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LOK SABHA DEBATES

LOK SABHA

Thursday, February 21, 1974/
Phalguna 2, 1895 (Saka)

The Lok Sabha met at Eleven of (pe
Clock

[Mg. DEPUTY- ppakin in the Chair]
ORAL ANSWERS TO QUESTIONS
MR SPEAKER: Q.No. 21.

PROF. MADHU DANDAVATE : Since
the subject-matter of Q. No. 21 is the
same as that of Q. No. 36 or is almost
identical with that, 1 suggest that the two
guestions may be clubbed together.

MR. SPFAKER: That is a different
gquestion  altogether,

ULS. full-fledged Military Base at Diego
Garcia in Indian Ocean

+
21, SHRI P. M. MEHTA:
SHRI P. A. SAMINATHAN:

Will  the Minister of I‘XTERNAL
AFEAIRS be plensed to state:

(a) whether US. has decided to make
the Communications Centre at  Diego
Garcia in the Indian Ocean into u full-
fledged U.S. Military Base;

(b) whether the U.S. Government have
decided to take more interest in the Indian
Ocean due to the reported N-test conducted
by Russin in the Indian Ocean; and

() if so, the reaction of Government of
India to the reports that America and
Russia are making military bases in the
Indian Qcean ?

2

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAIL SINGH): (a)
The United States Government with the
agreement of the Government of UK.
have announced plans 10 expand their cur-
rent military facilities on the Island of
Diego Garcia,

(b) No nuclear tests have been conduct-
ed by the USS.R. in the Indian Ocean
aren; and even the US Government have
never given this as a reason for establish-
ing military facilities in Diego Garcia.

(¢) Regarding the recent Anglo-US move
to eapand the cxisting facilities at Diego
Garcia, Government have conveyed their
grave concern both to the U. 8. and to the
U.K. Governments. As is well known, the
Government of India  huve  consistently
supported the UN. General Assembly Re-
solution of 16th December, 1971, declar-
ing the Ihdian Ocean a Zone of Peace for
all time and calling upon the Great
Powers to halt the further escalation and
expansion of their military presence in the
Indian Ocean.

Government have no knowledge of any
military base having been established in the
Indian Ocean by the U.S.S.R.

SHRI P. M. MEHTA : I would like to
know from the hon. Minister whether the
increasing  activities of the big powers in
the Indian Ocean are due to the fact that
these big powers are under the impression
that India has entered into some secret
pact with the USSR......

AN HON. MEMBER Imagination,

SHRI P. M. MEHTA : And they allow
the USSR’s activities including nuclear tests
in the Indian Ocean, and if so, what mea-
sures Government want to take to remove
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this 1ight or wrong impression on the Talks with Prime Minister of Srl Lanka on

part of the big Powers.

SHR! SURENDRA PAL SINGH: The
impression to which the hon. Member has
referred is absolutely erroneous and base-
tess.  There is no such secret pact bet-
ween Indin and the USSR in regard to this
matter

As regards carrying out nuclear tests in
the Imdian Ocean, 1 have already said in
my muin reply that so far as our know-
ledge goes, they have not carried out any
nuclear tests in the Indian Qcean.

SHRI P. M. MEHTA: What concrete
measures do Government propuse to take
to cultivatc world opmion to keep this
Occan an (cean of peace?

SHRI SURENDRA PAL SINGH : This
matter is not exclusive concern of India;
the entire world community  is seized of
it. not only the countries of the Indian
Qccan hittoral and  hinterkand  but other
countries outside the region also. This
matter has heen raised in the Non-uligned
Conference twice. Three Resolutions have
been passed in the UN in regard to this
matter. So  cverything possible is being
done by us and other lke-minded coun-
tries to generate world opinion against this
move  Our efforts in thiy direction con-
tinue

MR. SPFAKI.R: The second supple-
mentary is almost the same as Prof. Madhu
Dandavate’s question. So he can ask ques-
tion Nuo, 36 also. If he (Mr. Mchta) had
not ashed that <upplementary question, it
vorld have been g different matter,  But
now he could ash his question.

PRO MADHU DANDAVATE: | will
nsk my question in such a way that your
clubbing of the two questions is justified,

MR. SPEAKER :
manner you like.

You ¢an ask in any

Indian Ocean as a Zone of Peace

t

*36. PROI'. MADHU DANDAVATE :
SHRI P. GANGADEB:

Will the Minister of EXTERNAL
AFHAIRS be pleased to state:

(a) whether the nced  to muaintain the
Indian Oceun us a Zone of Peace, as heigh-
tened by the reported Anglo-U.S. ncgotia-
tions to convert the Island of Diego Garcia
into a naval base, came up for discussion
during the talks at New Delhi with Sri
Lanka Prime Minister; and

(b if so. the outcome of the talhs on
this subject ?

THE MINISTER OF STA'TL IN THF
MINISTRY OF FXTFRNAL AI-FAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b) . As mentioned in the Joint Communi.
que issuedd at the conclinion of the visit of
the Prime Minister of Sii [ anka, the two
Prime Ministers re-affirmed  their support
for the concept of the Indian Oceuan as a
Zone of Peace, free from  Great Power
rivalty, tensions and  military  esculations,
Thev expressed concern  at the continued
Cacat Power rivalry in the Indian Ocean
and agreed that the creation of a Zone of
Pence in the Indian Ocean will be a posi-
tive step towards the reduction of tensions
and rivalties in this 1egion. They expressed
the hope that the litoral  and hinterland
states of the Indian Ocean would coordi-
nate their efforts for the implementation
of the United Nations Declaration of
December. 1971 on the Indian Ocean as a
Zone of Peace.

PROF. MADHU DANDAVATE: The
former Chief of NWaval Staff, Admiral
Nanda, while inaugurating a Seminar on
the Indian Ocean said :

“The new US naval base at Dicgo
Garcia  in  the Indian Ocean
would enable the USA to com-
mand trade and commerce in the
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Indian Occan and provide logis-
tic support to its Seventh Fleet
in the region. The Soviet Union
would cvidently consider this
base a threat to ils security and
would be obliged to increase its
naval presence in the Indian
Ocean leading to tension and con-
frontation®.

In view of this likely threut, will Gov-
ernment consider the former Naval Chief
of Stafl’s suggestion to increase India’s
maritime capability to achieve a de-escala-
tion of Big Power rivalry in  the Indian
(cean?  And  to  justifv  my question
No 36. may I ask in 1eference to part (b)
thereof. whether this approach has  been
discussed by our Prime Minister with the
Prime Minister of Sri 1anka?

SHRIU SURI'NDRA PAL SINGH: All
aspects of this question  have  been dis-
cussed threadbare by our Prime Minister
with the Prime Minister of Sri Lanha,  As
regards Admual Nanda’s  statement, by
and Lage, we agree with it. We do feel
thut this development in the Indian Occun
will pose certain threats for the countiies
of the region.

SHRI R. § PANDEY : Taking into con-
sideration the resolution  passed by the
Non-Aligned Conference at Lusaka in 1971
thut the Indian Ocean must not be disturbed
by any power so far as peace is concerned
and the fact that the  British Government
has issued a very stinking statement al-
taching Indin saying that India is playing
a double role in the sense that while
Britain and Amcrica do something we cri-
ticise and when Russia does the same thing
we heop quict, what is the attitude of
Russia to the question of having prace in
the Indian Qcean ? v

SHRI SURFNDRA PAL SINGH: As
requrds the statement made by the British
Forcign Secretary, we have also read the
report.  We  do feel! the statement atiri-
buted to him is absolutely uncalled for.
Instead of heing very forthright in coming
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out with their viewpoint, I think the state-
ment has been made out of sheer peevish-
ness.

In regard to the reaction of the
USSR, I would take the House into con-
fidlence and say that attitude of  the
USSR in regard to this matter has been
very positive and very friendly. They have
themselves accepted this concept of keeping
the Indian Qceun as an area of peace, and
us late as the visit of Mr. Brezhnev here
not very long ago, he himsclf eapressed
willingness of the USSR to participate in
any conference or discussion where this
question can be discussed by the big
powers and a satisfactory solution arrived
at So. the USSR is willing to discuss this
mattter.

SHR1 BHAGWAT JHA AZAD ' While
appreciating the efforts of the Government
in the United Nations for making the
Indian Ocean a peace area, may 1 know
how the Government will now fight back
the combined neo-colonialism of the United
Kingdom which 1s apparently manifested
in the statement of Sir  Alec Douglas-
Home. accusing us  of double standards,
and the naked imperiatism of the Ameri-
cans in trying to make the entire Indian
QOccun as a hot arca, on the one hand
signing a cheque in respect of PL 480 und
on the other hand forging another agice-
ment with the UK ? How do the Gov-
crnment propose now to fight this combin-
ed impetialism of the United Kingdom
and the USA ?

SHRI SURENDRA PAL SINGH: 1
think the question of PL 480 und
other econcmic matters arc  to  be

kept scparate from this and not mixed
up. In regud to this particular develop-
ment, 1 have already said that we are
fighting this move on many fronts on the
diplomatic front, and we are discussing
this matter in international fornms also.
We alone cannot fight against it. 1t has
to be fought in conjunction with all other
friendly countries, and we are doing our
very best to mobilise world opinion against
this move.
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SHRI H. N. MUKERJEE : In view
of the receni statement by the Deputy
Foreign Minister of Sri Lanka that they
dre contemplating taking up this natter in
the United Nations, may 1 know if Gov-
ernment has any idea of taking up this
matter urgently in the forum of the
United Nations, because this  Anglo-
Amgrican action i8  in violation of und
defies the resolution already passed by an
overwhelming mujority in the General
Assembly of the United Nations ? May |
also hnow if Government has any inten-
tion of associating itself with the proposed
conference of the littoral states and other
relevant countries in Madagascar in the
near future to discuss thic question ?

SHRI SURENDRA PAL SINGH: As
regards raising this question in the UN, |
have already said that this matter is al-
ready being discussed in the UNO. 1t is
true that this development is in violation
of the resolution passed by the UN, and
we arce almost certain that thiy matter is
bound to be discussed in the UN sooner
or later. But it is diflicult for me at thiy
juncture to say at what time and in what
particular form it will be discussed. |
bave also seen the press report wherein
it is said that Sri Lanka proposes to mabe
a move in the UN. We are onc with
Sri Lanka in this matter and if she decides
to agitate this matter in the UN once
again we will support her.

As regards the confercnce of non-align-
ed countiies. 1 have no information about
that, that there will be any conference to
discuss this matter.

MR SPFAKER: Next question,

Diplomatic relations with P.R.G. of South
Vietnam

»24. SHRI B, N. REDDY : wili
Minister of EXTERNAL AFFAIRS be
pleased to stute whether Government have
decided to establish full-fledged diplomatic
refations ut the Ambassudor level  with
Provisional Revolutionary Government of
South Vietnam ?

the
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THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
matter of recognition of the Provisional
Revolutionary Government of South Viet-
namc continues to be under the considera-
tion of the Government, and no finul deci-
sion has as yet been tuken.

SHRI B. N. REDDY : Why is it that
that our Government has not established
full-Aedged diplomatic relations with a
Goveinment which has got a major  aren
under its control and which e¢njoys  the
support of the majority of the population ?
1t is a Government recognised de facto by
the world powers. Why is it that our Gov-
ernment which claims to be non-nligned

and adopts an non-imperialist stance  does
not still recognise it ?

SHR!I SURENDRA PAL SINGH : |
have already said in my reply that  the

matter is under consideration. The stage
has not yel been reached when we could
tahe o final decision. We feel that the
situation in South Viet-Nam is still  flmd
and we are watching the situation carcfully
and this matter will be given the utmost
piivtitv at the appropiiate time.

SHRI B. N. REDDY : Why is it that
the Government still continues to recognisc
the puppet Government of the American
imperialism which calls itself the South
Vietnam CGovernment? 1t has lost the
confidence of the people besides losing
control over a major part of its territory.

SHRI SURENDRA PAIL SINGH : We
have only consular relations with them.

SHRI P. VENKATASUBBAIAH : May
1 know what it is that holds back the
Government from recognising the Provi-
sional Revolutionary Government, in view
of the fuct that even in the Paris Peace
Talks this Government has begen associated
and it was recognised by the United States
and other countries ?

SHRI SURENDRA PAL SINGH : It is
true that the PRG which participated in
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the discussions at the Paris Peace Con-
ference was a party to the Paris  Peace
agreement. Since the hon. Member has
mentioned the Pdris agreement, may 1}
draw his attention to article 9 of  that
agreement  which enjoins (a) all countries
should iespect the South Viet-namese
people’s right to self-determination and
(b) foreign countries should not impose
anv political tendency of personality on
the South Vietnamese people. In deference
to these¢ two clauses we do not want to
take any precipitate action which might
come n the way of the full implementa-
tion of the Paris Agreement. That is
why we are waiting and watching. If the
Paric agreement can be implemented, well
and good. If not. we shall see what  we
should Jo later on,

SHRI H. N. MUKERIJEE : In view
of the fact that it must be apparent to
the Goreinment of India that Saigon  in
allmce  with its American pations is
acting in a manner which is subverting the
Patis agreement, why is it that Govern-
ment ic delaying full diplomatic recogni-
tion of the Provisional Revolutionary Gov-
ernmert; a  considerable number  of
countric~ huve already done so and India
shares their feelings on the Vietnam issue.

SHRI SURENDRA PAL SINGH : The
same question is being ashed. All 1 can
say is that so long ns there is some hope
of the Paris :greement being implemented,
I do not think we should make any move
which will cause difficulties or which might
come in the way of its implementation,
That is why 1 said that we are waiting and
watching.

Propesals to Curtall Consumption
Petrol, Kerosene and Cooking Gas

*26. SHRT E. V. VIKHE PATIL : Will
the Mirister of HEAVY INDUSTRY be
pleased to state :

of

() whether his  Ministry has spon-
sored a few proposals to curtail the con-
sumption of petrol, kerosene and cooking
ﬁa‘% in view of the mounting crude ifmport
il ;
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(b} if so, the broad outlines thereof ; and

(c) how and in what period of time
these schemes are likely to be executed ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALRIR SINGH) : (a) to {c) A
statement is laid on the Table of the
flowse.

Statement

{a) to (c). Instructions have been issued
to Public Scctor Undertakings and Govera-
ment Ofhcers to drastically curtail touring
by road and achieve maximum economies
in consumption of petrol and petroleum
products. The Ministry has worked out a
system of plying point-to-point taxies and
is addressing the State Governments for
introducing the scheme to meet the require-
ments of incieasing number of commuters,
particularly in cities. The Minisry is alvo
pursuing a scheme to introduce a truck-
tiatlor combination. This scheme when
fully implemented will reduce the consump-
tion of diesel fuel to a certain extent.

The Ministry is also participating in a
series of discussions held by a steering
committee of Secretaries on the subject of
saving petrol in the passenger cars and
jeeps. Discussions have also been held with
the producers of these vehicl and ancil-
laries. As a result of these discussions the
manufacturer of oné¢ of the vehicles hus
already sturting blocking the accelerator
pump in their cars which would result in
u saving of about § per cent in petrol. The
vehicle manufacturers with the assistance
of carburettor manufacturers are in the
process of conducting trials with smaller
jets, The manufacturers of onc of the
vehicles have alrcady completed the traials
and others are in the process of doing so.
It has been volunicered by the manufac-
turers of the vehicles and carburettors that
suitable kits for replacing the jets will be
put in the market within three months
subject to the availability of raw materials
for manufacturing them. Advertisement
campaigns, backed by suitable checking and
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servicing facilities have already been
launched by two of the vehicle manufag.-
turers and others are working out further
details, Ffforts aie also in hund to step
vp the production of critical spares and
‘educate the users in the proper maintenance
and tuning of the engines.

A Public Sector Undertaking under this
Ministry has been assigned the tash to
explore the possibilities of setting up low
temperature carbonisation plants for the
supply of additional quantities of coal gas
to Calcutta and Bombay, for domestic and
industrial purposes. These proposals, when
implemented, will reduce the consumption
of kerosene and coolking gas.

Apart from the ubove, this Ministry is
not concerned dircctly with the usage of
kerosene and cooking gas. in which regard
however, steps to curb consumption are
being taken by the Ministry »~f Petroleum
and Chemicals,
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THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : When the oil
crisis began we had to think of wvarious
steps to meet the situation. Therefore, the
vehicle manufacturers were requited to
look into and see what modifications could
be made in the carburettor so that there
could be lesser consumption. They have
come forwuard with some suggestions. We
want them to implement these ideas in the
vehicles and put them in the markel as
expeditiously as possible.  So far as the
public sector units are concerned. the units
under my Ministry are implementing  the
suggestions, as far as comsumption is con-
cerned. We are also thinking of pgetting
diesel sets suitable for being fitted into
Ambassador cars. We mc evpeliting the
manufacture of these sets. 1 cannot say
how long it will take but T can assure the
House that we ure giving 1t the urgent

attention that we possibly can umier  the
circumstances.
it f R Tyd aferw ;2w o oA



13 Oral Answers

SHR1 T. A. PAl : The hon, Member
wants me to explain to him whether all the
problems are going to be solved. I would
like to point out that we have only sug-
gested that we are in a position to provide
plants which can supply coal gas to cities.
We should now take up these propositions
in cities like Bombay, Calcutta and Delhi.

S ¢ f Pegd mfew . 2w & Pwaem
dar st et wierer Yo @ 2

SHR1 T. A. PAT : The investment in
this case would not be less than Rs. 15
crores to 20 crores for each of these
plants.

DR. RANEN SFN : Due to the shortage
of clectric power and gas the people in
Calcotta are already suffering very much.,
Now 1t is mentioned in this statement :

“A Public Sector Undertaking under
this Ministry has been assigned the task
10 explore the possibilities of setting up
low temperature carbonisation plants for
the supply of additional guantities of coal
gas to Calcutta and Bombay for domes-
tic and industrial purposes.”

May 1 know how long it will take to
actually implement such projects in  the
cities of Calcutta and Bombay in order to
sce that the shortage of power and coal
is eliminated ?

SHRI T. A. PAI . My Ministry is con-
cerned with the supply of these plants.
The installation of plants is left with vuri-
ous agencies, We have only tried to im-
press upon them that. if they are willing
to take up these propositions. which of
course they have got to consider in view
of the new developments, we shall certainly
fulfil our commitment.

DR. RANEN SEN : The hon. Minister
in his reply referred to the “various apen-
cies”, Which are these agencics which are
assigned this task ?

SHRI T. A. PAI: For instance, the State
Government is an agency, Because, so far
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us the gas project is concerned. pipes have
got to be laid. So, the menicipal corpora-
tion may also have {o take up some res-
ponsibility. Therefore, it is not an im-
mcdiate proposition for substitution. It
will take at least a year or two.

SHRI N. K. SANGHI : Has the Govern-
ment made any exercisc to find out what
is the consumption of petrol and petrolcum
products by the Defence organisation, the
consumptior by the State Governmeats and
the Central Government, the consumption
by the public sector undertakings, the con-
sumption by other organisations and the
consumption by the people at large vis-a-
vis the total consumption in the countiy to
enable us to hnow where some economies
can be made ?

SHRI T. A. PAL : This question may be
addressed to the Minister of Petroleum and
Chemicals. This has been somchow ashed
of my Ministry thinking that we are now
responsible for the supply of petrol and
petrolcum products. We are responsible
for the production of vehicles, not for the
supply or consumption of petrol and petio-
leum products.

SHRI KRISHNA CHANDRA HA\I-
DER The hon, Minister in his 1eply
stated that gas will be supplied to cities
like Delhi, Bombay and Calcutia May 1
know whether gas will be supplied to the
steel city of Durgapur ?

MR. SPFAKER : This does not arise
out of it. ‘This is cntirely out of the scope
of the Question.

Talks with Prime Minister of Sri Lanka on
Kachchativu  Island

+
*27. SHRI BIRENDER SINGH RAO :
SHRI MUKHTIAR  SINGH
MALIK :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
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{a) whether the long standing problem
of Kachchativu Isiand was discnssed during
the recent visit of the Prime Minister of
Sri Lanka; and

(b) if sa, the outcome thereof ?

THE MINISTER OF STATY IN THF
MINISTRY OF EXTLERNAL  AFF\AIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) The Prime Minister of India and
Sri Lanha discussed Kachchativu and re-
lated matters; »atisfaclory progress  was
made during these discussions and as a
result 1t was agreed that a decision will be
taken in the very near future 1egarding the
boundary in the historic waters between
Indiz and Sr lunha between the Palk
Straits and Adam s Bridge.

SHRI BIRENDER SINGH RAO : The
hon. Minister has stated that satisfactory
progress was made during the discussions.
Will he be pleased to state whether it is a
fact that Sri Lunka is carrying out pros-
pecting operations for oil in that area in
collaboration  with  US.S.R. and. if so,
whether Sri Lanka was requested to stop
these operations till such time the disputc
was solhved or whether USSR, was ap-
proached to stop all operations for oil
prospecting in the disputed area till a deci-
sion wuas reached ?

SHR} SURFNDRA PAIL SINGH : Our
enquiries have not confirmed that oil ex-
ploration is being carried out by Sri Lanka
in the INund of Kachchativu.

SHRI BIRENDER SINGH RAO : 1 do
not think the hon. Minister s very well
conversant with what is happening there
becatse it was widely reported that pros-
r:::ing operations for ail were taking place

'8

MR, SPEAKER : You just ssked whe-
ther this was discudsed or mot and the
Minister replied that it was discussed.
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SHR{ BIRENDER SINGH RAO : 1 put
a specific queslion whether a request was
made to stop the gperations for oil pros-
pecting—this is very relevant—because,
after all, Sri Lanka is taking cerfain steps
for oil prospecting operations in that area
to establish their rights on the Island. 1
wanted to hnow whether this point wus
discussed o1 not.  Secondly, will the hon.
Minister be pleased o state how and when
this ferritory passed into the possession of
Sri Lanka.

MR. SPFAKFR : This has been div-
cussed for a number of times.

SHRI BIRENDER SINGH RAO . Whe-
ther it was discussed and what was  the
result ?

SHRI SURFNDRA PAL SINGH : The
hon. Member. while usking the question
about oil exploration, referred to this area
and this region [t v quite possible that
oil prospecting opcrations may be going on
near about Sri Lanku's coast of in oft--
shore region. I am confining mysel{ to the
question of Kachchativu  Qur enquiries do
not reveal that any oil exploration work
s going on in this Island. That is why 1
gave the answer in the negative.

As to the general question, how this Is-
land passed into the possession of Sri
l.anka, we claim that it belongs to us and
they claim it belongs to them, and this
matter has been discussed a number of
times.

SHRT P. NARASIMHA REDDY : May
1 know from the hon. Minister whether
the Government’s attention has been drawn
to the statement of the Chief Minister of
Tamil Nadu that the Government of Tamil
Nadu have got documentary evidence in
regard to Kachchativu Island dnd that they
have not been taken intod confidence in this
regard and that, if they had been taken
into " confidence, this question would have
been satisfdctorily settled ?
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SHRI SURENDRA PAL SINGH : ‘All
relevant evidence uvailable with the Go-
vernment of Tamil Nadu has been taken
into comsideration while preparing our case
on Kachchathivu,

SHR] B. 8. MURTHY : Is the Minister
aware that during the annual function that
takes place in Kachhathivu, everything, in-
cluding drinking water, is brought from
Ceylon and nothing is sent from India
thougl. there are a number of Indian pil-
arims that go there 7 What is the reason ?
Is it tecause there is some sort of a pro-
hibivor on anything going from India ?

SHX} SURI'NDRA PAL SINGH : This
islane » used by fishermen of Indin and
of $: Yanka during the fishing season. At
the tme of St Anthony festival, fishermen
fiom hoth countries pay a Vvisit there and
arranpements for certain  amenities, etc.,
are made by both sides. It is not true that
water » sent only from Sri Lanka: water
in tahen by us also.

Availability of Coal afiected by Short full
in Output and want of Transport Facilities

22k SHRI P. NARASIMHA REDDY :
Will the Minister of STEEL AND MINES
be pleused to state

(a) the extent to which availability of
coul has been affected by shortfall in out-
prut wnd due to want of transport facilities:
and

{b) the steps taken to remedy this situa-
tion ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR] SUBODH HANSDA) : (a) The
output of coul during the current
year % higher than in any of the
firevious  years but  due to  increase

in the demand especially from the
power and steel sectors, as also staff
troubles on the Railways in recent months
there is a shortage of coal in many consum-
ing centres, 1t is not possible to quantify
the shortage.
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{b) A co-ordinuted effort is being made
by the coal producing units to increase
coal production and by the railways to
move more coual to various industries.

SHRI P. NARASIMHA REDDY : May
1 know whether, in view of the energy
crisis facing this country, plans have been
made to step up coal production on an
emergency busis by 16 million tonnes in
the coming year, and if so, whether orga-
nisational and other problems involved in
attempting such a rise in the output have
been studied; and if so, we would like to
know the details of the study made.

SHR! SUBODH HANSDA We are
well aware of that that, due to increase in
oil prices. the production of coal during
the coming year. 1974-75, is to be increased
by 16 million tonnes. We are taking all
steps to increase the output and we are
also huving coordination with the Railway
Ministry to move the coul from the mines
to thc consuming centres.

SHRI P. NARASIMHA REDDY : The
problem of coal shortage is not sometimes
due to shortage in output of coal as such
but is mostly due to railway transport bot-
tlenecks, 1 would like to know from the
Minister what coordination efforts with the
Railways have been thought of to over-
come this bhottleneck.

SHRI SUBODH HANSDA :  The
shortage is not dug to less output, as 1
have already said. The shortage is because
of various difficulties in the truns-ort sys-
tem, particularly strikes in the Railways ..

SHRI JYOTIRMOY BOSU : The hon.
Minister is misleading the House.

SHRI SUBODH HANSDA : 1 am not
mislending the House.

MR. SPEAKER: You should not touch
their subject. Strike is their subject.

SHRI JYOTIRMOY BOSU : Yes, that
is so.
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SHRI RAMAVATAR SHASTRI :
are responsible for these strikes.

You

SHRI SUBODH HANSDA : And
this matter is coming on the floor of the
House time and again that because of the
transport difficulty, some of the low prio-
rity industries . .

SHR! JYOTIRMOY BOSU : It is all
due to your lop-sided planning.
SHRI SUBODH HANSDA : ... Some

of the low priority consumers are lacing
diflicultics because we have to feed the top
priotity consumers like steel plants, cement
plants, etc,

SHRI P. G. MAVALANKAR : May |}
know from the Minister whether it is a
fact that coal production has heen on the
increuse and that efforls are being made
to further steep up the production ? Se-
condly, is it also a fact that for the last
more than three months the Minister of
Railways and the Minster of Steel and
Mines severally and jointly have been as-
suring this House again and again that they
are making o concentrated effort ut co-
oidination. I want to know for how long
that co-ordinntion consideration will take
place and whether any machinery has been
set up to implement the co-ordination be-
cause in view of the fact that in Ahmeda-
bad and Gandhinagar coal has not been
reaching for the last one week, the facto-
ries and the textile mills which are fortu-
nately, in the present turmoil there, work-
ing satisfactorily are in the danger of be-
ing closed down or slowed down. Does
he want the Jaw and order situation there
to be further aggravated by the erratic
coal supply ? How long will this co-ordina-
tion consideration go on and whether it
will be implemented as early as possible ?

SHRI SUBODH HANSDA: We are
not aware that factories and industries in
Ahmedabad are in danger of being closed
down. If the matter is brought to our
notice, we will take necessary steps.
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SHRIMATI T. I AKSHMIKANTHAM-
MA : The shortage of coal has not only
affected the major industries.........

SHRI P. G. MAVALANKAR: What
is the answer of the Government ? I am
talking of facts. 1 want to hknow from the
Minister when this erratic coal supply is
going to be remedicd. What 1s the answer?

MR. SPEAKER : You seem to be aflect-
cd by the atmosphere of Gujarat, abso in
the House.

SHRI S. A. SITAMIM : It is 2 compli-

ment.

SHRI P. (.. MAVAL ANKAR : Do you
want the law and order situation there to
further wotsen?

SHRT S, A. SHAMIM : o .

sensitive unlihe the Minister

AYAIAY

MR. SPEAKFR : 1 would :equest you
to be very soit, and the answer will come.
When you get excited, cvervthing  gets
lost  Has the Minister anything to say ?

SHRI SUBODH HANSD\ We are
mecting time and awain to sort out the
problems. Because during last Angust und
November, particularly there was indis-
cipline among the Railway employess ..

SOME HON. MEMBERS : No, no.

SHRI P. VENKATASUBBAITARL : Sir,
the Minister should be allowed to give the
reply...... (Interruptiom)

MR, SPEAKER : Wil you please sit
down? Why are you touchy at the very
mention of a railway strike? There was
a railway strike. Why not you allow him
to mention it?

SHRI SUBODH HANSDA: [ am
stating only the facts. There was indisci-
pline among the railway employees. There
was a strike by the Train Examiaers,
There was also indiscipline aimong  the
workers in the South Eastern Ruilway. The
wagon checking staff have also not properly
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done the.r Juties and there was immobilivi- ot e+ @ fag amw w7 & g =7

tuon and the wagons could not move.

SHRIMATI T. LARSHMIKANTHAM-
MA : There is a complaiit from a number
of house-wives that they do not get coul
even after stunding in the queuc for a
number of hours. How are you going to
case the situation, apart from the co-ordi-
nated effort that you are taking with the
Railways * How are you going to ease
the situation for the house-wives ?

SHR? SUBODH HANSDA ©  ‘The hon
Membcr s referring to the supply of soft
cohe  We have alieady tahen up the issue
with the State Govetaments to open up
moie oal dumps so that they can supply
codl and this can be distributed throogh
the State Distiibution system. Now another
atterm? s being made,  That iy this  We
are esane to ash the State Governments to
quantify their requirements, in respect of
cach mnd vilual State. o that we ate in a
posit:ou to supply them their 1equirements,
s0 the those small consumers, brick hilns
and small aindustiial consumers  get  their

supolics casly fiom  the State Govern-
menty
SHRY JYOTIRMOY BOSU - The

Manmter talhed about tiansporiation short
age Mayv T know as to what extent coul
s suffering flom being  transeorted  doe
to the transportation shottage?

SHRI SUBODH HANSDA : Our daily
teqiirement is 8,000 wagons per day. We
are getung only 5,000 to 6,000 wagons
per dav.  There iv a big gap.

%ﬁmmzmvaa‘?,d"w
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SHRI MOINUL HAQUF CHOUDHU-
RY : 1t appears tiom the use of the woid
"mer’ by the Minister that the problem
i« only in Dethi. But this is the situation
all over the countiy. Theie 1 not only
shortage all over the country, but there is
utter contusion. My question is this. The
Deputy Mimster for Railways went to Cal-
cutta with the officials for coordination. I
is a gicat thing that the officers cannot
coordinate these thingh 1 want to know as
to what is the improvement which has been
eflected as « tesult of his visit to Caleutta
Mi Quieshi went with a tcam of officers
to Calcutta.

SHRI K. D MALAVIYA - ] do not
know about the specific vimt of the De
puty Minister for Railways. But it is a
fact that we are making continuous efforts
1o coordinate owr activities and to improve
the system. to quantify the problem and
to sec that conl reaches the quasters where
it has to reach. T am aware also that cer-
tain points cause hardship and difficulties
ate experienced at certain other points. We
are taking steps to effect improvements.

So. in order to meet this situation. more
coordination is needed. We are already at it
and I think that if a Ittle more time i
civen. the situation is bound to improve.

SHRT VASANT SATHE : May T know
from the hon. Minister whether, for an
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judustry to maimtain a stable produstion, it
should be assured of stocks of coat for a
fortnight, particularly, in the big plants like
the stesd plants elc. ? Will you arrange to
tratsport enough stocks of coal to these
unifs so that they may be able to main-
tain the stability in the matter of produc-
tion 7 Take for example in this connection
the power houses etc. May 1 know what
is the stoch lying at present at the pit-
heads ?

SHR1 SUBODH HANSDA : The pit-
head stock, at the moment, is 6 million
tonnes. We have now sufficient stochs of
cval at the consuming centres. 1 agree that
particularly for the steel industries, there
must be sufficient stoch of coal. I would
however like to say that there is sufficient
stock of coul at the pit-heads and we are
not in a position to move the coal from
the pit-heads to the steel plants. That &
one of the reason why the stock is depleted.
Ctherwise, there is no depletion of coal at
all.

SHRI VASANT SATHE : May 1 hnow
the stock of coal that is there in the steel
rlant ?

MR. SPEAKER : Mr. Sathe, if you want

a very categorical answer, then you should
give notice for it.

SHRI VASANT SATHF : My question
arises out of the present discussion.

MR. SPEAKER : [ shall try to see if
that arises out of the discussion.
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SHRI SUBODYH HANSDA ;
ready ssid that

ﬁﬁ,.i,

&4

!

I have al-
sufficient stocks of coal
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are available at the pit-heads. It depends
upon the movement by the railways. If
they ¢an move it, there is no question of
depletion of cont stock.

Restoration of Diplomatic Relstions with
Pokistan

129, SHRI M. SUDARSANAM : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(n) whether the Prime Minister of Paki
stan has expressed his desire to restore dip-
lomatic ties with our couatry ; and

(b) if so, the reaction of (sovernment ”

THE MINISTER OF STATE IN THI
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a?
Ciovernment have scen press reports ol
Piime Minister Bhutto's statcments to this
efiect,

(b) Government has alrcady approached
the Government of Pakistan suggesting dis-
cussions for normalization measures as on-
visaged in paragraph 3 of the Simla Agice
ment. Depending on the progress of nor-
malization in implementing provisions of
paragraph 3 of the Simla Agrecment, the
question of establishing Diplomatic reia-
tions with Pakistan will also be taken up.

SHR1 M. SUDARSANAM : May T know
whether the External Affairs Ministry
would recommend to the Commerce Minis-
try to enter into any trade agreements with
that country ?

SHR1 SURENDRA PAIL. SINGH:
Whether it is trade or Communications,
these are all matters which have been pro-
posed by us to be discussed between us and
Fakistan. We have also written to Pakisten
to begin discussions or to have a dialogue
on these subjects. But, the response from
Pakistan side is rather limited. They have
picked up one or two items only for the
discussions—not all the items which are
enumerated in paragraph 3 of the Agree-
ment. That is our difficulty.
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SHRI §. A. SHAMIM : Mainy a time
Prime Minister Bhutto hag made suggestions
about resumption of diplomatic relations.
why should our Prime Minister ¢very now
and then say that discussions for normuali-
zation measures should be completed, be-
fore restorving diplomatic relations with that
country ? Why should the Prime Minister
stand on prestigt when Prime Minister
Bhutto had ashed for resumption of diplo-
nutic relations with his country ?

SHRI SURENDRA PAL SINGH : It is
nat @ question of standing on prestige. But
in the Simla Agieement, that & number of
things were to be done before diplomatic
retations were to be established. I have Jl-
ready said that in pragaraph 3 of the Simia
Aprecment. many things uare mentionad.
about trade relations, exchange of cuttural
delegations. resumption of sen und  air
communications etc. We have  always
maintamed that all these things are to be
done first before Wwe move on to the
question of diplomatic relations, becausc
if we jump to this last item in our agree-
ment. it may give the false impression that
our relations are normalised whereas they
weally are not. But we are not averse tn
estublishing  diplomatic  relations  with
Pakistan. Our only stand is thut al the
other things which arc  mentioned in
paragraph 3 of the Simla Agreement should
alvo be agreed upon and decided before
we move on 1o the next item.

SHRI DINESH CHANDRA  GOS-
WAMI : The hon. Minister has said that
the resumption of diplomatic relations will
follow once understanding takes place on
the Simla Agreement ? Has it come o the
notice of the Ciovernment that Pakistan is
trying to raise the issue of Kashmir at the
Llamic Summit, and if so, what is Gov-
ernment’s reaction to it, because it is a
cleas violation of the Simia Agreement ?
Gbviously, the desire of the Prime Minister
of Pakistan o have resumption of diplo-
matic relations on the one hand and his
altempt {0 raise the issue of Kashmir on
the other at the Islamic Summit in con-
«ravention of the Simla Agréement do not
£0 together,
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SHRI SURENDRA PAL SINGH : The
staterienit made by Prime Minister Bhutio,
of course, is not in keeping with the agree-
nent itself. That is quite true. He is laying
¢mphasis on the resumption of diplomatic
relations which is a departure from the
oider of priorities that are mentioned in
paragraph 3 of the Simla Agreement. We
have pointed this out to all concerned. I
is quite obvious that Prime Minister Bhutto
is muking these statements. But as 1 have
suid, as far as we arc concerned, we can
consider this guestion of resumption of
dinlomatic relations after all the other items
heve been ugrced upon.

MR. SPFAKER : T am now going to the
next question about doctors.

SHRI DINESH CHANDRA (OS-
WAMI : My question was entriely different.
Pulistan is trying to raise the issue of
Kashmir at the Islamic Summit in complete
violation of the Simla Agreement. What
is Government’s reaction to it?

SHRI B. V. NAIK : This is highly im-
portant.

MR. SPEAKI R : The next questiun is
also highly important.

SHRI B. V. NAIK : May | have your
indulgence to ush whether in the context of
vthat has been. ...

MR SPLAKER : No. Let him Lindly sit
down. 1 am not allowing it.

Unrest among Junior Doctors
+
*30. SHRI ISHAQUE SAMBHALIL
SHRI R. V. SWAMINATHAN :

Will the Minister of HEALTH AND
IFAMILY PLANNING be pleased to
state :

(a) whether unrest among the Junior
doctors has once again been on the in-
crease ;

(b) whether
mittee’s report was anmounced end

the Kartar Singh Com-
its
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recomnendations  fully implemented by
Government but it has not satisfied ihe
doctors; and

(c) whether this unrest among the
doctors 1s spreading to other States: and
if so, what immediate steps are being
considered to  meet the situation in  this
regard ?

THE MINISTER OF HEALTH AND

FAMILY PLANNING (DR. KARAN
SINGH) : (a) to (c). The information has
been given in the statement made by me
on the floor of the House on the 19th
February, 1974 and the detailed nete that
1 laid on the Table of the Housc.
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‘The  House Surgeons and  Post-
graduates are registered with the Medi-
cal Council of India and should, theie
fore. be regarded as  full-fledged
doctors’.
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SHRI B K. DASCHOWDHURY ; The
hon. Miniter mentioned about the pro-
ceduie of appointment of general medical
ofiicers. ¥ would like to know whether
Liemonstrators  working in the hospitals
are appointed by the hospital authorities
aixl whether  the qualifications of  the
Demonstrators in most of the cases are
fur less than the degree required f{m
House Surgeons. If that be so, why is
there a diffeience in the pay scales ns
between  Demonstrators and  House
Surgeons ?

DR. KARAN SINGH : For one thing,
the demonstrators are a much smaller
cadre than these junior doctors. If the
hon. Member would turn to page 16 of
the note that I have laid on the Table,
the situation regrading demonstrators is
very clearly pointed out. These demons-
trators are there mainly for under-graduate
education and for giving certasin labora-
tory service. Theirs is a totally different
type of service, Please remember one thing.
The people who come in as House Sur-
geons do not stay there for more than one

61 1.S8/73-—2.
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year, This is the channel through which
they pass in the process of acquiring the
post-graduate  degree. It is not a full-
fl- dged service in the sensc of another ser-
vice. This is a purticular major point which
is often lost sight of. These people enter
and they go through their post-graduation.
It is only after that that they get into a
full-fledged scrvice when they have com-
pleted their new qualifications. So, House
Surgeonship is not in that way a full-fiedged
job as that of demonstrators.

MR. SPEAKER : The Question Hour is
over. | am sorry | cannot extend the time.

Please sit down. If things are not settl-
ed by such shouting. you can have a dis-
cussion, and you can discuss these matters.
You can have a discussion on it. ] do not
mind giving you any time for that. Kindly
sit down.

Now, 1 pass on to the Calling Attention.

WRITTEN ANSWERS TO QUESTIONS
Data on vital Facts for effective Health

Planning
22, SHRI S. A. MURUGA-
NANTHAM : Will the Minister of

HFALTH AND FAMILY PLANNING be
pleased to state @

(a) Whether an effective health planning
requires extensive data on the vital facts like
number of sick people, nature of disease,
facilities that exist for trcating them; and,

(b) if so, the steps taken or proposed
to be taken in this regard by the Govern-
ment ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The Central Bureau of Health In-
telligence has been entrusted with the res-
ponsibility of collecting and compiling the
data for purpose of health planning, This
Bureau is a part of the Directorate Gene-
1al of Health Services,



31 Written Answers
Increased Demand of Coal
*23. SHRI SUKHDEO

VERMA : Will the Minister of
AND MINES be pleased to state :

PRASAD
STEEL

(a) whether due to the steep increase in
price of oil, the demand of coal has in-
creased substantially ; and

(b) if so, the necessary measures Gov-
ernment propose to take to meet the grow-
ing demand of coal ?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA) : (a)
and (b). Due to the steep increase in price
of oil, the demand for coal has increased.
The extent of increase in the demand for
coal is being assessed. On an immediate
basis, to meet the growing demand of coal,
it is proposed to increase the production of
coal during the next year to 95 million
tonnes from the curren vears’ level of 79
million tonnes.

Registered educated vnemployed persons

*25. SHRI M. K. KRISHAN :
SHRI SAMAR MUKHERIJEE

Will the Minister of LABOUR be
pleased to state :

(a) the total number of educated per-
sons registered in the Employment Ex-

changes at the end of December, 1973 :

(b) their number at the end of Decem-
ber, 1971 ; and

(c) the steps taken by Government to
tackle this serious problem of the educated
unemployed ?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) : (a) and (b)
Information regarding the number of edu-
cated job-seckers at the end of Decem-
ber, 1973 is not yet available. A statement
containing the available information is laid
on the Table of the House (Statement-I).
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(¢c) A Statement (Statement-11) is laid on
the Table of the House.

Statement T

(a) and (b) Number of educated (Matri-
culates and above) persons registered with
Empioyment Exchanges.

(In lakhs)

As on Number*
30th June, 1971 20.53
31st December, 1971 22.96

35.25

30th June, 1973

Statenent I1

Government have been making all possi-
ble efforts to provide expanded opportuni-
ties of employment to the educated. In
addition to the creation of employment
opportunities through normal development
programmes, several schemes for employ-
ment generation have been initiated in the
last three years. The crash scheme for
rural  employment was launched in
April, 1971 to provide employment for 10
months in a vear to 1.000 persons in each
district. Subsequently the schemes for pro-
viding employment to the educated unem-
ployed including schemes for improvement
of the quality of primary education, finan-
cial assistance to small entrepreneurs, etc.
were initiated in 1971-72. In 1972-73 a
Special Employment Programme was ini-
tiated in the States and Union Territories
to provide increasing employment to edu-
cated and other unemployed persons. In
1973-74 a ‘Half-a-Million-jobs’ programme

was initiated with an outlay of Rs. 100
crores. In the schemes under this pro-
gramme as also those initiated in the

earlier years increasing emphasis is being
laid by Government on the promotion of
self-employment, development of  entre-
preneurship and training for employment.

*Excludes figurtes for 52 University Em ployment

Information and Guidance

Bureaux except for two in Delhi i.e. Delhi and Jamia Millia Islamia Universities).
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Strike by Jute workers in West Bengal

*31. SHRI 1YOTIRMOY BOSU :
SHR1 RAMAVATAR SHASTRI:

Will the Minister of [1ABOUR  be

pleased to state :

(a) whether Jute Mill  workers in
West Bengal are on an indcfinite strike
since 14th lanuary, 1974;

(b} if so, the demands of the wor-

hets, and

tc) the steps taken by Government to
s that the demands of the workers aie
met by the mill owners!

THE MINISTIR OF 1 ABOUR (SHRI
RAGHUNATHA RIDDY) W) to (©
The Central Trade Unions of jute workers
had thicatencd an  indefinite strike fiom
Fanuaty, i4 m support of their demands
which inter-cha included issues relating to;
(1) nonamplementation of certain  items
ol the settbement stzned by the representa-
tives of the manavement and jute workers
in West Bengal hefore the State Industiial
Relations Machinery on May 7, 1972; (in
revhion of piece rates, time  tates and
grade fscales for  certain  categories of
workmen which could not be decided in
the May, 1972 scttlement; (iii) 20 per
cent bonus; and (iv) nationalisation of the
jute industry and raw jute tiade, clv.

Following several tripartitc discussions,
the representatives of the 1IIMA etc. and
the three unions of jute workers affiliated
to the INTUC, NFITU, HMS signed a
tripartite settlement at Calcutta before the
State Industiial Relations Machinery on
January 13, 1974. The remaining six
unions led by CITU, AITUC, UTUC etc.
declined to sign the settlement on the
ground that it fell short of their demands.
A section of the workers represented by
the above unions went on strike from
Janvary 14, 1974. The strike by  these
workers has been called off from February
15, 1974 at the intervention of the State
Industrial Relations Machinery.
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Rationing on Distribution of Coal

‘32, SHRI K. SUBRAVELU :
SHR1 VFKARIA :

Will the Minister of STEEL AND
MINFS be pleased to state:

(a) whether there is an acute shortage
of coal in the country;

tb) if 0, the reasons therefor and re-
medial steps taken;

(c) whether Government are also con-
sidering to introduce rationing on distri-
bution of coal; and

(d) if so, the broad outlines thercof?

THE MINISTER OF STEFIL. AND
MINES (SHRI K. D. MALAVIYA) : (a)
and (b). The coal production during 1973
has been more than in any previous year,
In recent months coal  availability in
various consuming centres has, however,
heen efiected by stafl troubles on the Rail-
ways. Some consumers have also had to
face shortage of coal at times on account
of the fact that owing to inciease in the
demand of coal, particularly from the
power houses and the steel plants which
cnjoy a higher priority for allotment of
wagons, the relatively low priority consu-
mers have had to face shortage of coal
ol over the country, inspite of overall in-
crease in production. A coordinated
effort is being made by the coal produc-
ing organisations to increase coal produc-
tion and by the railways to increase move-
ment of coal to the various industries.

(¢) No Sir.
() Does not arise.
Recrufting

Salnik Schools and Army

Centres in Kerala

*33, SHRIMATI BHARGAVI TlAN-
KAPPAN: Will the Minister of DEFENCE
be pleased to state:

(a) the number of Sainik Schools and
Army Recruiting Centres in Kerala;
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(b) whether there has been a demand
to incrcase them in order to provide moie
opportunities for the people of the State;
and

(c) if so, the reaction of the Govern-
ment?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) (i) Sainik Schools
—one. (ii) Recruiting Centre—Two.

(b) and (c). There has been no demand
for establishment of another  Sainik
School; but there is a demand for opening
another recrviting centre in Kerala. The
request is under the consideration of Gov-
ernment.

Russian Experts to help improve Coal
Mining

*34, SHRI RANEN SEN :
SHRI K., LAKKAPPA :

Will the Minister of STEEL AND
MINFS be pleased to state:

(a) whether experts from U.SS.R.
visited India recently to help us to improve
coal mining; and

(b) if so, the areas wisited, results of
discussions and the steps taken in the
matter ?

THE MINISTER OF STEEL AND
MINES (SHRI1 K. D. MALAVIYA) : (a)
Yes, Sir,

(b) A USSR delegation visited the
Singrauli coulfields in U.P. and M.P. and
the Raniganj Coalfield in West Bengal and
held discusstons with the Indian  team.
After discussions, a Protocol was signed
on 27th December, 1973 which provides
for Soviet assistance for development of
coal mines in Singrauli Coalfields, Jhajra
Block in Ranigan; Coalfields in West
Bengal and Kusmunda Block of Korba
Coalfields in Madhya Pradesh, training of
Indian Engincers in the USSR and Soviet
assistance in development of opencast min-
ing technigties, 1t further provides for
continuance of Soviet assistance in tech-
nology and manufacture of coal mining
machinery in India.
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Summit meet between President of Yugo-
slavia and Prime Ministers of Srl Lanka
and India on oll crisls

*35. SHRI HARI! KISHORF SINGH :
SHRI C. K. CHANDRAPPAN :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state the broad out-
lines of the tripartite summit discussions
between President Marshal Tito, Prime
Minister Mrs. Bandaranaike and Prime
Minister Shrimati Indira Gandbi on the
Question of convening a Conference of
the Non-aligned Nations on oil crisis and
its disastrous efiects on the economies of
the developing nations?

THE MINISTFR OF STATE IN 1HFE
MINISTRY OF L'XTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH) : The
simultaneous presence of President Tito
and Prime Minister Bandaianaike in Delhi
in January provided a welcome oppo1tunity
for these leaderts and our Piime Minister
to have an informal joint evchange of
views on broad international issues of co-
mmon interest. More delailed discussions
weie held separately with both leaders. In
these discussions the cutrent international
economic situation including the oil crisis
was also considered. It was felt that fresh
initiatives by non-aligned countries m re-
gard to questions coneerning economic te-
lations and mutual economic cooperation
were required in view of the current eco-
nomic situation.

Coal Supply to West Bengal

*37. SHRI B. S. BHAURA: Will the
Minister of STEEL. AND MINES be
pleased to state :

(a) whether Government’'s attention
has been drawn to the fact that the indus-
tries in West Bengal need 8,000 tonnes of
coal each month according to the estimate
made by Coal Merchants’ Association; and

(b) if so, the steps taken to meet their
requirements?

THE MINISTER OF STEFL. AND
MINES (SHRI K. D. MALAVIYA) :(a)
According to the informa..on available
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with the Government, the estimated de-
mand of consumers of coal, coke and deri-
vatives in West Bengal was of the order
of 15.38 million tonnes during 1972-73
against which the supplies were made to
the tune of 14.91 million tonnes. The
reported estimates of the Coal Merchants’
Association do not appear to be correct.

(b) The coal requirement is being met
to the muximum extent possible. A co-
ordinated effort is being made by the coal
producing units 10 increase coal produc-
tion and by the Railways to move as much
conl as possible to the consumers.

Regular consultations between India and
U.S.S.R. on Foreign Affairs

‘38. SHRI SEZHIYAN :
SHRI G. VISWANATHAN :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

{a) whether it was agiced during the
talks with Mr. Brezhnev in November,
1973 that therc should be regular consul-
tations between India and USS.R. on
forcign affairs; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1 SURENDRA PAL SINGH) : (a)
and (b). The importance of personal meet-
ings and talks between statesmen at every
level, between India and the USSR was
emphasised in the Joint Indo-Soviet Dec-
laration issued during General Secretary
Brezhnev's visit to India on November 29,
1973. The Ministry of External Affairs,
Government of India and the Ministry of
Foreign Affuirs of the USSR have been
holding consuitations, on a regular basis,
since September 1968. These bilateral
talks have proved to be very useful in ex-
$hansiug views on matters of common
Interest and in further consolidating the
friendship and cooperation between the
two countries.
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Increase in prices of cars

#39, SHRI RANABAHADUR SINGH :
SHRI D. B. CHANDRA GOWDA :

Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether Government have recently
announced an increase in the prices of
some Indian cars; and

(b) if so, the particulars thereof?

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A. PAI) : (a) Yes, Sir.

(b) With effect from the 1st January,
1974, the ex-factory selling price of the
Ambassador car has been increased by
Rs. 950 that of the Premier President car
by Rs. 1,301 and that of the Standard
Gazel by Rs. 1.174.

Dock workers sfrike in Mormugao Har-
bour

*40, SHRI M. KATHAMUTHU: Will
the Minister of LABOUR be pleased to
state :

(a) whether the Mormugao barbour
was paralysed in December last due to a
strike by the dock workers; and

(b) if so, what were their demands and
how they were settled?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) : (a) Follow-
ing the sinking of one barge resulting in
the death of its captain and missing of
two workers, the dock workers of Mormu-
gao port ‘went on strike from the third
shift of 8-12-1973.

(b) During the course of strike, the
workers demanded that efforts should be
made to trace the missing workers, one
doctor should always be available on the
shore for 24 hours, a launch should al-
ways be kept ready for dock workers, the
compesnsation payable to the family of the
deceased should be enhanced from Rs, 9,000
to Rs, 20,000 and that they should be
covered by a compulsory Insurance
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place during the entire period of repatria-
tion and that pending the settlement ¢n-
visaged in clause (vii) these prisoners
shall remain in India.” Clause 3(vi). The
relevant portion of clause (vii) reads:
“On completion of repatriation of Pukis-
tani prisoners of war and civil internces
in India. Bangalecs in Pakistan and Pakis-
tanis in Bangladesh referied to in clause
(v) above, or earlier if they so agree
Bungladesh, India and Palistan will dis-
cuss und settle the question of 195 prison-
ers of wai. Bangladesh has iade it
clear that it can participate in such a meet-
ing only on the basis of sovereign equa-
lity.” Since the three-way repatriation has
not yet been completed and no discussions
as cnvisaged in clause (vii) have taken
place between  the three  countries. the
question of transferring the 195 prisoners
of war to Rangladesh for custody and trial
does not urise.
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Bauxite Deposit in Kcrala

207. SHRI VAYALAR RAVI: Wil
the Minister of STEEL. AND MINES be
pleased to state :

(a) the latest position regarding the
quality and quantity of bauxite available
in Kerala as revealed in the exploration
heing conducted by the Geological Survey
of Indin
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(b) whether the bauxite deposit of that
State can be used for starting am alumi-
nium plant in that State; and

{e) if so, whether Government propose
to take necessary steps in that direction?

THE DEPUTY MINISTER IN THE
MIMISTRY OF SEEL AND MINES
(SHRI SUKHDEV PRASAD) : (a) Preli-
minary exploration so far carried out by
Geological Survey of India in Kerala re-
veal 7.37 million tonnes of Bauxite with
40 per cent and above alumina in Canna-
nore district and 3.14 million tonnes of
Bauxite with 40 per cent and above Alu-
mina in Quilon and Trivandrum districts.

(b) and (c). The bauxite has to be
beneficiated before use for manufacture of
Alumina and extraction of Aluminium
metal, Additional  beneficiation  {est
covering aspects of commercial feasibility
are being proposed to be carried out by
Indian Bureau of Mincs and Nationa]l Me-
tallurgical Laboratory. So far, there is no
proposal to set up an Aluminium Plant in
Kerala.

Setting wp of New Heavy Industries in

Fifth Plan
208. SHR1 VAYALAR RAVI: Will the
Minister of HEAVY INDUSTRY be

pleased to state:

(a) a bricf outline of the Fifth Plan
proposals for setting up new heavy indus-
tries and the expansion of existing ones in
the country;

(b) whether Government are aware that
the investment in the core sector of the
economy in States like Kerala, which have
abundant natural resources has been negli-
gible during the last four plan periods, re-
sulting in the non-utilisation of the large
natural resources; and

(c) if so. the schemes proposed to be
taken up by Government to increase the
investment in 1this sector in backward
States like Kerala during the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
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(SHRI DALBIR SINGH): (a) The Fifth
Plan proposals for the Ministry of Heavy
Industry total Rs. 426 crores.  Of this,
new projects proposed for being set-up
total Rs. 90 crores. The only completely
new Plant proposed to be set-up is a
heavy machinery building facility for ma-
nufacture of mainly rolling mill equipment,

The remaining cxpenditure iefates to
expansion and modernisation of the exist-
ing heavy industrial plants.

(b) and (c) : Manufacturing operations
in the heavy industries sector do not uti-
lize natural resources directly and as such
this aspect is not particularly relevant for
setting up heavy engineering units.

Manufacture of Oxyger Manufacturing
Machinery by Bharat Heavy Plates and
Vessels Limited

209. SHRI VAYALAR RAVI :Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the Bharat
and Vessels Limited is being specially
equipped to meet the requirements of
Oxygen manufacturing machinery in the
country; and

Heavy Plates

(b) if so, a brief outline of the scheme,
and the progress made in this respect and
the time by which the Oxygen manufac-
turing machinery is expected to be pro-
duced indigenously?

THE DEPUTY MINISTER IN THE
MINSTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (a) Yes. Sir
(b) Bharat Heavy Plates and Vessels Ltd.,
have entered into a technical collaboration
agreement with M/s. AIR LIQUIDE of
France for the manufacture of oxygen
plants in India.

Bharat Heavy Plates and Vessels Ltd.,
are at present executing an order for a
tonnage oxygen plant received from
Bokaro Steel Limited. TIn addition, they
are also engaged in the production of
small size oxygen plants, Bharat Heavy

Plates and Vessels Ltd., have planned to
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manufacture about 30 small oxygen plants
between July, 1974 and March, 1976,

Lislson Office in Delhi of Bokaro Steel
Limited

210. SHRI K. LAKKAPPA : Will the
Minister of STEEL AND MINES be
ploased to state:

(a) the strength of officers and staff,
category-wise, in the Bokaro Steel Limited
Linison Office at Delhi with their pay
scale and period of stay of each at Delhi;

(b) the functions of the Office, and of
the in-charge and normal period of ten-

PHALGUNA 2,
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rcasons and justification for relaxation in
favour of individuals; and

(c¢) whether a highly paid officer in the
scale of Rs. 2,500/- per month has been
retained for a very long period at Delhi
for functions that can be performed by a
junior officer; if so, the reasons therefor
in the context of Government of India's
dircctive for economy in administrative
expenses and remedial steps proposed
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) Requi-
site information relating to the staff of
the Liaison Office of Bokaro Steel Limited
at Delhl is given below:—

ure of officers and staff together with
SLL Designation Scale of pay
No.
o © R
1. Resident Representative 1750-2150
2. Asstt. Coordination Officer 550-1100
3. Interpreter in  Russian
language 450-775
4. Secretarial Assistant 480-845
5 Assistant Gr. If 400-740
6, Assistant (Gr. IID 340-589
7. Telex Operator 240-460
8. Messenger 200-221
9. Despatch Rlder 230-284
10. Driver 255-327

Perlod of stay in
Declhi office

Number of
persons in
posmon

Since 4-3-1964
22-2-1973

3-5-1969
22-8-1964
31-7-1971
(On deputation)
»  18-5-1971
(i), 12-3-1973
(i) ,, 27-3-1973
(i) .. 7-8-1973
i),,  4-2-1965
(i) ,, 29-4-1969
. 12-12-1966
31-3- 1964

1
l .y

1
1
1

-~

1
1

“

(b) The functions of the Liaison Office
and of the Officer Incharge are to pursue
and follow up with the concerned Minis-
tries and Offices of the Government of
India located in Delhi, and Steel Autho-
ity of India Ltd, for securing expedi-
tious disposal of various matters concern-
ing the plant, obtaining release of foreign
oxchange and import licences for import
of equipment and materials, arranging
air/rail  travel, hotel accommodation,
transport etc. for Soviet specialists deputed
to Bokaro Stee]l Plant for rendering tech-
nical assistance in comstruction and opera-
tion of the plant. Apart from supervising
the work of the Liaison Office, the Resi-
dent Representative also looks after the

afTfairs of the Refractory Plant at Bhﬂ-
wara (Rajasthan), which is the main sup-
plier of Mica Insulation bricks for Bokaro
Steel Plant, All the Company’s employees
at Delhi Officc are on superannuation
contract and there is no fixed tenure for
their stay in Delhi,

(c) The scale of pay of the Resident
Representative is commensurate with the
functions and responsibilities of the Office
he is holding.
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Take-over of Private Sector Railway
Wagons Manufacturing Units

212 SHRI S N MISRA will
Minster  of HEAVY
rleased to state.

the
INDUSTRY be

(a) the number of public and private
sector undertakings which are manufac-
turing railway wagons i the country,

(b) whether Government piopose to
take over the private sector rallway wa-
gons manufacturing umts, and

(¢) if not, the reasons therefor?

THE DFPUTY MINISTER IN THE
MINISTRY OF HFAVY INDUSTRY
(SHRI DAIBIR SINGH) : (a) There
are at present 16 (sixteen) Undertakings
manufacturing  Rarlway Wagons in  the
country, out of which two are Govern-
ment Companies five are Central Gov-
ernnent managed Companies, one is State
Goverament managed Company and the
remaining eight are private sector com-
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pames Out of these sixteen units, 5
(five) units are closed at present. Besides
this, there are three Workshops under the
Ministry of Railways, which are manun-
facturing wagons in thc country,

(b) and (v) Government have taken
ovet the management of some wagon
munufocturing umis and might take over
seme more in foreseeable future in case
i 18 necessary

Charges against Delhi State Drug Con-
troller in Report of Convumer Council of
India on Spurious Drugs

213 SHRI N Kk SANGHI : wdl the
Mimnister of HFAITH AND FAMILY
Pl ANNING be pleased to state

ta) whether the Consumer Council of
India has eported to the High Power
Commuttce on Adulteration set up by the
Ministiv of Health that the Department
of the Delhln State Drug Controller con-
raed at manufacture of spurious  diugs
ind sile thiough heensed Pan shops in
Delhi,

(b) whether acconding  to ¢ onsumer
Counctl of India's report the Delln Drug
Cuntioller’s department helped imnter State
dealings of spurious drugs and

(¢) whether the sale of such spunous
drugs has gone up in Delhi and if so.
whether Goveinment have taken decision
on the suggestions given by the Consumer
Council of India to deal with the situation
and if so, the steps now proposed to im-
rove the sitnation?

THF DFPUTY MINISTER IN THF
MINISTRY OF HFAITH AND FAMILY
PLANNING (SHRI A K KISKU)
(n) and (b) Following high level dis-
cussions an “Informal Group” was set up
in the Mimstry of Health and Family
Plannnig to study problems of adultera-
tion of food and diugs with special refer-
ence to Delhi  Representatives fiom the
Citizen’s Council, Consumer Council of
India and the All India Women’s Conferen-
¢e were invited to a meeting of the “infor-
mal Gioup” held on 17-12-1973 Presum-
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ably the reference made regarding a High
Power Committee in the question refers
to this Group. The “Informal Group”
did not take note of any connivance bet-
ween the Dethi Drug Control Department
and the manufacturers of spurious drugs,
and their sale through licenscd pan shops
or through inter-state dealings. Reports
to this effect which appeared in certain
newspapers were officially denied in a
Piess Note issued on 21-12-1973,

1¢) Thetc is no cvidence to suggest
th:at the sale of spurious drugs in Delhi
has gone up. Most of the steps suggested
by the Consumer Council of India in its
Survey Report have already been imple-
mented. The other suggestions are under
examination

According to the decisions tahen by the
“Infoimal Gioup™ a ‘Contiol Room’™ bas
lieady been established in the Directorate
( enctal of Health Services for following
up vomplaints regardong spunous diugs

A statement indicating the action taken
v the Dethi Administration for combat-
ing spurons
Terrtory of Delhi is attached.

STATEMI NT

Action taken by the Dethi Administra-
tion 1o1 combating spurious durgs activity
in the Unjon Territory of Dclhi :—

A joint task force of the drugs Control
«uff of Delhi Administration and Central
rugs Control Oiganisation was  formed
rnd their activities were coordinated. The
hoad strategy adopted was as follows:—

1. Except for manufacturing units loca-

ted in Delhi, whosc inspections were
maintained uninterruptedh  all  normal
1outine inspection activities of the De-

partment were suspended so that the en-
tire remaining staff could be available for

Jdeuling with the spurious drugs activity
in Delhi.

2. Earlier practice of routine inspection
of all licences by a single inspector was
abondoned in favour of massive raids on

drugs activity in the Union’
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¥

selected areas/targets in a demonstrative
manner.

3. The appeal of the Hon'ble Minister
resuling in &  greater awareness amongst
the public led to receipt of information/
tips fiom a variety of sources.

4. Through the courtesy of the police
Department, o special olicer of that de-
ratment was entiusted with the duties of

colluborating with the Drugs Control De-
partment.

3. Meetmgs weic held with the Drugs

Maunufacturers in Delhi to actively enlist
their support,

6. Separatc mcetings were arranged with
the branch Managers of major manufac-
turing firms from outside Delhi with
Offices /Depots in Delhi.

7. Within the limitations of staff avail-
vble. effoits weie also made to inmspect
the premises of unqualified practitioners
rerticularly in the Trans-Jamuna Area.
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Summit Talk between India and Pakistan

216. SHRI P. A. SAMINATHAN :
SHRI N. SHIVAPPA :

Will the Minister of EXTERNAL AF-
FATRS be pleased to state:

(a) whether there are less chances of
an early summit between India and Pakis-
tan if so, the main reasons for this;

(b) whether Pakistan is not showing
nuch interest in settling the outstanding
issues in  view of its building arms and
improving defence;
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(¢) whether the reason is also that
Incdia has since repatriated almost all the
Pak P.O.Ws,, and if so, the reaction of
Indian Government on this; and

(d) whether any reply has been receiv.
ed to the latest communication sent to
Pakistan in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government's position on the question of
snother summit with Pakistan bas been
made clear on several occasions, and this
& that necessary conditions and conmstruc-
tive atmosphere should first be created to
cnable the summit to achieve fruitful
results;

(b) Pakntan's delay in implementing
normalisation measures envisaged in  the
Simla Agreement and her efforts to pile
up military weapons are obviously nega-
tive factors;

(c) Till 17th ketivary 1974, Tndia had
repatriated 68,117 Pakistani POWs  and
civihans internees out of a totul of over
90,000 persons. It is difficult to imagine
that there 13 a link between repatriation
of POWs and Pakistan's poor pcrformance
on implementation of normalisation mea-
sutes

(d) Two communications were sent to
Pakistan on 31st December, 1973 and
again on 25th January, 1974 suggesting
the need for commencing discussions to
implement the normalisation measures
mentioned in para 3 of the Simla Agree-
ment Pakistan’s response so far has
heen a limited one

Tripartite Talks between India, Sri Lanka
and Yugoslavia in New Delhi

217. SHRI P. A SWAMINATHAN ;
SHRI P. M. MEHTA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the three leaders viz., the
Prime Minister of Sri Lanka, the Presi-
dent of Yugoslavia and the Prime Minis-
ter of India met in January, 1974,
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(b) if so, the main subjects discussed;
and

{¢) on what points the agrsement has
been redached between the three countries.

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (¢) There was no formal meeting
between the three leaders, but the oppor-
tunity provided by their presence in Delhi
way availed of for having informal dis-
cussions on  various matters of mutual
interest.

Adulteration of butter and cheese

218. SHK1 S A. MURUGANANTHAM.
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether labels of wellknown brands
of butter and cheese are affixed on the
prackages of adulterated butter and cheese:
and

(b) if so, the steps taken to check

this menace?

THF DFPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
P1LANNING (SHRI A. K. KISKU) :
() and (b). The 1equisite information
is being collected and will be laid on the
Table of the Sabha in due course.

24th Session of State Labour Ministers'
Conference

219. SHRI S. A. MURUGANAN-
THAM : Will the Minister of LABOUR
be pleased to refer to the reply given to
Starred Question No. 481 on the 13th
December, 1973 regarding 24th Session
otf tEtnte Labour Minister's Conference and
state:

.(Q) whether sittings of the State Labou:
Ministers’ Conference were also held in
Liecember last; and
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(b) if so, the main subjects discussed
therein and the decision taken on each of
the items discussed at all the sittings?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) Yes, Sir. The
second sitting of the Conference was held
at New Delhi on 16th and 17th Decem-
ber, 1973,

(b) At this sitting, the Conference dis-
cussed mainly the following issues adjourn-
ed from its first sitting:—

(i) Maximum utilisation of employ-
ment service by the State Govern-
ments in the matter of recruit-
ment of staff;

Extension of Employees’ State
Insurance Scheme-—Recommenda-
tions of the Committee on Pers-
pective Planning; and

FExtension of the Workmen's
Compensation Act to Agricultural
Labour.

(ii)

(iii)

The Conference also discussed the
general labour situation in the country.

A statement indicating the main con-
ciusions of the two sittings of the Confer-
ence is laid on the Table of the House.
[Placed in Librarv See WNo. LT—6158
J173]

Report of Survey Conducted by Conm-
sumers Councll of India on Problem of
Adulteration

220. SHR1 S. A. MURUGANANTHAM:
SHRI B. N. REDDY :

Will the Minister of HEAITH AND
FAMILY PLANNING be pleased to
state;

(a) whether Government are aware of
the survey conducted by the consumers
Council of India on the problem of adul-
teration; and

(b) if so, the suggestions made in the re-
port and the decision taken on them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

PLANNING (SHR] A. K. KISKU) :
(a) Yes.

(b) In the survey report of Consumer
Council of India the following suggestions
huve been made:—

1. Sub-standard food should be pre-
cisely Jefined in the Prevention
of Food Adulteration Act.

2. The consumer should be made
conscious of quality.

3. The Act should be unformly and

effectively enforced in the
States,
4. All food items should be sold

compulsorily in packed and seal-
ed tins and packages.

5. Sample should be divided into 4
parts instead of 3.

6. Artificial products which are sub-
stitutes for real food-stuffs should
be brought within the ambit of
the Act.

7. A representative of the Consumer
Council of India should be taken
on High Powered Committee of
Experts.

The action trken is shown below:—

1. An  amendment  to differentiate
between sub-standard and adul-
terated food is under the consi-
deration of Government.

2. Action is being taken to make the
consumers conscious of the qua-
lity of the food through publi-
city by the State Governments.

3. The State/Union Territory Gov-
ernments have been requested
from time to time for effective
implementation of the Prevention
of Food Adulteration Act.

4, The Sale of food items compul-
sorily in packed and sealed con-
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tainers has been considered, but
could not be found feasible,

5. The nccessary amendment to divide
a sample into 4 portions imstead
of 3 is under the consideration of
Government.

6. The artificial products as substi-
tute for real food-stuffs are al-
ready covcred under the present

Prevention of Food Adulteration
Act,

7. The Consumer Council of India
is a member of the Group con-
stituted under the Chairmanship
of Deputy Minister of Health
and Family Planning. The
Council is also a member of the
Act and Rules Sub-committee of
the Central Committee for Food
Standards.

International Tamil Conference in Juffna
(Sri Lanha)

221. SHRI S. A. MURUGANAN-
THAM

PROL. NARAIN CHAND
PARASHAR :

Will the Minister of EXTERNA AF-
FAIR be pleased to state:

(a) whether an TInternational Tamil
Conference was held in Jaffna (Sri Lanka)
recently;

(b) the mames of the delegotes
attended from India;

who

(c) whether ten persons were killed in
police firing during the Conference; and

(d) whether any enquiry has been
ordered by Sri Lanka Government into
the incident of firing and if so, the out-
come thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. An International Tamil Confer-
ence was held in Jaffna from January
3 to 9, 1974,
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(b) According to our information the
following delegates from India partici-
pated in the International Tamil Confer-
ence in Jaffna :

. Dr. V. R. Balasubramanian.
Shri Era (ianesan

. Rev. Prof. Rajamanickm.

. Dr. Mahalingam Sala.

. Mrs. Mahalingam Sala.

. Prof. Naina Mohammed

. Shri Pulavar Rasu,
Dr. R. K. Seth.

. Prof. Shanmugbam Pillai

. Shii Shanmugam.

. Mrs. Komudi Shanmugam,

-
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. Professor Mrs. Vasuki, Miranda
House, Delhi.

{¢) and (d). We understand that  no
incident  occurred during the period of the
Conference. However, after the end of
the Conference on January 9, a public
meeting was held on January 10. At this
meeting the luge crowd  becume some-
what 1estive and while police  measures
were being taken to prevent any incident,
a high-tension cablc collapsed. This and
the  attendant stampede iesulted in the
death of 7 persons and injuries to some
20 persons A muagisterial inquiry into the
death of 7 persons has  been ordered by
the Sti Lanka Government. The inguiry
has not yet been concluded.

Demand of Tractors

222 SHRI SUKHDFO PRASAD
VARMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have estimated
the present demand of tractors in the coun-
try;

(b) the total installed capacity for trac-
tors during the year 1973; and

(¢) how far the demand is Hkely to be
met in the near future?
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THE DEPUTY MINISTER IN THE
MINISIRY OF HEAVY INDUSTRY
(SHR1 DAI BIR SINGH) : (a) According
to a study made by the National Council
of Applied Economic Rescarch, the present
annual demand for tractors is estimated to
b2 38,000 to 40,000 Nos.

(b) 35,000 Nos.
(¢) The likely demand in the next few

yers will be adequatcly met by indigenous
production.

Report by Mahajan Committee regarding

NCC
223. SHRI  SURHDLO PRASAD
VI RMA :

SHRI BIRENDER SINGH RAO :

Will the Minister of DVFFNCE be pleas-
ed to state :

{«) whether the Mahajan Committec set
up in December, 972 to evaluate the func-
tioning of Nattonal Cadet Corps has since
submitted its report; and

(b) if <o, the s<alicnt fcatures of the
same?

THE MINISIFR OF DEFENCF (SHRI
JAGITVAN RAM) : (a) Yes, Sir.

(b) The main recommendations of the
Commuttee are bricfly as undca

1. The NCC should coatinue av a sc-
parate organisaton besides National
Scrvice Scheme and National Sports
Organisation.

2. Enrolment of cadets should be vol-
untary and selective. The strength of
Senior Division should be reduced
from the present about 6 lakhs to 4
lakhs so that this Division be more
selective and subject to more inten-
sive training. The strength of Girls
Division should, however, he slight-
ly increased and the strength of the
Junior Division be maintained at the
present strength.
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3. The Heads of Institutions (Princi-
pals and Headmasters) should asso-
ciate themselves more closely with
the NCC activities. Aftendance at
any activity with the NCC should
count towards academic attendunce.

4, Whole-time NCC Commissioned
Officers should be slowly disbanded.
Only sclected regular service officers
should be posted to NCC. Suitable
Lectuiers, with at least 3 years
standing will be selected for grant
of part-time Commission and given
intensive training before Commis-
gioning. The officers should retire
after 15 years of service or on at-
taining 45 years of age whichever is
earlier.

8. The training programme should be
more intensive and realistic. Tt should
be geneially restricted to two years.

6. In view of the rising prices, the
camp allowance should be raised so
that the cagdets can be given adequate
and nourishing food.

7. The academic instructions could be
compressed within five days a weck
in the educational institutions. The
sixth day of week could be utilised
for imparting NCC training. The
day may be called “Field Day".
Ihis “Field Day” can commence with
patriotic tramning for an hour, fol-
lowed by separate training for NCC.
National Service Scheme and Natio
nal Sports Organisation.

8. A copy of the report is being placed
on the Table of the House.

Increase in Unemployment

224, SHRI B, N. REDDY : Will the
Minister of 1LABOUR be pleased to state:

(a) whether the numbers o1 unemploy-
ed on the live registers of Employment Ex-
changes in the country increased to 8,79,000
in August 1973 as compared to 7,88,600 the
previous month; and
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(b) if w0, the steps proposed to arrest
the growing unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOBIND VERMA) : (a) The number of
job-sechers on the live register of Employ-
ment Exchanges in the country was
80,79,063 in August, 1973 as compared to
78,86.186 in the previous month.

(b) Government have been making all
possible cffoits to provide incrcasing pum-
ber of employment opportunitics to the un-
employed. In addition to the creation of
employment opportunities throngh normal
devclopment programmes, several special
schemes for cmployment generation have
been initinted in the last three years. A
crash scheme for rural employment was
launched in April, 1971 to provide employ-
ment for 10 months in a year to 1,000 per-
sons in each district.  Subsequently, the
schemes ior providing employment to the
educated unemployed including schemes ior
improvement of the quality of primary edu-
cation, financial assistance to small entie-
preneurs, etc, were initiated in 1971-72 In
1972-73 another special Fmployment Pio-
graomme wus initiated to provide increusing
employment opportunities to educuted and
other unemployed persons. In 1973-74, a
Half-a-Million Jobs—Progiainme was Ini-
tiated with an outlay of Rs. 100 crores In
the schemes under this programme as also
those initiated in the earlier years, increasing
emphasis is being laid simultaneously on
promotion of self-employment, development
of entrepreneurship and training for em-
ployment, etc.

Eligibility to employer’s share of E.P.F.
contribution

225. SHRI E. V. VIKHE PATIL : Wil
the Minister of LABOUR be pleased to
state ¢

{a) whether an employee covered by the
Employees Provident Fund Scheme gets the
full payment of Employer’s share of contri-
bution only after 15 years of membership
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in contrast to 9 years in exempted estab-
lishments and elsewhere; and

(b) if so, whether Government intend to
bring at par the members of the Employees
Provident Fund Scheme and others?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : The Provident Fund
Authorities have reported as under:—

(1) An employee covered by the Emp-
loyees' Provident Funds Scheme, 1952 gets
full payment of employer’s sharc of contri-
butions irrespective of the period of mem-
bership in the cases specified in paragraph
69(1) of the Scheme which include cases
of retirecment after attaining the age of 55
years. permanent and total  invalidation,
mim ation for permanent scttlement abroad
and retrenchment. In the remaining types
of cases covered by paragraph 69(2) of
the Scheme, which include cases of dis-
charpe without payment of retrenchment
compensation under the Tndustrial Disputes
Act, 1947, full payment of employer's share
v made if the member has completed 15
years of membership of the Fund. In the
cxempted establishments, the said period
varies from establishment to establishment.

(b) No.

Reserve and Forfefture Account of E.P.F.
Schenie

226. SHRI E. V, VIKHE PATIL : Will
the Minister of LABOUR be pleased to
state :

(a) the total amount of the fund of the
Reserve and Forfeiture Account of the Em-
ployees Provident Fund scheme; and

(b) the nature of investment of this
fund?

i

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAI.
GOVIND VERMA): The Provident Fund

61 188/73--3.
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Authorities have intimated as under:-—
(a) Rs. 867.13 lakhs as on 30-9-1973.

(b) This is u proforma account and
forms a part of the “Provident Fund Ac-
count”, the moneys belonging to which are
invested in securities in accordance with the
pattern of investment approved by the Cen-
tral Government from time to lime. There
is no separate investment of the amounts
credited to the Reserve and Forfeiture ac-
count.

Manufacture of Lambrefta Scoofers by
Scooters India L#d,, Lucknow

227. SHRI E. V. VIKHE PATIL : Will
the Minister of HEAVY INDUSTRY be
pleased to state @

(a) the time by which Lambretta Scoo-
ters will be put in the market by the Scoo-
ters India Limited, Lucknow; and

(b) the approximate on-the-road sale
price thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF HEAVY INDUSTRY: (a)
October, 1974.

(b) The ex-factory retail selling price
of the Scooter will be worked out on the
basis of actual production costs which will
be known by July 1974.

Fall in Birth vate of Hindu' Community

228. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state :

(a) whether the birth rate of Hindu
Community has been falling considerably
as compared to other communities ; and

(b) if so, the birth rate of Hindus and
other communities of the country during
the last three years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI XEONDAIJII BAS.
APPA) : (a) and (b). No systematic
study as so far been carried out in the
country to find out birth rate for different
communities. It is, therefore, not possible
to say that the birth rate of Hindu Com-
munity has been declining faster than those
of other communities.

Production of Ground-o.Air Missfles in
Pakistun with Chinese Collaboration

229. SHRI MUKHTIAR
MALIX :

SHRI N. SHIVAPPA :

SINGH

Wil the Minister of DEFENCE be pleas-
ed to state :

(a) whether China has decided to colra-
borate in the production of ground-to-air
missiles in Pakistan; and

(b) if so, Government’s reaction thereto”

THE MINISTER OF DEFENCE (SHR1
JAGIIVAN RAM) : (a) and (b). Gov-
ermment have scen Press reports in this
regard but do not yet have authentic
information to corroborate them, All
1elated developments in Pakistan are taken
into consideration while reviewing our def-
ence plans.

Retrenchment in Times of India group of
Industries

230. SHRI MUKHTIAR SINGH
MALIJK: Will the Minister of LABOUR be
pleased to state :

(a) whether it has come to the notice
of Government that 450 employees of the
Times of India Group of Industries have
been retrenched recently;

{b) if so, the reasons therefore; ana

(c) whether Government propose to pro-
vide them any dlternative jobs and if note,
the reasons thereof?
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THE MINISTER OF LABOUR (SHR}
RAGHUNATHA REDDY) : (a) to (¢).
The information is being collected and it
will be placed on the Table of the House.

Increase in Wage Bills in Coal Mines

231. SHRI MUKHTIAR SINGH
MALIK :
SHRI S. N. MISRA .
Will the Minister of STEEL AND

MINES be pleased to state the percentage
of increase in wage bills in coal mines ex-
cluding that of the officers as on the 31st
December, 1971, 31st December, 1972 and
31st December, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : The infor-
mation is being collected and will be laid
on the table of the House.

Deaths due fo lack of emergency medical
facilities in hospitals of Delhi

232. SHRI M. SUDARSANAM:
SHRI M. RAM GOPAL REDDY :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whethe:r the junior doctors in Pub-
lic Hospitals in Delhi went or strike;

(b) if so, the number of deaths which
occurred due to lack of emergency medi-
cal facilities; and

(c) whether any compensation will be
paid by Government to the families of the
deceased persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
The mterns, House Surgeons, Post-Graduate
students and Registrars in Delbi hospitals
went on strike from the midright of
31.12-1973.

(b) Emergency services have continued
to be provided satisfactorily without any
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jnterruption and there have been no deaths
due to fack of them.

(c) Does not arise.

Sale of tickets for Republic Day Parade
and Beating Retreat Ceremony

233. SHRT M. SUDARSANAM :
SHRI ONKAR LAL BERWA :

Will the Minister
pleased to state :

of DEFENCE be

(a) whethe: tickets were sold to the public
to witness the Republic Day Parade and
Beating Retreat Ceremony this year;

(b) if so, the reasons that motivated such
a decision; and
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{c) the number of tickets sold in differ-
ent series and the amoumt collected there-
from separately and the amount spent op
the celebrations ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Yes, Sir.

(b) The seating enclosures on the Rajpath
used to be available not only to the per-
sons entitled to cards but also to persons
who could obtain cards as guests or friends
of the entitled category. This practice
was undemocratic since the common peo-
ple could not get into the seating enclosures
excepung, those who could manage to
obtain cards through important persons. It
was, therefore, decided to throw open to
the public, through tickets, the number of
seats not required for the duly entitled ard
invited categories.

Republic Day Parade—1974

D:znomination of Tickets
mination

No. of tickets sold in each deno- Amount realised

- e [——

.

Rs.

10
100

2 3
tivkets Rs.

4028 £.056.00
4119 2),595.00
1746 17.450.00
1674 31148000
637 63.700. 00
Total T 141291 00

Concesstonal tirkets at hi'f rates (1ssued at the rate of two tichets per head to such

Government employees, including PaSlic Se~
invitation Cards)

tor Undertakings, as were nit eantled to

Rs. tickets Rs.

2 518 518.00

5 1014 2,535.00

10 536 2,680.00

20 189 1,890.00
Total 7,623.00
Grand Total 1,48,914.00

Beating Retrcat Show on 28th Jasuary, 1974

Rs. tickets ' Rs.

1 . 1533 1,533.00

3 . 1442 4,326.00

3 . 3343 16,715.00
Total 22.574,00

[

et i
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Concessional tickets at half rates
Government employees,
tation Cards).
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s (issued al the rate of two tickets per head to such
including Public Sector Undertakings, as were »ol;eenmled to Invi-

‘2“ T e e e — - — -
tickets
525

569
616

Total 2,656.00

25,230.00

__Gend Total __ _

Compilation of accounts relating to expenditure 1ncurred on this year's Republic

Day Qelebrations s not yet complete _

e et th s

Setting up of a Medical Education Com- 31st Dc;;;m-b*er_, 1973, suggest{ng comme;;:e-

mission
234. SHRI M. SUDARASANAM :
SHRI C JANARDHANAN :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
stale .

{u) whether Goveinment have decided to
set up a Medical Fducation Commission to
look into the entue problem of medical
education on national level; and

(b) if so, the composition of the Commis-
sior, its terms of i1cfercnce and the tenta-
tive date by which it will be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
and (b). The question regarding setting up
of a Medical Education Commission is
under active consideration of the Govern-
ment.

Resumption of trade, travel, communication
and cultural exchanges with Pakistan

235. SHRI R. V. SWAMINATHAN :
SHRI ONKAR LAL BERWA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India had rerewed offer in
January, 1974 to Pakistan for talks aimed
at resumption of trade, travel. communi-
cation and cultural exchanges;

(b) whetber India had asked for certain
clarifications and whether Pakistan agreed
to the Indian proposals; and

(c) the steps being taken ta improve the
relations betweer the two countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
India had sent a message to Pakistan on

ment of tulks to implement the normalisa-

tion measures envisaged 1n paragiaph 3 of
the Simla Agieement.

(b) Pakistan’s response dated 19th Janu-
aly was a hmted one as it was suggested
that talhs should be confired to only re-
sumption of postal. telegraphic, sea and
land communications The i1esumption of
aulinks including overflights, which 1s also
a part ot this item under paragraph 3 of
the Sunla Agicement,  way left out in
Pakistan’s seply. This omission was point-
ed out w India’s rejomnder of 25th Jaru-
ary when it was also suggested that 10 order
o alleviate the hardship caused to thou-
sands of persons on both sides, the item
on 1esumption of tiavel facilitics should
also be taken up at the samc time,

(¢) Government is continuing its efforts
to persuade Pakistan to take a more rea-
songble stand

France to set up Mirage Jet Factory in
Pakistan
236. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether France has agreed to rebuild
armed forces in Pakistan and has also de-
cided to set up a Mirage Jet Factory in
that country;

(b) whether in December, 1973 when
India took up this question France had de-
nied this;

(c) whether Indian delegation headed by
Shri Haksar went to France in December
last and had discussions with the French
Government in this regard and if so, the
outcome thereof; and

(d) the reaction of Government on this
decision of France ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). According to Government’s informa-
tion, France has been selling some arms to
Pakistan on strictly commercial terms, but
has not so far entered into any agreement
to build a Mirage factory in Pakistan.

(c) The Indian delegation which visited
Paris in December, 1973, wert to attend an
Indo-French colloquinm, and not to hold
discussions on this matter with the French
(Government.

(d) The position of the Government of
India has been made known to the French
Governmert that any accretion of Pakis-
tan's military strength will adversely affect
the process of normalization in the sub-
continent.

Reorganisation of coal industry

237. SHR] R. V. SWAMINATHAN:
SHRI P. M. MEHTA :

Will the Minister of STEEL AND
MINES be pleased to state:

ta) whether the Minister had assured that
Government were considering rcorganisatior
of conl industry in the country; and

(h) if so. when the final decision in this
regard is likely to be tuken and the main
features of the reorganisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The Goverrment have already taken steps
1o reorganise the coal industry in the coun-
try. With the nationalisation of the coking
coal mines in 1972 and non-coking coal
mines in 1973 all coal mines in the coun-
try, except the captive mires of the pri-
vite steel plants are under Government
control and management, which is facili-
tating coordinated action for the develop-
ment of the entire coal industry. Some
of the main features of the re-organisation
of the coal industry are:—

(1).Amalgamation of the smaller urits
both in Bharat Coking Coal Ltd. and Coal
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Mines Authority Ltd. and grouping of the
coiul mines into Areas and Divisions on a
rational basis, which would facilitate pro-
per management supervision and control
of the mines.

(2) Preparatior of project reports for the
reorganised mines in Jharia of Bharat Cok-
ing Coual 1td. and for the mines of Coal
Mines Authority Ltd. by the Central Mine
Planning and Design Institute,

(3) Reorganisation of the surface trans-
port arrangemerts including centralisation
of Joading, increase in rake Joading etc.

(4) Application of improved methods and
techniques in the taken over mines with
marginal investments.

(5) Intensification of prospecting and
drillirg to prove reserves and secure addi-
tional geological data.

(6) Standardisation of the cquipments re-
quired for the coul industry.

Agreement regarding persons of Indian
origin in Sri Lanka

238 SHRI R. V. SWAMINATHAN :
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(1) whether India and Sri Lanka have
reachcd an agrcement on the future of
150,000 Stateless persons of Indian origin
not covered by the 1964 Srimavo-Shastri
Pact on the Indian nationals;

(b) if so, the
Agreement; and

main  features of the

(c) when it is likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (¢). 1 am laying on the Table of
the House copies of the letters excharged
between the Prime Ministers of Sri Lanka
and India which constitute the Agreement
on this question and detail the terms of its
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implementation. [Placed in Library.
No. LT-615974].

See

Supply of Rader equipments to Indin by
U.S. Companies

239, SHRI JYOTIRMOY BOSU: Will
the Minister of DEFENCE be pleased to
state :

(a) whether the U.S. has recently removed
the ban it imposed ir 1971 om Private
US. Companies selling § 19-million radar
equipments to India; and

(b) if so, the main features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) (b). The U. S.
export embargo on military items was re-
laxed in respect of non-lethul items in
March, 1973. This relaxation covers infer
alia revival of the credit facilities totalling
$ 189 million for setting up of a Tropo
Scatter Commurication System in India.

Land grab by influential persoms in Delhi

240. SHRI JYOTIRMOY BOSU: Will
the Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

{a) whether land belonging to the Custo-
dian of the Evacuee Property, Ministry of
Rehabilitation, is alleged to have been
grabbed by mfluential persons and property
dealers including Muricipal and Metropoli-
tan courcillors of the Union Territory of
Delhi;

(b) if <o, the action talen by Govern-
ment in the matter; and

{¢) the names, description and addiesses
of persons who have occupied the land
belonging to the Custodiar of the Fvacuee
Property in Delhi?

THE MINISTFR OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir. Ceitain allegations
to this effect have been made.

{b) and (c). Information in this regard is
being coliected and will be laid on the
Table of the Subha as early as possible.
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U.S. Policy towards tndia
241. SHRI JYOTIRMOY BOSU : Wil

the Ministst of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the US. Policy towards
India has changed iecently; and

(b) 1f so, the nature thereof and the main
factors contributing to this change ?

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). There are indications of change in US
Policy towards India as compared with the
policy followed by US. Government dur-
ing the 1971 crisis. The indications are
provided in the statemenis made by the
U'S. Secretary of State and in the recent
rupee settlemert, which reflect a bettet
understanding on the pait of the US The
main factor contiibuting to this change 15
a desire on the part of both India and the
United States to improve relations bet-
ween the two countties on the basis of
equality, rveciprocity and mutual interests

Muunufacture of Small Car by Marutl and
Company, Haryana

242 SHRI 1YOTIRMOY BOSU - Will
the Mmuster of HFAVY INDUSTRY be
pleased to state

(a) the progicss vo tar made in the small
car project of Maruti and Company, Har-
yana and when commercial production of
the proposed small car is expected to be
started;

(b) what will be the price of the cai;

{c) the total expenditure incurred to-date
under each head., in connection with the
Maiuti Car Project, and

(d) whether the period of Letter of Ir-
tent has been extended and if so, the par-
ticutars thereof and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b). A
prototype of the Car has been developed by
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M/s. Maruti Ltd. and sent to the Vehicles
Research dnd Development Establishment,
Ahmednagar for tests. Performance trials
of the prototype are ia progress. It is not
possibly 10 say at this stage when Commels
cial production will start because the com-
pary will be allowed to start commercial
Production only after the prototype is cer-
tified to be roadworthy after completion of
the tests. No indication of the selling price
of the car can also be given at this stage.

(c) 1t is not customary for Government to
ask piojects in the private sector to fur-
nish statements of expenditure incurred
from time {o time on the projects.

(d) The validity period of the letter of
intent has beer extended upto the 30th
lune, 1974 to cover the period during
which the prototype car will be undergoing
tests by the VRDE, Ahmednagar.

Shortage of Steel in Kerala

243 SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of STEEL
AND MINES be pleased to state :

(1) whether Government are aware that
thete iv at present an acute shortage of
steel m the State of Kerala and this has
affected the progress of road and irrigation
woiks to a large extent; and

b) if <o, the steps Goverrment are tak-
ing to augment the supply of steel to
Kerala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA) : (a) and (b)
Under the present system of distribution,
there is no State-wise allocation. Demand
for Iron and Steel is in excess of avail-
ability in respect of several categories and
it is possible that works in Kerala as well
as other parts of the country may be affect-
ed to some extent. Despaiches from the
main steel plants are regulsted by the Steel
Priotity Committee, after takieg into ac-
count the end use for which steel is re-
quired, availabitity and the competing de-
mands. Cntegories in short supply are also
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allowed for imports under the provisions
of the existing policy.

Various steps have also been taken to
increase the availability of steel. These in-
clude efforts to step up production by
technological improvements; better indus-
trial relations; provision of balarcing faci-
lities at the steel plants; programmes of
capital repairs and renovations aimed at
better equipment availability; regulation of
exports; a liberal import policy, particular-
ly in respect of categories in short supply;
and streamlining of the system of distribu-
tion.

Confirmation of temporary workers in
coffee and tea estates in Kerala

244, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Mirister of LABOUR
be pleased to state:

(a) the number of permanent and tempo-
rary workers In various coffee and tea
estates in the State of Kerala;

(b) the period of service after which the
temporaly employees are made permanent;

(c) whether the worhers have not been
made permanent even after rendering a
service of 15 years; and

{d) if so, the action proposed to be taken
by Goverrment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMAY): (a) to (d) The requi-
site information is being collected and will
he laid on the Table of the Sabha in due

course.

Registered educated unemployed 8.C. snd
S.T.

245. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of LABOUR
be pleased to state:

(a) the number of educated unemployed
Scheduled Cnstes, Scheduled Tribes, men
and women separately, registered with Em-
ployment Exchanges in the country till
January, 1974; ard
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(b) the number of educated unemployed THE DEPUTY MINISTER IN THE
Scheduled Caste, Scheduled Tribe, men MINISTRY OF LABOUR (SHRI BAL-
and women, provided with employment GOVIND VERMA):(a) and (b). Available
during the year 1973 and its percemtage to information 1s given in the statement attach-

the total jobs provided during that year? ed.

Statement
@ &®) :
o Number of Job-Seckers* Columns (4) & (5
Category as percentage to
On Live Register as Placed in Employ- total placements
on 30-6-1973 ment during January- effected 1n  respect
June 1973 of educated job-
seckers (all cate-
ZOT10s)
Men Women Men women Mcn Women
T 1 2 3 4 s 6 7
1. Educated Schedul-
ed Castes (Matri-
culates and above) 2.34,732 23,429 11,630 1,266 135 67
2, Educated  Sche-
duled Tribes (Ma-
triculates & above) 38,086 4,087 1940 157 23 08

1 *Excludes figures m respect of Umiversity Employment Informaton and Guidance
Burcaux except for two 1 Delhi.

2 All the job-seckcrs on the 1 1ve Register of Employment Exchanges are not necessanly
unemploved

3 Information in respect of educated Scheduled Castes and Scheduled Tribes job-seckers
are collected at half-yearly intervals ending June and Dewember of cach year, The
intormation for December, 1973 1s not yet available

Vislt by President of Yugoslavia (b) The discussions covered bilateral
matters as well as international gquestions
of common nterest A copy of the Joint
Communtque 1ssued at the end of the visit
18 placed on the Table of the House.
[Placed in Librarv S$ee No. LT-6160/74).

Will the Mimster of EXTERNAL AF-
T'AIRS be pleased to state:

246 SHRIMAT1I
KAPPAN

SHRI P G

BHARGAV1 THAN-

MAVAI ANKAR:

Strike by nurses of Delhi Hospitals
(a) whether Yugosiav Presidert, Marshal

Tito visited India i January thus year; and

(b) if <o, the nature of the discussions
held and the deusions arrived at?

THE MINISTER OF STATE IN THFE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (&)
Yes, Sir.

247 DR. RANEN SFN:

SHRT CHANDRA BHAL MANI
TIWARI1

Wil the Mmster of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether theie has beem a strike by
nurses of Delht Hospitals recently and that
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farge number of nurses has been arrested
and dismissed from services; and

(b) if so. the demands of the nurses and
the steps taken to settle the strike ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING (SHRI A. K. KISKU): (a)
Yes, but no nurse was arrested during the
strike period fe. 14-1-1974 to 19-1-1974.
Nurses on temporary appoirtment were
issued notices of termination and a few
permanent nurses were suspended.

(b) A statement giving the information
required is attached.

Statement

Deinands

——

of the Nurses

Action taken thereon

o e et i oot e

. Increase in Washing Allowance

19

Date of Imple.nentation of the increased
washing allowance as 1-8-73

Increase in the Uniform Allowance for
all the nursing staf’

1. Allotrr_ten} of residential accommodation
on priorily basis and grant of Housc
rent allowance 10 single nurses who are
allowed to stay outside the hospital
premises

Iransport facilities .

i The demands were considered in a meet-
ing taken by the Deputy Mirister for
Health on 18-1-1974, with the representa-
tives of the Delhi Nurses Association and
the Trained Nurses Association of India,
and the stiike was called off,

Indo-Iran talks

248. SHRI RANEN SEN:
SHRI CHANDRA BHAL MANI
TIWARI :

) Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether talks on various matters took
Dla:;:e between India and Iran recently;
ar

The washing allowance at increased rates
had already been sanctioned and this
point is sctiled.

This has been agreed 1o a1l nzzzsary
orders issued.

Necessary action has been initiated for
taking up the matter with the appropriate
authonty for approval.

The matter has been taken up with the
Ministry of Works and Housing.
Regarding the question of payment of
house rent allowance to single nurses
who are allowed to stay outside the
hospital premises under special cir-
cumstances, it has been agrced to, In
pnnciple, that they should also be
made eligible for house rent allowance.

The matter has already been taken up With
the Deltn Transport Corporation autho-
rities.

(b) if so, the subjects discussed und the
result of the talks ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Foreign Minister of Tran
visited India in December 1973. The Eco-
nomy Minister of Iran came to Delhi in
Januwy this year for the Fourth Session
of the Indo-Iran Joint Commission for
Economic, Trade ard Techunical Coopera-
tior.

(b) During these visits discussions were
held on matters of common interest such
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as the peaceful settlement of problems on
the Indian sub-continent, preserving the
Indian Ocean as a Zone of Peace, the West
Asia problem and Indo-Irar bilateral rela-
tions including economic and technical col-
laboration.

As a result of these friendly discussions,
the two sides have gained a clearer appre-
ciation of each other’s views, while in the
economic and cultural fields steps are be-
ing taken to intersify cooperation between
the two countries.

The Foreign Minister is at piesent in
Tehran to attend the second round of the
last meeting of the Indo-Iran Joint Com-
mission.

U.S. decision to increase ships in Indlan
Ocean  *

249, SHRI HARI KISHORE SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have made their
resentment hnown to U.S. administration
over the latter's decision to increase the
number of ‘patrol shipy in the Indian
Ocean; ard

(b) if so, the gnt thereof

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
apd (b). Foreign Minister made a state-
ment in this House on the 12th November
expressing concern at the announcement of
the US icgarding the despatch of a naval
task force into the Indian Ocean. At the
recent announcement of the US and the
UK on the expansion of military facilities
in Diego Garcia, Government have again
expressed our grave concern to these two
countries. Ir Government's view such mili-
tary escalation in the Indian Ocean will ex
acerbute tensions and rivalries and prevent
the realisation of the Indian Ocean remain-
ing an ares of peace and tranquility.
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Re-employment of Employess alter take-
over of Alcock and Ashdown Company

250, PROF, MADHU DANDAVATE:
Will the Minister of HEAVY INDUSTRY
be pleased to state:

(1) whether in terms of the provisions of
the Bill adopted by the Parliament regard-
ing the acquisition of the Alcock and Ash-
down Company, al! the employees of the
company will be re-employed after take-
over without any exception; and

(b) if so, the number of such employ-
ees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise. However at the time
when the Compary closed down its opera-
tions, it had on its rolls 1441 employees at
Bombay and 149 at Bhavnagar,

Trregularities in E.P.F. by Laxmi Ratan
Cotton Mill, Kanpur

251 PROF. MADHU DANDAVATE :
Will the Minister of 1.LABOUR be pleased
to state :

(a) whethe: thete has been considerable
mismanagement and grave iiregularities
regaiding depositing appropriate amount in
the provident fund account of the workers
by the Laxmm Ratan Cotton Mill at Kan-
pur;

(b) whether in view of these irregulari-
ties and mismanagement, the State Govern-
ment of Uttar Pradesh has been advised
to take over the mill; and

(c) if s0, the reaction of State
ernment thereto ?

Gov-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (8) to (c). The Pro-
vident Fund Authorities have reported
that the information is not readily avail-
able and is being collected. It will be laid
on the Table of Sabha in due course.
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P hour Nationwide wirike by
orty-elght Jontor Doctors

252. PROF. MADHU DANDAVATE :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there was a forty-eight hour
nution-wide strike by junior doctors  in
support of the demands of their colleagues
in Delhi; and

(b) if so, the reactlon of Government to
the demands focussed by the nation-wide
stiike of the Junior Doctors?

THF DFPUTY MINISTER IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
The junior doctors in Chandigarh, Goa,
Uttar Piadesh. Orissa, Punjab, Madhya
Piadesh, Andhra Piadesh, Gujarat, Hima-
chal Pradesh. Jammu & Kashmir, Maha-
rashtrit, Kerala, Rajasthan, Tamil Nadu
und Delhi, arc reported to have gone on
stiihe betwen 28th and 30th January, 1974
for two days.

(b) The action taken by the Government
vis-a-vis the demands of the Junior Doc-
tors in Delhi was detailed in the statcment
mude by the Minister of Health and
Family Planning in the Sabha on the
19th February, 1974, As regards demands
of jumior doctors in other places, the
matter is for the consideratlon of the res-
peciive State Governments.

Increase in unemployed people in age-
group of 21-26

253, SHRI B. S. BHAURA : Will
Minister of LABOUR be pleased
state :

the
to

(a) whether the registration of unem-
ployed youth in the age group 21-26 has
gone up in the last three years;

{b) if so, the particulars thereof; and
(c) the State-wise number thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) to (c). Informa-
tion in respect of job-peckers in the age-
group 21-26 is not separately available.
Available information is given in the state-
ment laid on the Table of the House.
{Placed in library. See No, LT-6161 /14].

Recoguition of 8. S. Medical College,
Rewa, by Indian Medical Council

254. SHRI B. S. BHAURA : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Indian Medical Council has
given recognition to the S. S. Medical
College, Rewa (Madhya Pradesh) even
though for the last three years there have
been no professors in major subjects like
medicine. obstetrics and gynaecology;

(h) whether out of 104 posts in

the
college, 35 are vacant;

(¢c) if so, the particulars thereof ;

(d) the steps being taken in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
to (d) The S. S. Medical College, Rewa, is
uffiliated to the A. P. Sirgh University
The coliege was inspected by the Medical
Council of India during January, 1968. At
the time of inspection, the major depart-
ments of Medicine, Surgery and Obstetrics
und Gynaecology  were headed by Pro-
fessors with adequate qualifications  and
teaching experience and had sufficient
other teaching stafl. The M. B. B, 8. degree
awarded by the A. P. Singh University in
respect of the students trained at the said
college was recognised under Indian Medi-
cal Council Act, 1956, keeping in view the
teaching and other facilities existing in
1968. The college was again inspected
during April, 1973, for the purpose of
continuance of recognition of the above
degree. The inspection report reveals that
some of the posts are lying vacant. The
exact number is not indicated. A copy of
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the inspection report has been forwarded
by the Council to the University for com-
ments and the matter will be further con-
sidered by it on receiving the comments
from the University.

Non-Deposit of E. P. F. Contributions of
teachers vnder Dethi Municipal Corporation

255. SHR1 B. S. BHAURA : Will the
Minister of LABOUR be pleased to state:

(a) whether Provident Fund collectiuns
from Teachers working under Delhi Muni-
cipal Corporation have not been deposited
with the Provident Fund Commissioncr;

and

(b) if so, the steps being taken to see
that these amounts lying with Delhi Muni-
cipal Corporation are deposited with Pro-
vident Fund Authorities and kept in pro-
per accounts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-

GOVIND VERMA) : The Provident Fund
Authorities have initimated as under :

(a) No, as the provisions of the
Employces’ Provident Funds and Family
Pension Fund Act, 1952 are not appli-
cable at present to educational institu-
tions.

(b) Does not aiise.

Clearance of Pakistani Nationals from
Bangladesh

256, SHRI B. S. BHAURA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

{a) whether Government have sent any
communication to Pakistan  emphasizing
the expeditious cleatance of  Pukistani
nationals in Bangladesh to be icpatriated
to Pakistan;

{b) if so, the reaction of Pakistan; and

nationals
and

t¢) the number of Pakistani
so fai reputrinted from Bangladesh
those yet to be cleared ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Following the Indo-Bangladesh review of
the progress of three-way repatriation un-
der the Delhi Agrecment, a communication
was sent to Pakistan on 15th Fanuary. 1974
urging her to speed up clearance of its
nationals in Bangladesh so that the overall
process of three-way repatriation could

be expedited.
(b) Pakistun has been denying that the
1ate of clearance for its nationals in

Bangladesh is slow. However, the compa-
rative figures of repatriation in the three-
way process speak for themselves.

(c) Under the Delhi Agreement upto
10th February, 1974 the number of Pakis-
tani nationals repattisted from Bangladesh
was 51,021,

Committee to go INTC various agreements
hetween India and 17.8.S.R.

257. SHRI ERA SF7HIYAN -
SHRI E. R. KRISHNAN :

Will  the Minister of FXTFRNAL
AFFAIRS be pleased to state :

(a) whether India and U.S.S.R. have
entered info vasious agreements to pro-
mote ties hetween the two countries as a
tesult of the 1ecert visit by Mr. Brezh-
nev;

(b) whether Government are consideting
the appointment of a Committee to  go
into the details of such matters; and

(c) if so, the composition of the Com-
mittee und the time by which it will start
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Yes, Sir.

Apart from the Joint Indo-Soviet Dec-
laration, the following Agreements were
concluded during  General  Secretary
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Mr, L. 1. Brezhnev’s visit to India,
November 29, 1973 :—
(i) Agreement on further development
of Economic and Trade Cooperation
between India and the USSR

(ii) Agreement on Cooperation bet-
ween the Planning Commission of India

on

and the State Planning Committee of
the USSR ; and

(iii) The Indo-Soviet Consular Con-
vention,

(b) and (c). The Indo-Soviet Joint Com-
mission on Economic, Scientific and Tech-
nical Cooperation iv responsible for the
implementation of various economic agree-
ments between the Government of India

PHALGUNA 2, 1895 (SAKA)
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and the Government of the USSR. The
Agreement on setting up of this  Joint
Commission had been signed in Moscow
on Scptember 19. 1972, The first meeting
of the Indo-Soviet Joint Commission was
held in New Delhi between February 8
and 19, 1973. The Minister of Planning
is the Co-Chairman of the Joint Commis-
gion on the Indian side, while the Chair-
man of the State Committee of the USSR
Counci! of Ministers for  External
Economic Relations is the Co-Chair-
man on the Soviet side. Senior Indian
and Soviet officials who deal with Indo-
Soviet economic  projects and trade
relations are members of the Joint Com-
mission ; and their particulars are as per
the statement attached.

Statement
Particulsrs of the members of the Inde-Soviet Joint Commission

On the Indian Side :
1. Shri D. P. Dhar, Minister of Planning . Chairman
2 Shn B. D. Pande, Cabinet Secretary . . Mcmber
3. Shst M. G. Kaul, Sectetary, Department of Economic Affairs . Member
4. Shri Y. T. Shah, Secretary, Ministry of Foreign Trade Member
5. Shri M. G. K. Menon, Secrctary Department of Electronics Membet
6 Dr. S. Dhawan, Secretary, Department of Space Member
7. Dr. R. Ramanna, Mcember,' National Commlttee on Scnencc
++ and Technology . 5 - Mcmber
8. ShriB. K. Sanyal, Addmonal Secretary (ED) anstry oif:xtemal
Affairs . . Member
On the Soviet Side :
1. Mr. S. A, Skachkov, Chairman of the State Commxttee for
Foreign Economic Relations. . . . Chairman
Ll Mr. L. N. Efremov, Vice- Chmrman of thc State Commmee for .
. Science and Technology Vice-Chairman
L3. Mr. L T. Grishin, Ceputy Ministcr for F oreign Trade Member
4' Mr. N. §. Erofeev, Deputy Minister for Qil Industry Member
5. Mr. E. 8. Matveev, Deputy Minister for Heavy, Power and
Transport Engmeering Industry Member
6. Mr. V. A, Sergeev, Vice-Chairman of the State Committee
for Foreign Economic Relations . . . . Member

7. M. A. L Slivinsky, Deputy Minister for Ferrous Metal Industry Member

8.

Chief for Foreign Trade Department

Mr. V. B. Spandarajun, Member of the State Plazmmg Committee

Member
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Jmpleroonintion of Family Plamping Pro- mining machinery to start these units;
grasmme and if so, whether indegenous machines

are not available ?
258. SHR1 SEZHIYAN : Will the

Minister of HEALTH AND FAMILY THE DEPUTY MINISTER IN THE

PLANNING be pleased to state :

{a) the progress made during the years
1972-73 and 1973.74 in the implementa-
tion of the Family Plannirg Programme,
State-wise ; and

(b) whether there is any noticeable
lowering of birth rate in the country as
a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAJI BASAP-
PA) : (a) Two statements showing pio-
gress made mn the (i) establishment  of
service centres and (i) acceptance of
Family Planning methods during the
years 1972-73 and 1973-74 (April to Nov-
ember, 1973) are laid on the Table of the
House. {Placed in Library. See No. LT-
6162/1741

(b) Yes, as a result of births averted
due to the Family Planning efforts, the
national birth rate is estimated to have
come down from 41.7 per thousand popu-
fation m 1961 to 36.5 per thousand popu-
lation in 1972-73.

Singraull Coal Mines

259, SHRT RANABAHADUR SINGH
will the Minister of STEEL AND MINES
be pleased to state :

(a) the annual yield of coal from the
Singiauli Coal Mines for the last two
veais ending 31st December, 1973;

(b) what shall be the expected annual
vield of these coal fields in the year 1978;

(c) the other new units proposed to be
started in that area to achieve the target
set for 1978; and the time by when the
above units will start producing coal ; and

(d) whether the National Coal Develop-
ment Corpetition proposes to import heavy

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) 1972—
1,48 million tonmes, 1973——1.67 million
tonnes.

(b) The expected production  from
Singrauli Coal Mines by 1978-79 (i.e. by
the end of Fifth Five Year Plan) is 730
mullion tonnes.

(¢) The information 1s given in the
following table :
-Name of the new Year  when pro-
mine duction will start
Singrauh-I 1975-76
(Jayant)

Bina 1976-77
Singrayh-TI1 1977-78
Singraul-TV 1978-79

(d) The indigenous machinery will be
made use of to the extent available It
might be necessary to import machimery
which 1s not available 1n the countiy

Large scale build-wup of military hardware
in Pakistan with foreign co-operation

260. SHRI RANABAHADUR SINGH .
SHR!1 P. M. MEHTA .

Will the Minister of DEFENCE
plensed to state :

be

(a) whether there has been a pact bet-
ween France and Pakistan regarding arms;

(b) if so, the names of other countries
which have extended their co-operation for
large scale build-up of military hardware
in Pakistan; and

(c) the reaction of Government thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) to (¢). Govern-
ment are not aware of any pact between
France and Pakistan regarding arms supply.
Pakistan is known to have received mili
tary hardware from a number of countrios
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incinding China, the US.A. France and
some West Asian countries. The impact
of such supplies on our secority and
defence preparedness is always under
review.

Availability of Coal in Delhi

261. SHRI RANABAHADUR SINGH :
SHRI CHANDRA BHAL MANI
TIWARI :

Will the Minister of STEEL
MINES be pleased to state :

(a) whether Government have announced
any increase in the excise duties on coal
durirg the last four months in _ Delhi
resulting in increase in price of coal
and if so, the broad outlines thercof ; and

AND

(b) the steps Government have taken to
make coal available in the Capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) No, Sir.

(b) A co-ordinated effort is being made
by the coal producing units to increase coal
production and by the railways to move
as much coal as possible to various indu-
stries in the country including Delhi.

Expert committee to evolve a scheme for
Gratolty Fund

262. SHRI M. KATHAMUTHU : Wil
the Minister of LABOUR be pleased to
state :

(a) whether a six-man Expert Commi-
tiee has been constituted to evolve a scheme
for the creation of a gratuity fund for em-
ployees working in different sectors of
economy ; and

{b) if so, the main points of the report
in case jt is submitted and the decision
taken on # ?

THE MINISTER OF LABOUR (SHRI!
RAGHUNATHA REDDY) * (a) The
Qommitiee consists of 6 members exclud-
ing the Chairman and Secretary.
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(b) The Committee has not yet sub-
mitted its report.

Steps to papularise NCC

263. SHR1 PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(a) whether his Ministry is aware that
sufficient care to popularise the NCC has
not been taken for the last three years;
and

(b) whether NCC Senior Division Wing
can be treated as Army Recruiting Unit in
the final year degree course colleges or
post-graduate courses among tahe interest-
ed youth ?

THE MINISTER OF DEFENCE (SHRI
JAGHVAN RAM) : (a) and (b) Efforts
have always been made to popularise the
NCC. The whole scheme has recently
been reviewed by a high-level Committee
under the chairmanship of Dr. G. S.
Mahajani ; the Committee has just sub-
mitted a Report. Tt is not possible to
treat the NCC as a recruiting unit  but
trained NCC Cadets do have an advantage
while competing for entry into the Armed
Forces. Further, the Army, Navy and Air
Force reserve certain number of seats for
NCC Cadets who have passed ‘C' Certi-
ficate examination,

Defence item manufacturing units

264. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state @

(a) how many ordnance factories or
defence item manufacturing units are func-
tioning at the moment in India

(b) whether any public undertaking,
other than ordnance factories is producing
major defence items; and

(c) if so, whether those units can be
treated absolutely as ordnance units or def-
ence production units under this Ministry?



91  Written Answers

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DRFENCE (SHR1 VIDYA CHA-
RAN SHUKLA) : (a) The total number of
factories which are at present producing
Defence items and under the administrative
control of the Ministry of Defence is 40.
This also includes 8 Public Sector Under-
takings. In addition, one more Defence
Public Sector Undertaking, viz, Mishra
Dhatu Nigam Ltd.,, which will be con-
cerned with the manufacture of special me-
tals and super alloys, has also been set up.

(b) and (c) Besides the Ordnance
Factories and the 8 Defence Public Sector
Undertakings, some major Defence items
are also being produced in a few other
public Sector Undertakings. It is, however,
not possible to treat all such Public Scctor
Undertakings absolutely as Ordnance units
or Defence Production units under the od-
ministrative control of the Ministiy »f
Defence, as the bulh of their production is
for civil requirements and the units are
under the _administrative control of other
Ministries of Government.

Chinese arms supply to Pakistan

265. SHRI PRIYA RANsJAN DAS
MUNSI : Will the Mmister of EXTERNAL
AFFA]IRS be pleased to state:

(a) whether Government are aware about
the recent talks of aims supply by China 10
Pakistan :

(b) whether the Chinese comment in
Islamabad about XKashmir is against the
policy of peace in the Indian Sub.conti-
nent; and

(c) if so, the specific steps taken by
Government in this regard through LNO
or with Pakistan?

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. Government have seen various re-
ports on the subject.
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(b) and (¢). Government have seen re-
ports of a statement made by the leader of
the Chinese Military Croodwill Delegation
which recently visited {slamabid 1n which
theie is a reference to Kashmur Both India
and Pakistan are commit'el under the
Simla Agrecment to resolve all outstanding
problems through peaceful inlateial nego-
tiations and in the interests of restoring
peace and stability to the sub-continent
Naturally any statement in contradiction to
the provision of the Simia Agrecment comes
in the way of the realization of the objec-
tives of the agreement. This position of
the Giovernment has been reiterated to all
parties  concerned

Sctting up of a cell for National wage
Policy

266 SHRI NAWAI
SHARMA .

SHRI P G MAVALANKAR :

Will the Mimister of JTABOUR be
plcased to state:

KISHORF

(a) whether thete is a proposal unde:
the consideration of Government for
setting up a cell to chalk out a National
Wage Policy in the country;

(b) if so, the paiticulars thereof; and

(¢) the time by which the proposal
woukl be implemented”

THF DFPUTY MINISTER IN THE
MINISTRY OF 1 ABOUR (SHRI BAL-
GOVIND VERMA) : (a) to (¢) A Wage
Cell has been recently set up in the
Ministry of Labour for the collection and
analysis of wage data and other allied
matters, which would be useful in the
assessment and formulation of policies

Coal Production during 1974.75

267. SHRI NAWAL KISHORE SHAR-
MA : Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose to
step up the coal production in the country
during the year 1974-75;
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(b) if so, the extent to which the coal
production would be more during this
period than the preduction of last two
years; and

(c) the extent to which such a produc-
tion would ease the supply of coal to the
consumers particularly for domestic use?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
it is proposed to increase the production in
1974-7% to 95 million tonnes, which would
be 18.6 million tonnes more than  the
production of 76.40 million tonnes (pro-
visional) achieved in 1972-73 and about
16 million tonnes more than the produc-
tion of 79 million tonnes expected to be
achieved in the current year.

(¢) Subject to availability of adequate
transport for the movement of coal pro-
duced at the above targetted level, it is
expected that the supply position would
case considerably, including for domestic
tse,

Relaxation of standard in food-stuffs

268. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
fo state:

(a) whether relaxation of standards in
some food-stufls has been made;

(b) if so, in what items of food this
relaxation has been made; and

(c) whether this is going to be hazar-
dous to the bealth of public at large?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
and (b) The standards of food articles
are revised by Government in consultation
with the Central Committee for Food
Standards a3 and when necessary. Some
of the cases in which the standards were
Telaxed on the advice of this Committec,
which is g Statutory Technical Expert

61 LSS/73y,
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Body, are indicated below:—

(1) In the case of cows mild, the
minimum percentage of Solids-
NotFat was reduced from 8.5
per cent to 8.3,

(2) In the case of edible common
salt, the percentage of sodium
chloride content was reduced
from 96 per cent to 92 per cent.

(3) In the case of Bajra (pearl-
millet) an allowance of a maxi-
mum of 0.05 per cent ergot
affected grains was given,

(¢) The relaxations mentioned above do
not involve any health hazard.

»

Judisn immigrants drowned off Dubal

269. SHRI NAWAL KISHORE
SHARMA :

SHRI SHANKAR DAYAL
SINGH :

Will the Minister of EXTERNAL AFT-
AIRS be pleased to state:

(a) whether a large number of Indians
from Kerala State were allowed to go
abroad without passports with the result
that & number of them died on the coast
of Dubai on December 10, 1973;

(b) whether any enquiry has been made
into the incident; and

(¢) if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The facts as known to the Government
are:

(i) that a number of Indians and
probably some non-Indians ille-
gally reached Sharjah in December
last in a bozt, without any travel
documents;

(ii) that they were deported in a
launch by the Government of the
Union of Arab Emirates’ autho-
rities;
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Poor functioning of employment exchanges

274. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to state*

(a) whether a survey conducted by the
Indian Institute of Public Administration
on the industrial labour market in the
Ahmedabad Baroda region reveals poor
functioning of employment cxchanges in
the country;

(b) if so, whether the survey report has
stated that whilc most of the State Gov-
ernments want appointments to privale
and public sector organisations to be rout-
ed through employment exchanges, due to
their poor functioning the employment cx-
changes occupy the lowest position among
sources of job information; and

(¢) if so, whether Government proposc
to make any suggestions in this regard to
the State Governments after examining the
survey report?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
survey reported to have been conducted by
the Indian Institute of Public Administra-
tion has not been brought to the notice of
the Goverament.

(c) Does not arise.
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Progress of tripartite agreement between
Indin, Bangladesdh and Pakistan

275. SHRI P. M. MEHTA :
SHRI R. V. SWAMINATHAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether India has since completed
the repatriation of Pak POWs by now and
the latest position obtaining in the matter;

(b) whether Baungladesh has informed
thut Pakistan is not repatriating the Ban-
gulis in Pakistar according to the agree-
ment reached in this regard between the
three countries;

(¢) whether India and Bangladesh had
discussions in this regard in January 1974
and had asked Pakistan to implement the
pact for further improvement of the rela-
tions and if so, the reaction of the Pakistan
Government; and

(d) when the repatriation is likely to be
completed ir all respects ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Indiz has upto 17th February 1974 re-
patriated 68,117 Pakistani POWs and civi-
lian internees.

(b) and (c) India and Bangladesh had re-
viewed the progress of three-way repatria-
tion under the Delhi Agreement in Janu-
ary 1974, and thereafter requested Pakistan
to step up the clearance of Pakistani na-
tionals from Bangladesh so that the pro-
cevs of three-way repatriation could be ex-
pedited. It is hoped that Pakistan will hon-
our its commitment to receive back its
nationals expeditiously under the Delhi
Agreement.

{d) At the current rate, the process of
three-way repatriation is likely to take an-
other two to three months to complete.

Coal gns plants

276. SHRI . P. JADEJA;
SHRI SARJOO PANDEY :
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Will the Minister of STEEL, AND
MINES be pleased to state:

(a) Whether Government are consider-
ing the question of establishing coal gas
plants all over the country;

(b) if so, the sites selected therefor; and

(¢) the time by which the work is likely
to be started, and the estimated cost for
euch plant ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
The Planning Commission have set up a
working group to make a techno-economic
study for coal gasificatior including exami-
nation of alternative technologies and loca-
tions. Further details will be available after
the report of the working group is receiv-
ed and feasibility studies made in the light
of their recommendations.

Ban on re-sale of commercial vehicles

277. SHRI G. Y. KRISHNAN:

SHR1 YAMUNA PRASAD
MANDAL:

Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether Goveinment have imposed
a ban on the resale of all commercial
vehicles for a period of two years from
the date of purchuse;

(b) whether a similar restriction already
exists in the case of passenger cars; and

(c) if so, the reasons therefor and the
particulars regarding these commercial
vehicles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The restriction has been imposed in
order to prevent speculative purchases by
middlemen, with a view to profiteering,
which have been reported to be prevalent
in respect of some of the popular models
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of commercial vehicles, The restriction
applies to the under-mentioned models of
commercial vehicles *—

“(1) Hindustan /Bedford.
{2) Dodge/Fargo.
' (3) TATA.
(4) Comet/Beaver {HippofTitan.
(5) Jeep Truck.
(6) Tempo Harseat 3-wheeler.
(7) Viking 4-wheeler.
(8) Matador 4-wheeler.
(9) Standard 20.

Meet of neutral nations on ofl crisis

278 SHRI G. Y. KRISHNAN : Will the
Minister of HXTFRNAL AFFAIRS be
pleased to state:

(a} whether any initiative has been taken
by India, after the visits of the Prime
Minister of Sri Lanka and President of
Yugoslavia, to invite the neutral countries
to solve the Irternational problems like oil
ctisis; and

(b) if so, the outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) and
(b). Government are in constant touch with
other (overnments, particularly those of
friendly countries, on various international
questions including the current ecoromic
situation and the energy crisis. Discussions
held during the recent visits of Prime
Minister of Sri Lanka and the President of
Yugoslavia also covered a review of the
current economic situation. It was felt that
a fresh initiative by nor-aligned countries
in regard to questions concerning economic
relations and mutual economic co-operation
was reguired in view of the current econo-
mic situation.

India has lent its support to the conver-
ing of the non-aligned Co-ordinating Com-
mittee in Algiers from March 19 to 21 as
well as the Special Session of the UN
General Assembly. These two meetings will
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devote their attention to current inlerna-
tional problems.

Machiwery to check alarming hacrease in
manufactore of spurlious Dmge in the
Country

279, SHRI G. Y. KRISHNAN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have consi-
dered the need for strengthening the
machinery to check the alarming increase
in the manufacture of spurious drugs in
the country;

(b) if so, whether any suggestion has
been made that the Central and State
Drug Control Organisations be made inde-
pendent of Health Department and that
adequate facilities for testing of drugs be
made in all States; and

(¢) if so, the decision of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
ta) to (c). The State/Union Territory
Governments have already been exhorted
to streamline and strengthen their drug
control administrations.

They have been advised to have a
whole-time officer incharge of the Drug
Control Organisation who is technically
competent and thoroughly conversant with
the techniques of drug manufacture and
drug testing. ‘They have alse been advised
1o establish laboratories for quick testing
of all categories of drugs.

Industrial Relations Bill

280. SHRT BANAMALI PATNAIK:
SHRI JAGANNATHRAO JOSHI:

Will the Minister of LABOUR be pleased
to state:

(a) whether the Industrial Relations Bill
has been finalised;
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(b) if so, the salient features thereof;
and

{c) the time by which it is likely to be
introduced in Lok Sabha?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and (b).
The details of he Industrial Relations Bill
are being finalised.

(c) Efforts are being made to introduce
the Bill as early as possible.

Beds avallable for Indoor Patients in
Government and Private Hospitals

281, SHR1 BANAMALI PATNAIK:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) the number of beds available per
thousand people in the country for indoor

patients in  Government and private
hospitals;

(b) how these figures compare with the
advanced countries in the world; and

(c) the steps tahen during the last three
years to increase the bed strength and the
results achieved so far?

THL DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :
(a) 0049 (0.34 for Government and 0.15
for private hospitals).

(b) A statement showing the number of
fospital beds available per thousand of
ropulation in some of the advanced/
selected countries is attached.

(¢) About 9,860 beds have been added
under the Plan Schemes from 1970-71 to
1972-77 in the various Hospitals in the
country.
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Statement

S, Name of the Year Beds per
No. Country thousand

lauon;

1. India 1973 0.49
2. Pakistan . 1968 0 34
3. UAR. 1968 2.04
4. Japan 1968 12.50
5. Indoncsia 1968 0 68
6. Thailand 1968 097
7. US.A. 1968 8 33
8. Canada 1968 10 00
9. USS.R 1968 10 00
10. UK. 1968 10 00

Help to Pakistan for Flood Victims

282. SHR1 BANAMALI
will  the Minister of
AFFAIRS be pleased to state:

PATNAIK:
EXTERNAL

(2) whether any help has been extended
by India to Pukistan for its flood victims;

(b) if so, the nature and extent thereof;
and

(c) whether Pukistan had sought India’s
help to solve the problem?

THE MINISTFR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). No iequest for relief by India had
been received from Pakistan during. the
floods. India, however, had been provid-
ing to Pakistan daily flood wa.)ing infor-
mation through All India Radio broadcasts.
Also the Prime Minister had sent a
sessage to the Prime Minister of Pakistan
on 23i1d August, 1973 conveying Indin’s
concern and sympathy at the devastation
caused by the floods in Pakistan,
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Lock-out i Imdian Crane Company
Calcuita

283, SHRI BHOLA MANJHI: Will the
Minister of LABOUR be pleased to state:

(a) whether the Indian Crane Company
iu Calcutta is under lock-out for the last
tour months; and .

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) acd (b).
The matter falls essentially in the state
<phere. According to available informa-
tion, the lock-out was lifted and work in
the unit resumed from February 10, 1974
following a settlement between the parties
on February 9. 1974,

Stay Abroad by Secretary to Department
of Supply

2%4, SHR! BHOI A MANIJHI:
SHiRI C. K. CHANDRAPPAN:

Will the Minister of SUPPLY AND
KEHABILITATION be pleased to state:

(a) whether the Secretary to the Depart-
ment of Supply was abroad for 106 days
i 1973;

(b) if so, the reasons thereof; and

(¢) the foreign exchange released to him
«nd the total amount spent on various
journcys performed?

THE MINISTRY OF SUPPLY AND
RI HABHLITATION (SHRI1 R. K.
KHADILLKAR): (a) No Sir, the Secretary
to the Department of Supply was abroad
for 71 days ie. Shri K. Ram from (i)
28-1-73 to 9-2-73; and (i) from 17-3-73
to 28-3-73; and Shri P. P, Agarwal from
(i) 6-8-73 10 3.9-73; (ii) 14973 to
23-9.73 and from (iii) 20-10-73 to
26-10-73,

(b) To enter into Fertiliser contracts to
meet the immedinte requirements of the
Deptt. of Agriculture and also to attend
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FAO meeting in Rome from 20-10-73 to
26-10-73.

(c) Foreign exchange was released to
the extent of Rs. 31,365, The ftotal
amount spent was Rs. 96,822.

Production Target of Steel for 1974-75

285. SHRI1 DEVINDER SINGH
GARCHA:

SHIR1 NARENDRA SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the  Steel Authority of
india Ltd., has decided to lower the pro-
duction target of steel for 1974-75;

(b) if so. the reasons for the same; and

(c) whether at the same time huge
quantities of iton ore have been signed
for export to E.F.C. countries?

THF DFPUTY MINISTER IN THE
MINISTRY OF STHEL AND MINES
(SHR1 SUBODH HANSDA): (a) and (b).
The production target for saleable steel in
1973-74 from the five main integrated steel
plants viz  Bhilai, Durgapur, Rourkela,
T1SCO AND IISCO. was fixed at 5441
million tonnes. However, the production
likely to materialise in 1973.-74 from these
plants is estimated to be about 4.5 million
tonnes. The shortfall is principally due
te: (i) severe power cuts and power inter-
ruptions especially in the period April to
November. 1973. The power cuts and
power interruptions were responsible in a
Inrge measure for lower production of steel
in Durgapur Steel Plant, TISCO and to a
lesser extent in Rourkela. Power cuts and
power interruptions in this period affected
the entire Jharia coalfields and led to
curtailment in operation of coal washeries
and also coal mining which, in tarn
aftected steel production. (ii) Intermittent
slow down and industrial unrest in Raile
ways, especially in the South Eastern
and Eastern Railways, affected movement
of coal to washeries and to steel plants—
leading to coke oven pushing being re-
duced to low levels.
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The disruption in rail transportation sys-
tesn which led to critically low stocks of
coking coal and other raw materials the
stcel plants and consequent 2ut-back in
production schedules, and the industrial
relations problems especially at Durgapur,
red production, Keeping in view
alt the Steps being taken to overcome these
cangtraints, especially in the movement of
coal, the Steel Authority of India have
proposed that the production target for
galeable steel in  1974-75 from the five
main integrated plants may be fixed at
5.19 million tonnes, which is Jower than
the current year’s taiget of 5.441 million
tonnes, but is higher than the production
of 4.793 million tonnes achieved in 1972-73
and much higher than the anticipated
production m 1973-74. A final view is,
however, yet to be taken on the produc-
tion targets for 1974-75.

(c) No, Sir. Of the total quantity of
iron ore planned to be exported in 1974-75,
only u small percentage is expected to be
exported to the EEC countres,

Talks held between ¢he Prime Minister

of Sri Lanka and Todia

286. SHRI MOHINDER SINGH GILL:

SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the nature of talhs held between the

Prime Munisters of Sri Lanka and India °

regarding outstanding disputes and mutual
interest; and

(b) the major decisions taken and agree-
ments made?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): &)
and {b). The two Prime Ministries ex-
changed views om international develop-
ments and discussed bilateral matiem,
There was a close identity of views regard-
ing the g«n& developments in the inter
national situation.
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In bilateral maticrs ap agresment was
reached regarding the, 150,000 persons left
over for future decision in the 1964 Agree.
ment. It was agroed that the Government
of Sri Lanka would confer cit ip on
75,000 of this number and India wonld
accept for repatriation 75,000, As for
Kachchatibu and related matters it was
agreed that a decision will be taken in the
very near future regarding the boundary in
the historic waters between Indiz and
Srt Lanka between the Palk Straits and
Adam's Bridge. The Prime Ministers also
discussed economic cooperation between
the two countries and noted with satisfac-
tion the progress made in several useful
piojects.,

A copy of the Joint Communique 1s
being laid on the table of the House.
|Placed in Iibiary, See No LT-6163/74).
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Reported move by Iran to create ofl fund
for poor nations

288. SHRI PRABODH, CHANDRA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s attention hos
been drawn to reports of Iran urging Guit
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States to create oil fuad for poor nations,
including India; and

(b) it so, the response from concerned
States to this idea?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes Sir.

According to press reports, the Shah of
Iran at a press conference held on 23rd
December, 1973 suggested that the rew
wealthy oil producing countries may create
some kind of an international bank or fund
and put this at the disposal of an interra-
tional body for financing projects in deve-
Toping countries.

{b) The organisation of Petroleum Ex-
poiting Countries has been studying this
problem and no finality has beer reached
as yet in this regard.

Amendment of arbitration rules by Natio-
nal Arbitration Promotion Board

289. SHRI PRABODH CHANDRA'*
Will the Minister of 1.LABOUR be pleased
to state:

(a) whether National Arbitration Pro-
motion Board has recently amended the
arbitration rules; and

(b) if 50, the amendments made ?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and (b)
Presumably the rcference is to the amend-
ments made to ‘Model Principles for refer-
ence of disputes to voluntary arbitration
under the Code of Discipline’ at the 6th
meeting of the National Arbitration Pro-
motion Board held on December 26, 1973.
Statement containirg a copy of the amend.
ed Principles is enclosed.

Statement

1. The right to refer dispute to voluntary
arbitration rests with the parties concerned.
It is, therefore, incumbant on both the
parties, namely Employers and Workers
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before going in for arbitration not to viti-
ate the atmosphere by takirg any step that
may not be conducive to the seftlement of
disputes by arbitration.

2. Arbitration may normally be sought
when efforts to settle a dispute through
mutual negotiations /conciliation have fail.
ed.

Individunl disputes

3. Disputes covered by item I1(v) of the
Industrial Truce Resolution ie. those per-
taining to dismissal, discharge, victimisation
and retrenchmert of individual workmen
not settled mutually should normally be
referred to arbitration and in particular:—-

() if there is case of alleged victimi-
sation or unfair labour practice;

(b) if the Standing Orders in force or
the principles of natural justice
do not appear to have been follow-
ed; or

(c) if it appears prima facie that in-
justice has been done to the
workers.

4, Cuses of discharge ard dismissal
wherein breach of Code of Discipline has
been established by the Implementation
Machinery concermed and also the cases
where settlements have been reached with
a recognised union may not be referred to
voluntary arbitration.

$. Cases in which breach of the Code of
Discipline has beer alleged but not estab-
lished may not be referred to voluntary
arbitration unless the concerned officer of
the Industrial Relations Machinery, dealing
with the case, after investigation, prima
facie comes to the conclusion that there
is no breach of Code of Discipline involv-
ed or there is a room for doubt in reach-
ing a conclusion as regards the breach of
Code of Discipline,

6. In respect of dispute, which either of
the partics alleges to be frivolous or vexati-
aus, the dealing officer of the Industrial
Relations Machinery may not normallv
suggest to the other party for reference to
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referred to ar bitration.

* Coliective and General Disputes

8. Disputes which do not fall in the
category of individual disputes, i.e. which
concern an industry as a whole or a large

" number of workers involved or those hav-
‘ing large financial bearing or those where

a substartial question of law is involved or
where new rights are sought to be created,
may also be referred to arbitration if the
parties so agree, provided the arbitrator
is a person of status i.e. a senior officer
of the Industrial Relations Machinery con-
cerned or a judicial authority including a
retired Judge.

9. The following types of disputes may
also be considered proper for arbitration :—

(a) Disputes arising out of application
or interpretation of law, collec-
tive bargaining agreements or
settlements, and the awards of
Tribunals.

(b) Disputes between workmen and
workmen or unions and unions
etc. if they affect .the smooth
working of the industry.

Kanpur Industrial - units bhit by Coal

shortage

290. SHRI PRABODH CHANDRA
Will the Minister of STEEL AND MINES
be pleaaed 10 state :

_ (a) whether conl shortage has hit a
number . of industrial units and gengrators
have stopped working resulting in layoff
of several thousand workers in Kanpur;
and - : Lo :

(b) if :so, 'th;. remtidial measures taken ?
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THE DEPUTY ‘MINISTER IN  THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA). : (a) There
have been complaints about shnn supplies
of coal to various industrial units in Kan-
pur but no industrial unit or -power gene-
rator has reported- closure resulting in lav-
ofl of workers. .

{b) For supply of coal to industrics, a
coordinated effort is being madc by the
coal producing units to increase coal pro-
duction and by the railways to move as
much coal as possible. As regards supply -
of coul to power stations, the Standing
Linkage Committec has linked each major
power station to particular coalfields keep-
ing in view thc availability of coal of the
requisitc quality. Further. a close watch
on the supplies of coal to power stations is
being kept by the coual producing organi-
sutions and the. Railways and it has been
generally possible to meet the situation
without any serious dislocation in the
working of the power stations. A control
room has been established in the Railway
Board to tukhc cmergent action to rush
supplies to any power station facing a
critical stock position.

Setting up of Arms Factorles by Pakistan

_with Finances of Arab States and French

Expertise

291. SHRI PRABODH CHANDRA -
SHRI P. M. MEHTA :

* Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether arms factories are being'set
up in Pakistan with finances provided by
Arab States and French expertise; and

_'(b) if so, the fucts thereof and the
reaction of Government thereto ?

THE MINISTER OF DEFENCE (SHRI -
JAGJIVAN RAM) : (a) and (b). Govern-
ment have seen press reports in this regard.
There is no anthentic information’ yet to
confirm such reports.. Governmient 'Is keep-
ing a close ‘watch on these devclopments '
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Presence of US. Navy Frigate “Bain-
brige” In Indian Ocenn

293. SHRI C. K. JAFFER SHARIEF :
Will the Minister of DEFENCE be pleased
to state ;

(a) whether the U.S. Navy frigate Bain-
brige nuclear powered and guided missile
equipped has arrived in the Indian Ocean
to join the carrier task force there; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHK1
JAGMIVANRAM) : (a) Government
have seen press teports to this effect.

(b) Government's opposition to the
Super Power rivalry in the Indian Ocean
has been made known to the House on a
number of occasions,

Children suffering from Protein and Calorie
Malnutrition in the country

294, SHRI C. K. JAFFER SHARIEF :
SHRI GAJADHAR MAJHI:

Will the Ministe1r of HEALTH AND
FAMILY PLANNING bc pleased to
state :

{a) whether in one—six age group mil-
lions of Indian children suffer from protein
und calorie malnutrition in India ;

(b) if so, whether any survey has been
conducted by Government and if so. the

findings regarding such cases Statc-wise ;
and

(c) whether any International Agency
has also been requested to help India in
this regnrd and if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI KONDAJJI BASAP-
PA) : {8t) Yes.

(b) A country.wide survey under the
auspices of the Indian Council of Medical
Research was conducted among 18,000
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mawhooi age chﬂdmn ’belongim 0 low-
Mmezmmmmmuzthe country.
- 'This survey showed that about 30 per-cent
. of’these children were suffering from one
L or adre nmriﬁun déficiency discases. The
‘findings. of the survey: are nid or the
Table of the House, [Placed .in Libmry
Sae ‘No. L’l‘-ﬁlﬁ#ﬂd}. o

‘ -(c) No.

Demand of All India Defence Employees
Federation for Appointment of Classifica-
ﬁon Trlbuual

295 SHRI S/ M BANERJEE. : Wlﬂ the
' -M_mlster of DEFENCE be pleased to
state :

- (a) Whethcr All . India Defence Emp-

loyees Federation has demanded appoint-.

' ment of a Classification Tribunal to classify

- the technical staff in all Defence Establish-

© ments for ﬁttmg them in proper pay
© scales and

o Ab) 1£ so, whcther 4 final decision has
" since:been taken; and

- {¢).if not, the reasons for the same ?

" THE MINISTER OF DEFENCE (SHRI
(a) Yes, Sir.

‘(b) and (c). The Pay Commission which
submitted its réeport recently had made a
" recommendation to the effect that “expert
‘bodies” might be set up for job evaluation
over a limiled sphere particularly for in-
. dustrial and fairly standardised jobs, as an
. ' -eXperimental measure, in the industrinl es-

“tablishments, on selective basis; and this
recommendation was accepted. by the Go-
~ wérpment in November, 1973. Action is
_“now ‘underway to set up an --éxpert body”

':ln consultation thh the staff representa-

o uves.
'I ot of ) _ ' ‘II-I. ;
296 SHRL S M BANERIEE

Mmisqer of LABOUR be- pxeasea 1o

Ea 'ummmv :z: wu

Wnl! _

() whéttier - Boniow 'ww mmme;_f'f :

_has submitud 'its ﬁnal report, and

" {b) if not, the reason for '.
dem 9 . i

THE DEPUTY MINISTER IN THE -
MINISTRY OF LABOUR (SHRI BAL- -
GOVIND VERMA): (a) and (b) The

- Committee’s report is likely to - be = sub-

mitted - by. ﬂlc end of March, - 1974,

Payment of Bonvs to Civilinn Employees-
of Defence establishment

297. SHRI S. M. BANERJEE : Will the

Minister of DEFENCE be _pleased to
state : ‘
(a) whether Government have faken

any final- decision regarding payment of
Bonus to Civilian ‘employees in Defence
cstablishments: ;

(b) if not, the rcasons for the sume ;

(c) whether there is a growing discon-
tent amongst the employces ; und

(d) if so, the steps taken by Govern-
ment ?

THE MINISTER OF DEFENCE (SHRIY
JAGJIVAN RAM) : (a) and (b) Emp-
loyees working in ecstablishments cngaged
in any industry under the authonity of any
Department of the Central Government,
including Defence establishments, are ex-
cluded from the provisions of the payment
of Bonus Act, 1965. No fresh decision
has been taken regarding paymcnt of bonus
to such employees.

(c) and (d) Government are not aware
of any growmg discontent in the matter, .-
PaymmofAnmhmmnoff

o Oﬂlnancc Famrlu L

298 SHRI S M BANERI’EE WI“ the

~ Minister of DE!«ENCE be. plcascd to

state

(a).. wheth:r picce workm in ordmnce
Factories are “being’ dmled Aarrears due: to

‘ PRY Gommzsmon mmmndaﬁom. .
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(bj if so, whether there is a serious dis-
content amongst the piece workers; and

(c) if so, what steps have been taken
by Governmemt to solve the problem ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir,

(b) Puwece-rate workers have made rep-
resentations and are agitated over this issue.

(¢) The matter is under consideration
and a decision will be taken soon.

Implementation of Pay Commission’s
recommendations in Defence

299. SHRI S. M, BANFRIEE : Will the
Minister of DEFENCE be pleased to
state

(s) whether glaring anomalies  arising
out of implementation of Pay Commission
1icport have been pointed out regarding
Cinilian employees in Defence by the All
India Defence Employees Federation;

(h) if so, what steps have bcen taken
by Giovernment to remove thesc anomalies,

(¢) whether discussions have taken place
with the representatives of workers; and

(d) if not, the reasons for this delay ?

THI. MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (@) to (d) A few
representations have been received from
t!:e All Indin Defence Employces Federa-
tion, pointing out certain disparities in the
pay-scales recommended by the Third Pay
Qouunissiou for certuin categorics of civi-
lian employees under the Ministry of De-
fence, Such dispatities were also men-
tion'ed by representatives of the staff side
during discussion in the meeting of the
Departmental Councit of tbe Yoint Con-
sultative Machinery, held on 14th January,
1974. The points raised in the representa
tions and during the discussion are under
consideration, ’
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Khetrl Copper Projects

300. SHRI RAJDEO SINGH : Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether a team of Canadian mining
instructors has brought about a révolution
in mining technique at the Khetrd Copper
Projects in Rajasthan ;

(b) if so, whether this has resulted in
an increase in the production of concent-
rates as well as in ore mined and ore
milled: and

(¢c) if so, whether arrangements have
been made for our technicians to adont the
Canadian technique ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STFEI. AND MINES
{(SHRI SUKHDEV PRASAD) : (a) A
training programme for the Miners and
Operators at Khetri Copper Project was
started in October, 1973 with the help of
o team of nine Canadian Miring Instruc-
tors whose services were obtained through
Canadian International Development Agen-
cy. The results of the training programme
bave been encouraging. The mining tech-
niques adopted by the Canadian team have
enabled accurate drilling and blasting and
better maintenance of mining equipment
resulting thereby in appreciable increase in
the rate of advance in the tunnelling ope-
rations,

programme
activities

(b) The present training
covers the mine development
nnly.

(c) It is proposed to cover most of the
mining operations under the training pro-
gramme so as to standardise the mining
techniques.

Intensive care upit in Cardinc unlt of All
India Instiiute of Medical Sciences

301, SHRI RAJDEO SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING be plessed to state :

(a) whether a highly sophisticated 4-bed
intensive care unit was added to cardiac
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unit in the All India Institute of Medical
Sciences early last month ;

(b) if so, whether this addition is a most
modern cardiac care in the capital ; and

(c) whether Calcutta, Bombay and

Madras hospitals too have this intensive
care units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
and (b) Yes.

(c) The Institute of Post-graduate Medi-
cal Education & Research and S.S.K.M,
Hospital and the N.R.S. Medical Coliege
& Hospital, Calcutta have Intensive Cardiac
Care Units. Similar information regarding
the hospitals at Bombay and Madras has
been called for from the State Govern-
ments and the same will be laid on the
Table of the Sabha in due course.

Accumulation of Steel with Steel Plants

302. SHRI VAYALAR RAVI : Will the
Minister of STEEL AN MINES
pleased to state :

(a) whether about three lakh tons of
steel have accumulated in different steel
plants of the country awaiting clearance,
when the industries in the country are
facing an acute shortage of steel shooting
up its open market prices; and

be

(b) if so, the reasons for this large
accumulation of steel and the steps taken
to speed up its transportation to different
parts of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) and
(b). Over three lakh tons of saleable steel
had accumulated at the stecl plants due
mainly to difficulties in Railway movement,
which in turn were due to disturbed indus-
trial relations. Day-to-day liaison has
been established by the Steel Authority of
India with the Railway Board, Steel Plants
and the concerned Zonal Railways. A
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Cell has also been set up at Calcutta with
active participation of all the concerned
Jagencies and the position is being c<ons-
ftantly watched and reviewed.

jgpeciul Railway Movement Coordination

Crash of Indian Air Force Plane at Madras
Air Port

303. SHRI SAROJ MUKHERIJEE : Will
the Minister of DEFENCE be pleascd to
state :

(a) the circumstances leading to IAF
plane crash at Madras Airport at 10.30
AM. on the 7th January, 1974 while toking
off for Delhi;

(b)
Pilot ;

the reasons for losing control by the
and

(¢) what measures the authority have
taken to guarantee that no further plane
crash takes place in India after so much
experience during the last year ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIVAN RAM) : (a) While taking off,
due to loss of power on one engine, the
pilot abandoned take off. The aircraft
became uncontrollable and swung oft the
runway. After hitting a culvert, the
craft crashed.

air-

(b) A Court of Inquiry has been or-
dered to investigate the cause(s) of the
accident. Tts proceedings have not  vyet
been finalised.

(c) Every accident is thoroughly imvesti-
gated and based on the findings remedial
action is taken.

Indo-Romanian Joint Commission

304. SHRI SAROJ MUKHERIEE :
SHRI CHANDULAL CHANDRA-
KAR :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the main features of the recommen-
dations made by the Indo-Romanian Joint
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Commission set up by the representatives
of the two countries recently ;

(b) how far it will cover the oil-field
and relieve the pressure of oil crisis thot
India faces today; and

(¢) the concrete proposals to deal with
petro-chemicul problems in India made by
Indian representutives during the talk to set
up Joint Commission of cxperts for vari-
ous fields ?

THE MINISTER OF STATF IN THE
MINISTRY OF IFXITRNAI AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Indo-Romanian Joint Commission was
sct up through an exchange of Tetters in
New Delhi on January 14, 1974, The
Commission will make its 1ccommenda-
tions only after its first scssion, the dates
for convening which will be decided by
mutual agtcement between the two count-
Ties.

(b) and (c). Recommendalions on spe-
cific fields will be made by the leint Com-
mission only when it meets.

Indo-Iranian Joint Commission

305, SHRI NARI NDRA SINGH :
SHRI M. S. SANJIU'FVI RAO:

Will the Minister of LXTHRMAL
AFFAIRS be plcased to state:

£ the Indo-
was held in

(a) whether a meeting
lianian Joint Commission
Delhi during January, 1974;

(b) if so, thc outcome of the meeting;
and

(c) whether any decision reparding
further cooperation in the ficld of oil and
refineries, in view of the present oil crisis,
was taken therein and if so, the salient
features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.
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(b) and (c). At the meeting of the
Indo-Jrun Joint Commission seweral sug-
gestions made by both sides, including co-
operation in the ficld of oil and refineries
were considered and it was decided that
further discussions would take place, in
Tehran to finalisc mutually agroed arrange-
ments. The meeting in Tchran is being
held from 17th to 21ist February, 1974.
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Prodnction in Public Secfor Steel Flanis

307. SHRI RAMSAHAI PANDEY :

SHRI DINEN BHATTACHARY-
YA :

Will the Minister of STEEL and MINES
be pleased to state :

(a) whether. of late there has been low
production trends in the three public sector
steel plants in the country; and

(b) If so, the reasons therefor ?

Written Answers

THE DEPUTY MINISTIFR IN THE
MINISTRY OF STEET AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
Yes, Sir. The main reason for lower pro-
duction has been the serious dislocation
which the steel plants have had to face
on account of dislocation in rail movcment
resulting from strike/ugitation of Railway
staff, necessitating the imposition of drastic
cuts on production in heeping with the
minimal flow of raw materials.

Talks with Prime Minister of Newzealand
on Collective Security

308. SHRI H. N. MUKLRIF* Wil
the Minister of FXTERNAIL AFFAIRS be
pleased to state :

(a) whether the Prime Ministers of
India and New Zealand have agreed on
collective security; and

{b) if wo, the gist thercof ?
THE MINISTER OF STATI IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a)
No, Sir

(b) Does not arise.

Incentives for Popularising Famlly Plan-
ning

309. SHRI PAMPAN GOWDA :
SHRI P. R. SHENOY :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:
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(a) whether Government are contem-
plating any incentives for popularising
family planning; and

(b) the amount granted therefor to

Karnataka State for Family Planning for
the years 1974 to 197927

L]

THE DEPUTY MINISTER IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (SHR1 KONDAIJSI BASAP-
PA): (a) The best incentive for family
planning comes fiom  socio-cconomic
developments. Family Planning s, there-
fore, being promoted as part of a pachage
of health, nutrition, education, social wel-
fare, etc. No monetary incentive to in-
dividuals for populurising family planning
other than the normal compensation for
loss of wages etc., is under contemplation.

(b) The amount to pe prouded to
Karnataha State for payment of compensa-
tion money will depend upon the per-
formance under Fumily Planninx

Setting up of Heavy Industries in Backward
Aryas of Karnataka in Public Sector

310. SHRI PAMPAN GOWDA :
SHR1 P R. SHtNOY

Will the Minister of HE AVY INDUSTRY
be plcased to state:

(a) whether there is any pioposal to
instal any heavy industry during the next
three years in Karnataka State m public
sector, particularly in backward Districts;
and

(b) if so, the particulars thercof ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
There is no proposal to imstal any heavy
industry in Karnataka State in the Public
Sector during the next three years.
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Manafucture of Rallway Wagons

311. SHRI VEKARIA :
SHRI ARVIND M. PATFL:

Will the Minister of HEAVY INDUST-
RY be pleased to state:

(a) the names of the Companies which
are
India;

(b) the total number of wagons munu-
tactured by these companies during the
Jast three years, year-wise: and

(c) the total number of wagons exported
by these companics during the said period?

THE DEPUIY MINISTER IN THE
MINISTRY OFF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (1) The follow-
ing arc the names of the companics 1unu-
facturing Railway Wagons in India :—

1. M/s. Arthur Butler & Co.. (India)
Lid., Culcutta,

. M/s. Biidge & Roof Co. Itd.
Calcutta,

3. M/s. Britannia Engineering Co,
Ltd., Calcutta.

4. M/s Braiwaite & Co.,
Calcutta,

5. M/s. Burn & Co., Ltd., Culcutta.

6. M/s. Central India Muchinery Mfg.
Co., Bharatpur.

7. M/s. Hindustan Genceral Industries
Ltd., New Dethi.

8. M/s. Indian Standard Wagon Co.,
Ltd., Calcutta.

M/s. Jessop & Co. Ltd., Calcutta.

M/s. K. T. Steel Industrics Pvt.
Lid., Bombay.

11. M/s. Mckenzies Ltd., Bombay

12, M/s. Modern Industrics, Sahibabad
(Ghaziabad).

13. M/s. Raymon Engincering Works
Ltd., Caleutta.
61 1.8§/73—5
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14. M/s. Bouthern Structurals ‘Ltd,,
Madras.

15. M/s. Singh Engineering Works
Ltd., Kanpur,

16. M/s. Textile Machinery Corpora-

tion Ltd., 24, Parganas (Calcutta).
mentioned

Of the sixteen companies

manufacturing  Railway Wagons in gbove, five are closed. Apart from these,

there are thre¢ departmental workshops
under the Ministry of Railways munufac-
turing Railways Wagons.

(b) The total number of v.agons manu-
factured during the last thice yeurs in
terms of four-wheelers, is gven below e

1971-72

s i s, S S e,

1972-73

1970-71

(Figures in terms of 4-wheelers)

8964.5 6543.5 8987
171 (Deposit 672

works) (Deposit

works)

The production of wagons in the Railway
Workshops has been of the otder of 2160,
1989 and 1847 (in terms of 4-wheclers) in
1970-71, 1971-72 and 1972-73 respectively).

(c) The total number of wagons export-
ed during the last three ycars is given
below :—

1970.71 1971-72 1972-73
108 763 689
giter wge ® wwer A+ A sty
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Fake Divigs Unearthed |

314, SHRI DINEN BHATTACHARY-
YA : Will the Minister of HEALTH AND
FAMILY PLANNING be pleased tu statc:

(a) whether Government's attention has
been drawn to the unearthing of fake drugs

&Y in middle of December, 1973;

(b) what positive steps Guveinment
have undertaken to stop the supply and
selling of spurious drugs; and

(c) the result of these steps

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMUO Y
PLANNING (SHRI A. K. KISKU): (a)
Yes.

(b) The following steps have alieady
been taken to combat the manufacture and
sale of spurious and sub-standaid diugs. —

The Drugs and Cosmetics Act, 1940,
contains penal provisions for prevention
of manufacture und sale of adulterated
drugs. To eliminate unlicensed manufac-
turers of drugs who usually indulge in
manufacture and sale of spurious drugs,
an “All India List of Licensed Diug
Manufacturers” has been printed and made
freely available to all concerned at nominal
price. The States have been advised to
maintain close liaison with the police
authorities for intensive campaign against
spurious drugs and to augment their Drugs
Inspectorates and testing facilities. The
help and co-operation of Associations re-
presenting the interests of drug manufac-
turers and dealers are being enlisted to
ensure maximum compliance with good
manufacturing and sale practices and for
campaign against spurious drugs.

Seminars and Technical discussions are
arranged in different parts of the country
so as to bring the competence of the drug
manufactuers  up-to-date. The technical
competence of the Drugs Inspectors em-
pioyed by State Governments is also brought
up-to-date by the Central Drugs Control
Organisation which arranges training Pro-
grammes for Drugs Inspectors,
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The uctivities of the State Drug Control
anthorities are supplemented by the Central
Drug Inspectors of the Zonal Offices of
the Central Drugs Standard Conirol Orga-
nisation which have been set up at Bombay,
Caleutta, Madras and Ghaziabad to bring
about a close liaison between the Central
and State Organisations. One of the major
functions of the Zonal Officers is to in-
vestigate the movement of spurious drugs,
particularly in Inter-State commerce and
to ensure that the standards of drugs mov-
ing in inter-State commerce are stringently
observed.

The Drug Inspectorate of the Central
Drugs Control Organisation curries out
joint inspections with the State Drug 1ns-
pectorate of firms manufacturing cssential
and life saving drugs. Wherever conditions
of manufacture are not ideal, the licence
for the manufacture of the items in yuos-
tion is cancelled. The Central Inspectorate
staff attached to the Zonul Offices is being
augmented.

A planned programme of sampling of
essential and life saving drugs moving in
inter State Commerce has been arranged
by the Central Drug Control Organisation
through the country.

The testing facilities availuble with the
Central Drugs Laboratory, Calcuita, the
Central Indian Pharmacopoeia l.aboratory,
Ghaziabad and the Central Research Insti-
tute, Kasauli are placed at the disposal of
the State Governments. The test reports
on sub-standard drugs are processed with
the State Governments who are persnaded
to take quick follow up action on adverse
test reports. The drug manufacturing firms
which secure tenders for supply of drugs
to Government and other institutions are
kept under strict surveillance. A frequent
check on the quality of drugs purchased,
stored and distributed by the hospitals is
exercised by the Central and State Drugs
Jnspectors. The States have been informed
of the pre-requisites for the Drug Control
Otganisation to be effective and have been
advised to streamline their Organisation
accordingly.
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(c) Since this i35 a clandestine sctivity,
it is difficult to predict the results of the
steps that have so far been taken, Howéver,
if the steps detailed in purt (b) above
are rigorously enforced by the State Gov-
ernments the incidence of spurions drugs
can be minimised considerably.

Strike in Deihi Cloth Mills

315. SHRI ISHAQUE SAMBHALI :
SHRI INDRAJIT (iUPTA :

Will the Minister of LABOUR be pleased
to state :

(a) whether workers of Delhi Cloth
Mills went on strike from the 4th Decem-
ber, 1973;

(b) if so, their demands. and the steps
taken to meet them; and

(c) whether the management has declared
a lock-out ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) to (c). Accord-
ing to available information, the workers
of the Delhi Cloth Mills resoried to stay-
in-strike from December 4, 1973 in support
of their demand relating inter-aliu 10 wages
for the earlier strike period in April-May,
1973. The management declared a lockout
from December 23, 1973 on uccount of
alleged sabotage by the worhers. The
lockout was lifted from January 14, 1974
on the invoking of Rule 119 of the Defonce
of India Rules by the Delhi Administra-
tion, who were principally concerned with
the matter,

{Spurious Drugs Factories Unearthed In
Delhd
316. SHRI ISHAQUE SAMBHALI :
SHRI RAM PRAKASH :
Will the Minister of HEALTH AND
FAMILY PLANNING be plcased to state;

(a) whether in Delhi number of spuri-
ous drugs factories were wunearthed re-

cently;
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(b) if so, the particulars thereof; and
(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :{a)
Yes.

{b) and (c) A statement is attached

STATEMENT

1. The Drugs Control Officc of the
Delbi Administration raided on 26-12-1973
the premises situated at 10/11, Ramesh
Nagar, New Delhi where two persons
namely Sh:: Prem Kumar and Shri Surin-
der Kumar were found manufacturing
drugs. They had no licence to manufac-
ture any drug. From their premises 12
samples of drugs and 5 samples of raw-

matcnials were tahen for analyss. The
drugs manufactured included capsules,
tablets, injections. The raw-material,

packing material, large numbers of plastic
botdes, labels, machines for the manufac-
ture of drugs and huge stocks of the drugs
were seized. The case was registered with
the pohce and two persons were arrested.
The samples have been sent to the Gov-
ernment of India, Analyst for analysis.

2. Shri Prem Kumar mentioned above,
informed that two other persons were also
engaged in manufacture of spurious
diugs. The premises of Shri Amar Nath
Sharma situated at T-16, Rajouri Garden
were raided on 5-1-1974, He had sophis-
ticated machines for the printing of labels
and pnnting of names on the capsules,
empty bottles, capsules and some vials of
drugs. He had no licence to manufacture
any drug. All the machines and other
materials were seized and Shri Amar
Nath Sharma was arrested.

3. The premises of Shri Puran Lal
Ahpja, situated at 1750, Noor Ganj, Azad
Market, Delhi was raided on 6-1-74 and
sample of one drug was taken for ana-
lysis and the stock of capsules and empty
ptlastic bottles were seized. Shri Puran
Lul Ahuja had no licence to manufacture
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drugs. A case was registered with Police
«nd Shri Puran Lal Ahuja was arvested.

4. On recetpt of intimation one pre-
miscs situated at 1651, Tri Nagar, Delbi
was raided on 8-1-74, Shri Madan Lal
Singhal was engaged in the manufacture
of diugs. He had no licence to manufac-
ture the durgs. Samples of three durgs
and one raw-material were takea for
analysis. Machinery and equipment and
the stock of drugs were seized. A case
was registered against Shri Madan Lal
Ringhal, his wife, Smt. Jamuna Devi and
his younger brothes Munyeet Ray

Pay fixation of Defence Personnel under
Third Pay Commission Report

317 SHRI SHANKFRRAO SAVANT :
Will the Munster of DEFENCE be pleas-
el to state

(a) whether the pay-scales of Defence
peisonnel have becn fixed after the receipt
«f the report of the Third Pay Commis-
<ion;

(b) if 0, what aie the old and the
new pay-scales of the commissioned offi-
ce1s m the Indian Air Force working on
the Flying, Navigational, Technical and
Adminstrative sides;

() what are the old and new allow-
ances payable to each of these categories
and what is the amount of the allowances;
and

(d) from which date these scales and
sllowances are payable?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir,
these are still under consideration.

(b) to (d). The old pay-scales and
allowances are indicated in the ‘Book om
Service Conditions, 1973’ circulated with
the Annual Report of the Ministry of
Defence, 1972-73, The new pay-scales
and allowances and the date from which
these will be payable are expected to be
decided shortly.
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Training to Foreign Defence Personnel

318. SHRI SHANKERRAO SAVANT :
will' the Minfster of DEFENCE be plcas-
ed to state: '

, {(a) whether we have agreed to train
Defence peisonnel of foreign countries;

(b) if so, what ix the country-wise
bresk-up of such trainees during the last
two ycears and duiing the current year;
and

(¢) whether we charge fees for such

training; if 0, how much?

THE MINISTER OF
(SHRI JAGJIVAN RAM): (a) to (c)
It w the pohey of the owotnnient of
India to provide training ‘acilities 1 onr

DEFENCE

Defence training establishments  to mem-
bers of  the Armed Forces of friendly
countries Our facilities are however

hmeted and st becomes dsilicult to avcom-
modate all sequests.  With some countries
we have icciprocal arrangements. It will
not be in public interest to give further
details,

Strike by Bombay Textile Workers

319. SHRI SHANKERRAO SAVANT :
Will the Minister of LABOUR be pleased
to state :

(a) whether the teitile workers of Bom-
bay are on strike;

(h) if so, since when, to what estent
and for which 1cusons;

(c) the effect of this strike on the in-
ternal economy of the nation and its export
trade; and

(d) the efforts made to settle this strike
and the result thereof ?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY: (a) to (d)
The matter falls essentially in the State
sphere, According to available informa-
tion, a section of the textile worhers in
Bombay went on strike from December 30,
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1973 in support of their demand for a mini-
mum wage of Rs. 425/- per month, and
in protest aguinst the 7-duy working week
system. The strike is reported to have been
called ofl.
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THE, DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
‘GOVIND VERMA): (a) and (b). De-
tails of the Retaining Allowance paid to
the unskifted workers in Sugar Imdustry.in
different States are not available, However,
in a meeting recently held on 6th December,
1973, it was agreed by both the workers’
. and employers’ representatives that till the
new wage structure comes into operation,
all sugar factories shall pay retaining
allowance (in the ensuing off-season) to
the unskilled workmen, at the rate of
8-1/3 per cent of the basic wages and
dearness ullowance received by them in
the previous crushing season, This will
be without prejudice to the higher rates,
if any, already prevailing.

Demurrage paid by steel plants

324. SHRI C. JANARDHANAN : Wwill
the Minister of STFFL AND MINES be
pleased to state :

(a) whether the demurrage paid by
stecl plants has grown considerably for the
last three years; and

(b) if so, the pames of the steel plants
and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR]I SUBODH HANSDA) : (a) and
(b). Yes. Sir. This applies to all the
major steel plants at Bhilai, Durgapur and
Rourkela and of TISCO and TISCO. The
demurrage paid by Bhilai went down o
1971-72 but went up again in 1972-73.

Demurrage is incurred due to a number
of factors like inadequacy of free time
allowance and of lay-out and working of
the yards inside the steel plants in rela-
tion to the facilities and operating methods
prevalent in connected Railway yards, non-
wniform flow of loads into and from the
steel plants, incidence of receipt of blacks
with mixed loads and frequemt bunching,
non-adherence to prescribed schedule for
handing over and taking over trains, inci-
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dence of defective wagons, mismandhalling

of trains, shortage of loco power, labour
troubles etc.
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Adulteration of groundnut oil

328. SHRI D. B. CHANDRA GOWDA :
Will the Minister of HEALTH AND FA-
MILY PIANNING be pleased to statc :

(a) whether there have been instantes
that the stocks of groundnut oil have bcen
suspected to be adulterated and seized in
the country during 1972-73; and

(b) if so, the facts thercof, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMII Y
PLLANNING (SHRI A. K. KISKU) : (a)
and (b). The requisite information is be-
ing collected and will be laid on the Table
of the Sabha in due course.
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of expendiiure
PO.Wy. in Yodta

329, SHRI D. B. CHANDRA GOWDA .
SHRI DHAN SHAH PRADHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the outcome
of the question of re-imbursement of the
gxpenditure incurred by India on advance
of pay and other expenditure on the Pahis-
tani prisoners of war up to December, 1973
inken up with the Government of Pakistan ¢

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFALRS
(SHRI SURENDRA PAL SINGH): Govern-
ment had requested Pakistan in accordance
with the Geneva Conventions to reimburse
capenditure incurred by it on account of
advances of pay disbursed to P.O.Ws and
monthly allowances disbursed to civilians
under protective custody. Palistan has,
however, not so far agreed to fulfil its
obligations in this iegand. Government

have once again taken up this matter with
Pakistan.

wq e wol ot ot ol v owrre
att 3o A
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French submarines for Pakistan

331. SHRI BIRENDER SINGH RAO :
Will the Minister of DEFENCE be pleased
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focureed om to state

(a) whether Government bave seemthe
press reports that France is making Sub-
marines for Pakistan;

(b) if so, the facts thereof; and
(c) Government's reaction thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Go-

vernment have seen press reports issued
from Paris on January 23, 1974 quoting
official sources as saying that France is
not building submarines for Pakistan.

(b) and (c). Do not arise.

Conference on industrial relations

332. SHRI BIRENDER SINGH RAO:
SHRI RAJA KUIKARNI :

Will the Minister of
pleased to state:

LABOUR be

(a) whether any Conference on indus-
trial relations was held in New Delhi dur-
ing the month of January, 1974;

(b) if so, the number and names of
chief dclegates who participated m  the
conference;

(¢) the points discussed in the con-
ference; and

(d) the recommendations made and

Government’s reaction thereto ?

THE DFPUTY MINISTER IN THE
MINISTRY OF I.ABOUR (SHRI BAL-
GOVIND VERMA) : (a) to (c). Pre-
sumably the 1efercrce is to the Industriat
Relations Confcrence held on the 24th and
the 25th January, 1974 at New Delhi,
organised jointly by the All India Organi-
sation of Employers, New Delhi and the
Employers' Federation of India, Bombay.
It was inaugurated by the Minister of La-
bour.,

(d) Government have not veceived the
recommendations of the Conference.
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Alotment of Cars and Scooters

333. SHRI BPIRENDER SINGH RAO:
SHRI §. N. MISHRA:

Will the Minister of HEAVY INDUST-
RY be pleased to state:

(a) whether Government have recently
issued orders for the allotment of Motor
Cars and Scooters from the Central Gov-

ernment quota subsequent on the revision
of Pay Scales;

(b) it s0, the reasons thereof;

(¢) whether these orders will adversely
affect the officers who have been register-
ed for allotment of motor cars and Scooters
with the Ministty for the last 3-4 years
under the previous cligibility limits; and

(&) whether any action is proposed to Le
tahen v rediess the hardship to which these
oflicers will now be put as they have not
recistered  themselves in the open mar-
ket for the allotment of cars/scooters?

THI DEPUTY MINISTER IN THE
MINISTRY OFF HFAVY INDUSTRY
(SHRY DALBIR SINGH): Cars, (a) Yes,
Si.

(b) fne minimum pay eligibility has
been roised to Rs. 1250 p.m. in the old
scale consequent on the rise in the cost of
maintenance of cars.

(¢) and (d). No, Sir, The officers who
are already registered with the Ministry
for allotment of cars will be considered for
allotment us und when they start drawing
the required minimum. Further, for the
reasons stated in (b) above, no hardship is
envisaged.

Scooters :

(e) The order which were issued on
31-12-1973 revising the minimum pay eli-
gibility condition for registration for allot-
ment of scooters out of the Central Gov-
ernment Quota have since been rescinded.

(b) to (d). Do not arise.
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Return of Republic Day Parde Invitation
Cards by Memberé of Parliament

134, SHR1 BIRENDER SINGH RAO:

Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether some Members of Parla-
ment returned their invitation cards issued

to them for the Republic Day Parade:
and

(b) if so, the reasons thereof?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and(b). Some Hon"
ble Members rcturned their cards in pro-
test aguinst the so-called exclusion of com-
mon public from witnessing the Parade us
a result of the ticket system. It was
pointed out, in reply, that it had only now
become possible for the common public to
get into the seating enclosures. without the
necessity of approaching imporctant per-
sons for cards.

Judicini Probe into working conditions of
Workers in Mormuguo Port

335. SHRI M. RAM GOPAL REDDY:
Will the Minister of LABOUR be pleased
to state:

(a) whether GGovernment have been urg-
ed upon to institute a judicial probe into
the worling conditions of dock workers in
Mormugao Port; and

(b} if so. the decision of Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). No re-
quest has been received for instituting a
judicial probe into the working conditions
of registered dock workers at Mormugao
Port. However, the Government of Goa,
Daman & Diu proposes to constitute a
One Man Court of Inguiry under the In-
dustrial Disputes Act to investigate the cau-
ses of industrial unrest among the workers
on the barges which bring ore from the
mining areas to the Mormugao Port.
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Purchase und Export of Human Blood by
some Indian and Foreign Agencies

340, SHRI P. G. MAVALANKAR:
Will the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) whether human bood is purchased
and exported by some Indian or foreign
agencies,

(b) if so, the facts thereto; and

(c) whether Government proposed to take
effective and urgent steps against such
obnoxious trade, and if so0, the nature of
Goveinment action and the results achiev-
ed so far?

THE DEPUTY MINJSTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :
(a) and (b). There is at pre-
sent a ban on the export of whole blood
and blood plasma and anti-D serum under
the Export Control Orders. Some plasma
fractions, however, are being exported. Ac-
cording to the information collected by the
Assistant Drugs Controller, India, Bombay,
the exports of blood derivatives during last
3 years are as under:

1970-71 . . — Rs. 1,75,302
1973-72 . . -—— Rs. 1,71,845
1972-73 . . — Rs. 6,78,013

(c) A proposal to impose a total ban of
all derivatives of blood is under considera-

. tion.
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Share-heliers of Natiosalisd Cosl Mines (SHRI SURENDRA PAL SINGH) : (@)

341. SHRI P. G. MAVALANKAR :
Wil the Minister of STEEL AND MIN-
E8 be pleased to state:

{a) whether sharcholders of nationalis-
and Coal Mines (Cokhing and non-coking)
have represéented 1o Government both
individually and colectively for proper
and just compensation to be paid to them
for the shares they held prior to nation-
alisation; and

(b) if so, Government's response there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Yes, Sir. Under both the Nationali-
sation Acts of 1972 and 1973, the right,
title and interest of the owners of the
coking and non-coking coal mines and
coke oven plants vest in the Govern-
ment. Shares held by individuals etc.
have not taken over. As such, the amount
puyable cannot be paid directly to the
shareholders.

Inhuman Treatment to Indian Immigrants
by Dubal Government

342, SHRI D. D. DESAI :
SHR1 ¢ H MOHAMED KOYA:

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Dubai Government had
ropatriated 315 immigrants from India in a
most inhuman manner by putting them all
in a small launch which later sank killing
163 and that 152 survivors have been
jailed;

{b) the steps being taken by Govern-
ment to prevent such immigration; and

(c) whether Government have taken up
the matter with Dubai Gowvernment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

According to information available to the
Government, 216 persons, believed to be
mostly Indians, reached Sharjah in Decem-
ber last and since they had no travel do-
cuments, they wete declared illegal immi.
grants by the Union of Arab Emirates and
deported in a launch. The launch capsiz-
ed off the Sharjah Coast, and about 46
Indians and 3 non-Indians are believed to
have been drowned, others having been re-
scued. 137 survivors are in U.AE. ijail,
pending finalisation of investigations etc

{b) and (c). Our Mission in the aiea
has been in contact with the U.A.E. autho-
rities ever since the incident, and investi-
gations are still going on

Korba Plant in serious trouble

343. SHR1 D. D. DESAL : Wil the
Minster of STEFL. AND MINFS be pleas-
ed to state *

(a) whether the Korba plan of the
Bharat Aluminium Corporation is in serious
tioubles as there is no buyer for alumina;

(b) if so, the 1casons thereof., aml

(¢) the steps taken to the

causes of this trouble?

Temove

THE DEPUTY MINISTER 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to(c).
The production at the Xorbu Alumina
Plant of Bharat Aluminium Company
Limited was suspended from the muddle of
November, 1973, following accumulation of
about 12,000 tonnes of Calcined Alumina
and Alumina Hydrate. The production at
the plant has since been resumed with
efiect from 21st January, 1974.

Meanwhile, Bharat Aluminium Company
has been able to secure orders for about
10,000 tonnes of Alumina from indigen-
ous parties, including an order for 1,000
tonnés of alumina from an overseas party.
The USSR has also shown interest in the
purchase of 50,000 tonnes of Alumina
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during 1974. The terms and conditions
for the proposed deal with the USSR are
currently under discussion between the
Soviets and Bharat Aluminium Company.
Bharat Aluminium Company is continuing
its effarts to secure further orders from
parties abroad.

Commissioning of 500 MW Power Genera-
tor by Bharat Heavy Electricals

344. SHRI D. D, DESAIL: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Bharat Heavy Electricals
ure going to commission the country’s first
indigenously produced 500 MW power
generator;

(b) whether engineers and technicians
will need to acquire operational skill; and

(¢) if so, whether any foreign assistance
is sought for in this connection?

THL. DEPUTY MINISTER IN THE
MINISFRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c). It
would be too early to talk about commis-
sioning of the first indigenously produced
500 MW power generating set as even in
the Fifth Five Year Plan there is no pro-
ject for installing a 500 MW generator at
any location.  Considering however, the
likely requirement of 500 MW generators
arising by the end of the Fifth Plan or
beginning of the Sixth Plan period, Bharat
Heavy Electricals Ltd. are pursuing the
question of indigenously developing a
500 MW generator. For operating a 500
MW set the engineers and technicians
concerned at the power stations will
naturally have to acquire the necessary
skills. The question as to how such skills
would be developed will be gone into by
the Electricity Board concerned at the
appropriate time.
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Shortage of coal aud rise in its price all
over North India

347 SHRI N K SANGHI
Minister of STEEL
pleased to state

Will the
AND MINFS be

(a) whether in the whole of North India
there 1s an acute shortage of coal both for
domestic and industrial vses and if so, the
extent of shortage 1n both the sectors;

(b) whether the prices of coal for
domestic uses have been doubled n some
ol the places,

(¢) of so, the factors which have lead
to this acute shortage amd nise in prices
and to what extent it is man-made; and

(d) the steps being taken to step up pro-
ductivn of coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA : (a) There

FEBRUARY 21, 1974
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have been reports of shortage of coal im
many parts of the country mchuding North
India but 1t may not be possible to assess
the extent of shortage

(b) and (c) The pit-head prices of
domestic soft cohe had been revised from
Rs 65/- to Rs 72/- for superior quality
and from Rs 55/- to Rs 6Q/- for ordi-
nary quahty from 1-5-72, Pnice of soft
cohe of two coal-fields 1/z Mugma and
Salanpur coalfields, have begn brought up
from Rs. 48/- and Rs. 5§/ per tomne to
the prevailing price of simlar soft coke of
the Bharat Coking Coal Ltd. ie. Rs. 60/-
per tonne from Ist November, 1973. This
price increase was as a result of the m-
cieased liabilines on account of wage
revision, bonus, dearness allowance etc.

Owing to considerable inciease in the
demand of coal particularly by the power
houses and steel plants which enjoy a
higher pnionty foir allotment of wagons,
the relatively low prionity consumers have
had to face shortage of coal

(d) The production of coal 1n the
country durmng the calender year 1973 has
increased from 74 8 mullion tonnes in 1972
to 772 million tonnes 1n 1973 It 18 pro-
posed to raise the production further to
9% mullion tonnes 1n 1974-75 A coordina-
ted effort 1s being made by the coal pro-
ducing units and the railways to move as
much coal as possible

Coal Transportation by Ship

348 SHRI P R SHENOY Will the
Minwster of STEEI AND MINES be
rleased to state

(a) whether there 13 any scheme to
transport coal to the Southern and Western
parts of the country by ships on subsidy;
t'ﬂd

(b) if so, the broad outlines of the
scheme?

THE: DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.
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{b) The scheme of subsidy on coal
moved by rail-cum-sea route is adminis-
tered by the Coal Controller. Under this
Scheme, the consumer who gets coal from
Bengal—Bihar fields by the rail-cum-sea
route will receive a subsidy to meet the
difference between the actual cost of trans-
port and the calculated cost by the all-rail
route.

Mini Steel Plants

349. SHR1 P. R. SHENOQY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) how many licences have been issued
duting the last three years for the installa-
tion of mini steel plants and which are the
rarties that got these licences;

(b) whether all these licences have

materialized; and

(¢) the total annual production of steel
in the Mini Steel Scctor?

THE DPPUTY MINISTFR IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HHANSDA): (a) During
the years 1971, 1972 and 1973, a total of
17 Tndustrial {COB Licences under the
Industries (Development and Regulation)
Act have been issued for setting up electric
furnace units for manufacture of mild steel
ingots /billets:

1. M/s. Tata Iron and Steel Co. Ltd.
Adityapur (Bihar);

2. M/s. Vardhaman Spinning & General
Mills Ltd. Faridabad (Haryana);

3. M/s. Usha Alloys and Steels Ltd,
Adityapur (Bibar);

4. M/s. Steel Complex Limited, Feroke
(Kerala);

5. M/s. Bhoruka Steel Limited, Banga-
lore (Karnataka);
6. M/s. Rathi Alloys & Steel Limited,
Ghagiabad (U.P.);
61 L88/73—6,
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7. M/s. Motilal Padampat Sugar Mills
Co. (P) Ltd., Kanpur (U.P.);

8. M/s. Electrostes] Castings Limited,
Ghaziabad (U.P.);

9. M/s. Andhra Steel Corporation Lid.,
Bangalore (Karnataka);

10. M/s. Modi Industries Limited, Modi-
nagar (U.P.);

11. M/fs. Gogte Steels Limited, Thana
(Maharashtra);

12. M/fs. Amrit Steels Limited, Ghazia-
bad (U.P.);

13. M/fs. Uttar Pradesh Stecls Ltd,
Muzaffarnagar (U.P.);

14 M /‘z. Allied Steels Limited, Raipur
(U.r.);

15. The State Industrinl and Investment
Corporation L, Bombay
(Maharashtra);

lo. M/s. Somani Steels Lid, Kanpur
{U.P.);

17. M/s. Kiishna Steel Industries (Pvt.)

14d., Bombay (Maharashtra);

The above does not include those parties
who have been granted Letters of Intent
o1 who have registered themselves with the
Tion & Steel Controller under the Libera-
lised Industrial Licensing Policy.

(b) Eleven of the above 17 units have
commenced production, and the remaining
schemes are under various stages of imple-
mentation,

tc) The total liquid metal production
from eleciric furnaces during 1972-73 was
about 1 million tonnes. During 1973.74,
a production of about 1.2 million tonnes
of liquid metal is expected.

Reduction in Defence Expenditure of
India

350. SHRI P. R. SHENOY- WIll the
Minister of DEFENCE be pleased to state:

(a) what are the steps taken by Govern-
ment to reduce the expenditure on defence
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without reducing the efficiency in any
manner; and

(b) whether the recent friendship treaty
¢f India with the US.SR. has increased
or decreased our expenditure on defence?

THE MINISTER OF DEFENCEL (SHRI
JAGIJIVAN RAM): (a) The Government
is seized of the need for ecconomy in
defence expendifure and steps huve been
taken to effect maximum economies in
non-operational expenditure.  Instructions
huve been issued for a 109 cut in TA,
1estriction on puichase of furniture, official
entertainment. delegations and conferences
etc. A ban has been imposed on creation
of new posts and rotational transfers in
ron-operational scctors deferred.  Cons-
truction and maintenance of non-functioral
buildings has also been deferied, to the
extent feasible.

(b) Our defence expenditure is related
to the paramount need for adequate
defence preparedness in the existing secn-
rity invironment and cannot be corelated
with any single factor, like our treaty of
friendship with U.S.S.R.

Expunsion of Bokaro Steel Plant

351, SHRI P. GANGADEB:
SHRI SHRIKISHAN MNDI:

Will the Minister of STEEL and MINES
be pleased to state:

(a) whether Russia is to help in
ransion work of Bokaro Steel Plant;

ex-

{b) if so, whether the expansion pro-
gramme would be jointly worked out by
Indian and Soviet Engineers; and

{¢) by how much the capacity would
be increased?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
The Government of USSR are extending
necessary assistance in the expansion of
Bokaro Steel Plant to a capacity of 4
nuliion ingot tonnes, which is already in
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piogress. It has also beecn decided to
increase this capacity to 4.75 million ingot
tohnes per annum in continuation of 4
M.T. stage by providing some additional
facilities.  The Indian and Sovict experts
have also recognised the possibility of fur-
ther expansion of Bolaro Steel Plant to a
capacity of 10 million ingot tonnes per
annum.

Visit by Prime Minister of New Zealand
352. SHRI1 P, GANGADEB-

SHRI RAGHUNANDAN LAL
BHATIA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a2) whether the Prime Ministers of
New Zealand and India shared views on
a number of subjects duing the former's
tecent visit to India;

(b) whether ptesence of miiitary powers
w the Indian Ocean figured in the talks;
and

(c) if so, the gist thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF FXTERNAL AFKAIRS
(SHR1 SURENDRA PAL SINGH): (a)
and (b). Yes, Sir.

(¢) Both the Prime Ministers reaffirmed
therr support for the concept of the Indian
Ocean as a Zone of Pecace, free from
Great Power rivalry, tensions and military
cscalation. The talks also reflected a close
similarity of views on a number of subjects
«uch as close cooperation among all coun-
tries of Asia; the achievement of a just and
durable peace in the Middle East in accor-
dance with the provisions of the Security
Council Resolution No. 242 ; opposttion to
nuclear weapon tests and abhorrence of
rolicies of racial discrimination. In order
to increase trade, both the Prime Ministers
agreed to exchange trade and economic
delegations between the two countries; to
investigate the possibility of joint ventures
and of setting up demoanstration units for
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The Joint Statement issued on the con-
clusion of the visit is being laid on the
table of the House. [Placed in Library. o Tod
See No. LT-6166/74]. gyl A SR
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Talks between India and Bangladesh about
three-way repatriation

357. SHRI M. S. PURTY: Will the
Munister of EXTERNAL AFFAIRS be
pleased to state:

(1) whether there has recently been any
talks between the Officials of India and
Bungludesh regaiding the working of the
three-way repatiiation and to find ways
and means to activate the present system of
repatiiation; and

(b) whethe: any delay has beer shown
by Goveinment of Pakistan in this regard
so far as the repatriation is concerned; and
if so, the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): f(a)
and (b) The process of three-way repatria-
tion under the Delhi Agreement was re-
viewed during the Indo-Bangladesh talks in
Junuary, 1974. Due to Pakistar’s delay in
clearing its nationals in Bangladesh, the
pace of their repatriation has beem com-
paratively slow. He have urged Pakistan to
expedite the clearance of their nations in
Bangladesh so that the process of three-
way repatriation can be speeded up.
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Andisposed of petitions regarding retirement
dues in nationalised coal mines

358. SHRI MANORBRANIAN HAZRA:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) after taking over the coal mines hy
‘Government how many petitions were lying
undisposed of in connectior with the re-
tirement benefits and the Provident Fund
«dues, State-wise; and

(b) the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The information is being collected and will
be laid on the Table of the House.

Accident in Iron works on Girish Ghosh
Road, Belur

359. SHRI MANORANIJAN HAZRA:

Will the Minister of LABOUR be pleased
to state :

(2) whether Government are aware of
the fact that forty persons received severe
burn injuries when a big bucket contain-
ing molten iron over turned and fell on
worhers at an iror works on Girish Ghosh
Rouad, Belur in Howrah District on the
29th December, 1973;

(b) how many of the injured workers
suffercd seriously; and

(c) whether they were given any com-
‘pensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAIL-
GOVIND VERMA): (a) to (c). The re-
quired information is being collected and
the same will be laid on the Table of the
Sabha in due course.

Non-aligned Nations Conference

3160. SHRI 8. C. SAMANTA : Will the
‘Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the reasoms for which the Non-align-
¢d Nations Conference for which the
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Spokesman of Government of Yugoslavia
had expressed tho desire to call it earlier,
has now been postponed till it was origi-
nally scheduled to meet as a result of con-
sultations acd agreement between Indian
and Yugoslav Governments;

(b) the difficulties or obstacles appre-
hended in calling such a Conference ear-
lier particularly in view of developing ten-
sions and international difficulties of various
nature; and

(¢) the arrargements being made for
easeir and quick consultations with the
heads of non-aligned Nations on problems
requiring joint action and concurrence ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (1)
and (b). Contrary to mewspaper reporis no
desire was expressed by Yugoslavia to bring
forward the date of the rext Nonm-aligned
Summit Conference which is scheduled to
be held in Sri Lanka in 1976. On the
other hand, Yugoslavia expressed the view
that the non-aligned countries should abide-
by the decisions taken at Algiers, including
the decision to hold the next Summit Con-
ference i 1976.

(c) During Indo-Yugoslav talks it was
felt that the current international situation
requires fresh initiatives by non-aligned
countries with the aim to contribute to-
wards solution of problems emphasised by
the Algiers Conference and specially in
regard to questions concerning economic
relations and mutual economic cooperation
between non-aligned countries. It was also
considered desirable that the non-aligned
countries should meet as soon as possible
at an appropriate level to review the latest
international developmerts and their bear-
ing on non-aligned as well as other deve-
loping countries.

The Coordinating Committee of non-
aligned countries is scheduled to meet in
Algiers from March 19--21 to discuss
matters of interest to the nor-aligned coun-
tries. It is likely that the idea of conven-
ing a larger meeting of the whole non-
aligned group at Foreign Ministers’ level
may be considered at this meeting.
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Prospects of mineral oil in Kachchativa
Istand

361. SHRI S. C SAMANTA : Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(1) to what extent India’s sovereigrty
over Kachchativa Island has been achnow-
ledged and recognised by Sri Lanka’s Prime
Minister durind® her recent vsit to India;

(b) whether there are prospects of mine-
ral oil availability in the Island,

(c) whether any attempt to explore it is
likely to be made; and

(d) the facilities bemng extended to Sri
Rarcka in the Island ?

THF MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
During the recent visit of the Prime Minis-
ter of S Ianka both the Prime Minis-
ters discussed the question of Kachchativu
and related matters, satifactory progress
was made during these discussions and as
a result it was agreed that a decision will
be taken in the veiy ncar future regard-
ing the boundary in the historic waters
between India and Sri Lanka between the
Palk Straits and Adam's Bridge.

(b)Y We have no defimite information re-
garding the prospects of mineral oil avail-
ability in the waters of the Palk Bay or the
islands therein

(©) and (d) Do not arise.

Reorlentation of Indian Army training
procedures

362 SHRI SHRIKISHAN MODI:

SHRI RAGHUNANDAN LAL
BHATIA :

Will the Mmister of DEFENCE be
pleased to state:

. {(a) whether the Indian Army has re-
oriented its training procedures; and
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(b) if so, whether this is gong to im-
prove the fighting efficiency of the troops ?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM): (a) and (b). Yes, Sir.

Our tactical and admimstrative doctrine
has withstood the test of wat. However,
based on an aralysis of the 1971 opera-
tions, suntable lessons were diawn up to
further impiove the fighting efficiency of
the Army These measures are bemg im-
plemented

Memorandum from Progressive Provident

Fund Employees Federation of India for

implementation of recommendations of
Third Pay Commission

363 SHRt MOHAMMAD ISMAIL"
Wil the Mirister of I ABOUR be pleased
to state*

(a) whether Government of India or the
Centtal Provident I und Commissioner has
recened any memorandum fiom the Pro-
gréssive Piovident Tund Employces Fede-
1ation of India demanding mmmediate im-
plementation of pay revision  consequert
upon the 1ecommendations of Third Pay
Commission,

(b) whether such ievision has already
been mmplemented in siter organisations
such as Employees State Insurance; and

(¢) 1f vo. the reasons why the pay revi-
ston, corsequent upon the Third Pay
Commisston Recommendations  has been
delayed m the case of Fmployces Provi-
dent Fund Organisations ?

THE DFPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VFRMA). (a) Yes.

{bY Such a revision has been sanctioned
for certain categories of employees of the
Employees’ State Insurance Corporation.

(c) The salarv and allowarces of the
employees of the Employees’ Provident
fund Oignmsation, which is a statutory
body, shall be such as may be specified bv
the Central Board of Trustees, Employees’
Provident Fund, with the approval of the
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Central Government in terms of Section
SD(7) of the Employees’ Provident Funds
and Family Persion Act, 1952. The revis-
ed scales of pay for Central (Goverrment
employees cannot, therefore, be applied
automatically to the staff of the Employees’
Provident Fund Organisation irrespective of
whether such a revision has been imple-
mented in sister organisations. However, the
question of revising the pay scales of their
employees is under consideration of the
Employees’ Provident Furd Organisation.

Steps for Rchabilitation of Ex-servicemen
after 1971

364. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of DEFENCH
be pleased to state:

)} a brief outline of the various steps
taken by the Government for the rchabi-
litation of Fa-servicemen, since December,
1971;

(»v whether any co-operation has been
sought and received from the Siate Gov-
cinments

(¢) whether Goverament have ary more
such steps in view; and

(d) if so. the brief outlines thereof ?

THE MINISTI'R OF DEFENCE (SHRI
JSAGIHIVAN RAM): (a) Brief outlines of
the vatious steps taken by the Govern-
ment in this regard is laid on the Table
of the House. {Pluced in Library. See No.
LT-6167 /74].

(b) Yes, Sir. Some State Governments
have cieated Special Cells in their Directo-
rates of Employment in order to improve
the placement of ex-servicemen in civil
jobs. Many of the State Governments
accord some priority to disabled ex-service-
men in the matter of assignment of lands
which are at their disposal. State Govern-
ments huve made reservations of plots or
houses upto 15 per cent in their own

1. Number on the

Live Register,

2. Number of placements

effected,

PHALGUNA 2, 1895 (SAKA) Written Answers

On 31-12-1973

During January, 1674,
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Housing Schemes for Defence personrel,.
including the disabled, war widows and ex-
servicemen. Separate Defence Colonies
have also been set up in Chandigarh, Churu
(Rajasthan), Dehradun, Goa, Hissar, Jul-
lunder, Ludhiana, lLohari (Punjab), Pune
and Parchkula (Haryana). States have been
requested for setting  up more  housing
colunies and larger reservations of plots/
flats in their Housing Schemes.

(¢) and (d). The facilities offered to the-
ex-servicemen are under constant review of
the Government and where they are found
wanting, suitable remedial steps aie taker

to ensure that maximum benefits accrue to-
them.

Persons registered with employment ex-
changes in Dethi

365. PROF, NARAIN CHAND PARA-
SHIAR : Will thc Minister of 1.ABOUR be
pleased 1o state:

(a) the number of persons registered with
the Employment Exchunges in Delhi as

on the 3Ist December, 1973 and 3ist
January, 1974;
(b} the number of persons who were

giver employment during this period; and

(c) the steps tahen by Government to
overcome unemployment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1 BAI.-
GOVIND VERMA): (a) and (b). The in-
formation iy given below ;

(¢} Government have been making all
possible efforts to provide an increasing
number of employment opportunities for
the uremployed. A programme for edu-
cated unemployed wus  started by the
Ministry of Education in 197]1-72. The
actual evpenditure during 1971-72 and
1972-73 under this scheme in Delhi was of
the order of Rs. 29.07 lakhs and a provi-
sion of Rs. 67,06 lakhs has becn propos-
ed in the Revised estimates for 1973.74.

1,94,981
On .31-1-1973 8,75.594
During 1973 35,092

2,015
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Under‘ the half-a-mﬁhon mbs programme.
the' Dethi ‘Administration  was allotted ' a

- “diitn"of Rs. 2.50 crores for formulating’ pro-
V‘ducuve schemes: 80' #3-to ‘provide employ-

- -iént o about 25,000 educated ‘persors.

8o far 45 9chemes involving an outlay of -

~Rs. 15642 lakhs aimed at creating gainful
em@loyment ‘for ‘11,198 persons have besn
approved. All but seven schemes are being

implemented. Tilt November, 1973 an

“expenditure, of Rs. 42.90 lakhs was incurr-
~ed 8 and employmcnt for 912 persons crcated

Corporation to help ex-serﬂcemen

366, PROF. NARAIN CHAND PARA-
‘SHAR : Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose to set
“up 4 Corporation to help the Ex-servicemen
to set up small scale industries;

(b) if so, the likely date by which the
_Corporat_lon would- be set up;

{c) the pattern of management and

functioning of the Corporation; and

o (d) whéther the State Governments
‘would also be associated with this verture ?

‘. THE MINISTER OF DEFENCE (SHRI
- 'JAGJIYAN RAM): (2) to (d). The neces-
‘sity and feasibility of forming a Corpora-
. tion to help ex-servicemen to set up small-
-gcale industries is under study. Details are
-still being worked out and it will take some
more time before a final decision can be
taken.

'mpml fo manufacture MIG 21-Ms at
: H.A.L., Nasik

367 SHRI S. N. MISRA: Will the
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal under
cons:deratmn of the Govercment to manu-
facture MIG 21-Ms also at the Hindustan
Acronautics Ltd., Nasik; and ‘

' (b) if g0, the time by which the produc-
tion is likely to start ?

THE MINISTER OF STATE (DE-
FENCE. PRODUCTION) IN THE "MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) Yes, Sir.

FEBRUARY 21 197‘ :

‘period April—August, 1973
“_Statement 1L

Wrmen Amer: ".1'72 o
(b) Producuon of the aurcraft has already_
commenced -

Pfodncﬁonofioﬁandhardeoko o

368. SHRI S. N. MISRA: Will the
Minister of STEEL AND MINES be pleas-
ed to state:

(a) the fotal amount of soft coke’ and
hard coke produced in the country during
the ‘last three years, year-wise;

(b) the requirements of each State ard
‘the -quantum allotted and actually despatch-
ed to each State during the period 1st April,
1973 to 31st December, 1973; and

(c) the steps token by Government to
improve production and movement thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) Produc-
tion of hard coke (excluding that in the
coke ovens captive to the steel plants) and
soft coke during the iast three years has
beer as under:—

(Million Tonnes)
Soft Hard
Coke Coke
(inclu-
ding)
Pear] &
Nut
Coke)
1971-72 . 2.46 1.84
197273 . 2.24 1.89
1973- 24, 2.19 1.53

(April-Dzc. 1973)

(b) The movement and distribution -of
Hard Coke was brought under control in
July 1973. A statement showing the de-
mands sponsored by .the. various State
Governments 'and. Central autbiorities - and
allocations made - against them during. the

.period August—December, 1973 is given

in Statement I. Another statement indicat-
ing despatches to various States durmg the
ziv_en\_m
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In respect of Soft Coke, demands are
sponsored by the respective State Govern-
ments on the Railways. The Railways allo-
cate wagons for movement to each State
ard inform the Soft Coke producing units.
Both BCCL and CMA are in a position
to meet the full requirements of soft coke
but the major constraint is the movement.
Actual despatches have been much less
than the allocation of wagons made by
Railways for movement of soft coke.

(¢) The following steps have been taken
to augment pioduction of soft coke i

(i) Reservation of certain grades of
<team coal exclusively for produr-
tion of soft cohe.

(ii) Feasibility of unhsing Slack coal
for production of soft coke.

(iii) Improvement in water supply sys-
tems at different collieries to
maintain uninterrupted production
throughout the year,

Additional coketiers are proposed to be
installed during V Plan to increasé® pro-
duction of hard coke.

Regular liaison is maintained with Rail-
way authority to augument despatches.
Road movement is also being encouraged.

Statement 1

(Figures in Wagons)

State Demand  Alloca-
tion

1 2 3
Andhra Pradesh 785 610
Assam . . . 725 641
West Bengal 4506 3812
Bihar 776 759
Delhi 1259 1259
Gujarat . 4903 3405-
Himachal Pradesh 65 57
Kerala . 125 108
Jammu & Kashmir . 575 549
Maharashtra . - 3030 2370
Madhya Pradesh . 1841 1366

s
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1 2 3
Tamil Nadu . 1300 1266
Mysore . . 1000 864
Orissa . 425 328
Pondicherry . 45 37
Punjab . . . 3722 2488
Haryana . . 1000 966
Rajasthan 1945 857
Tripura . 50 23
Uttar Pradesh 4795 3557
Nagaland . . 54 51
Goa . . . 5 5
Chandigarh . . 150 150
(Total states) . 33171 25608
Centrally sponsored. 49033 45003
Statement 11
(Figures in Wagons)
Statc Despa-
tches

Andhra Pradesh 1003
Assam . . 155
West Bengal 4852
Bihar . . . 3074
Delhi . . . . 234
Gujarat . . . . 2054
Himachal Pradesh . . . 7
Kerala . . . . . 99
Jammu and Kashmir . . 2
Mabharashtra . . . . 213
Madhya Pradesh . . . 575
Tamil Nadu . . 932
Mysore . . . . 887
Orissa . . 2794
Pondicherry . . . . —
Punjab . . . . . 3898
Haryana . . . . 200
Rajasthan . . . 985
Tripura . . . . . —
Uttar Pradesh . . . 4232
Nagaland . . . . —
Goa . . . . . 1
ToraL . 28828
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Production of coal

369 SHRI S N. MISRA* Will the
Mimste:r of STEEL AND MINES the
pleased to state .

(a) the production, in tonnes of coal
during the last thiee years, and

(b) the pit head htung of coal for the
years 1971-72, 1972-73 and from Ist April,
1973 to 31st December, 1973 ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF STEFL AND MINES
(SHRI SUBODH HANSDA) (a) Produc-
tion of coal durmng the last three years
had been follows —

Year Production
(in malion tonnes)
1970-71 7298
1971-72 7242
1972-73 76 40

(b) Despatches of coal from pit-heads
had been as follows —

Year Despatches
(n mudlion tonnes)
1971-72 65 52
1972-73 6891
197374 50 59

(upto 31-12-1973)

Daily average of patients attended to in
Delhi hospitals prior to strike by doctors

370 SHRI H K 1L BHAGAT will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state

(a) the total number of daily average
patients attended to in the hospitals run
by the Central Goveinment and Delht
Admnistration in Dellt priot to the stitke
of junior doctors,

(b) the rumber of average daily patients
attended to during Janumy 1974 after the
stitke; and

(c) the steps being talen by Government
to attend to the patients during this period?

FEBRUARY 21, 1974

Written Answers 176

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FAMILY
PLANNING (SHRI A K. KISKU) (a) to
(c) A statement is laid on the Table of
the House [Placed in Library See No.
LT-6168/74].

Expansion of medical facilities in trans-
Jamuna area of Delhi

3171 SHRI H K 1| BHACGAT will
the Minister ot HFAI TH AND FAMILY
Pl ANNING be pleised to state

(1) the plins for expansion of medical
facihties incjuding  hospitals and  dispen-
saries for the trans Jamuna area,

th) when these plans are hikely to be im-
plemented and

{c) the present position with 1egard to
these facalities provided to this area ?

1HlL DFPUTY MINISTLR IN THF
MINISIRY OF HFAITH AND FAMILY
PI ANNING (SHRI A K KISKU) (a)
During the 4th Tne Year Plan 1t was er
visaged 10 establish a 500 bedded hospstal
and one dispensary each for about 25,000
of population

(b) The 500 bedded hospital 1s hkely to
be cstablished by the end of the 5th Iive
Yeu Plan About 23 dispensanies 1includ-
ing 2 Ctvit Hospitals ate bewng run in the
flans-Jamuna atea

(¢) As tar as construction of 500 bedded
hospital at Shahdara 15 corcerned, 54 acies
of land had been putchased The cons-
truction of buildings etc  will be started
aftcr the requisite formalities are complete
The dispensaries are opened as and when
conssdered necessary according to the pres
«itbed pattetn 1e  one dispensary for
25000 population

Outlay on Hospet, Vizag and Salem Steel
Plants

372 SHRI B V. NAIK : Will the
Minnster of STFEI AND MINES be
pleased to state *

(a) the outlay tdl now, on the three
steel plants at Hospet, Vizag and Salem ;
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(b) whether there is any proposal to
acquire iron ore mines belonging to
private parties at Sandur in Bellary Dis-
trict to supply raw material to Hospet
steel plant; and

(¢c) if so, the main features thereof?

Project

1970-71
Vyayanagar {.00
Vishakhapatnam . . . 1.00
Salem 6.75

*[ igures provisional

(b) No such proposal is under consi-
deration at present.

(<) Does not atise.

Low production in Heavy Industrial Units
in Public Sector

373. SHRI B. V. NAIK : Will the
Minister of HEAVY  INDUSTRY be
pleased to state:

(a) the names of heavy industrial units
in the public sector which we producing
hulf ot their installed capacity or power;

(b) whether the high level committee
set up to go into the problems of public
sector industries ks carricd out its in-
vestigations on a priority basis; and

(¢) if so, itn broad findings for low
productivity?
THE DEPUTY MINISTER IN THE

MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (a2} Names
of Heayy Industrial Unts in the Public
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA) : (a) The

year-wise  expenditure incurred on the
vijayanagar,, Visakhapatnam and Salem
Steel Projects is given below:—
(Expenditure incurred (Ry i lakhs)
1971-72 1972-73  *1973-74 Total
(Upto
Feb 15,
1974)
61.48 23 26 41 4 127.58
15.28 1.75 50.34 71.37
50 75 88 67 221.54 367.7
Grand Total . 566 66
lakhs

Sector which are producing half of their
installed capacity o1 lower:—
(1) Heavy Enginecring Corporation,
Ranchi.
(2) Bharat Heavy Plates & Vessels
Limited, Vishhapatnam,
(3) Triveni Stiucturals Lid., Naini,
Allahabad.
(4) Mining & Allied Machinery Cor-
poration, Durgapur.

(5) Bharat Heavy Electricals Ltd.,
Hardwar.
(b) The Action Commitiee on Public

Enterprises constituted by the Bureau of
Public Enterprises have gone into the
working of BHF1. (Hardwar), BHPYV,
TSL, HEC and MAMC with a view to
maximising the utilisation of their instal-
led capacities.

{c) The bioad findings of the Action
Committee for the low productivity in
these Units are as under:—

(1) Power cut imposed by the State
Governments;
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(2) Shortage of various raw-materials;
(3) Deficiencies in management;
(4) Poor Industrial relations.

Use of DIR to meet Delhl Textile Stir

375 SHRI INDRAJNT GUPTA : Will
the Munister of LABOUR be pleased to
state:

(a) whether Government have invoked
D.IR. to meet Delhi Texule stir; and

(b) if so, the particulars thereof?

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY) : (a) and
(). The Delhi Administration have
wsued orders under rule 119 of the De-
fence of India Rules, 1971 to the Delhi
Cloth Mills, Swatantra Bharat Mills, and
D.CM. Silk Mills declaring the employ-
ment 1n these mills as essential employ-
ment and also direcing the management
to advance a sum of Rs. 240/- (in res-
pect of the Delm Cloth Mills) and
Rs. 200/ (1n respect of the Swatantra Bha«
rat Muls and D.CM. Silk Mills) to each
worker recoverable in monthly instalments
of Rs, 20/- each, and not to victimie any
of the workmen,

Gas Requirement of TISCO

376. SHRI INDRAJIT GUPTA : Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are aware
that the entire requirement of gases for
Tata Tron and Steel Co. Limited’s Steel
plant is supplied by the Indian Oxygen
Limited, through a Tonnage Plant inside
TISCO plant area;

(b)whether the entire installed capacity
of this Tonnage plant i3 fully utilised by
TISCO steel plant; and

(c¢) the broad outlines of terms and
conditions of the supply of gases by the
Indian Oxygen Limited to TISCO steel
plant?

FEBRUARY 21, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
{b). Tata Iron and Steel Company Limited
obtain their requirements of general pur-
pose oxygen and dissolved acetylene for
use other than in the direct processing of
bulk steel production, from Indian Oxygen
Limited who have thewr own plant in
Jamshedpur. Tata Iron and Steel Com-
pany have a 100-tonne per day capacity
cxygen plant of their own which supplies
oxygen for use in the direct processing of
bulk steel production. This plant is situ-
ated withtin the premises of the factory
compound of Indian Oxygen Ltd. The en-
tue nstalled capacity of the tonnage oxy-
gen plant is fully utilised by Tata Iron
and Steel Company. The Plant is main-
tained and operated by Indian Oxygen
Iimited, who have the specit’ised know-
how for this;

(c) The terms of the agreement are not

available with Goveinment, This 15 an
agreement  between two private com-
ranics.

Strike threat by AllIndia Oxygen and
Acetylene Employees Federation

377 SHRI INDRAJT GUPTA : Wilt
the Mimster of LABOUR be pleased to
state:

{a) whether the threatened All-India
strike mm Indian Oxygen Limuted called by
the All-India Oxygen & Acetylene Em-
ployees Federation has been se'tled;

(b) whether the Charter of Demands
submitted by the Employees Federation to
the Company has been referred to National
Industrial Tribunals for Arbitration as
reportedly suggested jointly by the
INTUC, AITUC and HMS; and

(¢) 1f so, the particulars thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). Accord-
ing to available information, the All India
Indian Oxygen and Acetylene Employees®
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Federation had thrcatened a strike from
November 26, 1973, The proposed strike
was, however, subsequently deoferred by
the Federation vide its communication
dated November 25, 1973 to the manage-
ment. According to the Government of
West Bengal who being principally con-
cerned were consulted in the matter, there
is hardly any justification for referring the
issues raised by the All India Indian
Oxygen & Acetylens Employees’ Federa-
tion to a National Tribunal for the reason
that the disputed issues were by and
Jarge either covered by subsisting settle-
ments or have already been referred by
the State Government to adjudication. It
is understood that the Federation i8 no
Jouger the recognised Federation. and that
the management are currently having nego-
tiations at Calcutta with the now recog-
rised All India Federation of Indian Oxy-
gen FEmployees’ Unions over the remain-
ing outstanding issues.

Production of special steel

378. SHRT INDRAIJIT GUPTA : Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have dccided
to set up a plant for indigenous produc-
tion of special steel;

(b) if so, the
and

broad outlines thereof;

(¢) whether some objection has been
raised against the project from some
guarters of Government?

THI: DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRIT SUBODH HANSDA) :(a) and
{b). The reference is perhaps to the Spe-
cial Steels Plant being set up at Salem
in Tamil Nadu, which is being designed
for the production of the following:—

Sheets & Strips loans per year

Stainless Steel 70,000
Electrical steel 75.000
Other Special steels 50,000

TOTAL : 1,95,000
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The estimated capital cost of the project
is about Rs. 340 crores.

(c) No, Sir,
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Lignite Production at Neyveli

384. SHRI KRISHNA CHANDRA
HAIDFR . Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is any pioposals for
the expansion of lignite production at
Neyveli;

(b) if so. the
and

mam features thereof;

(c) the time by which completion of
development projects is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). Yes Sir. A proposal to step up ths
moduction of lignite to a level of 6.5
million tonnes per annum, with an invest-
ment of Rs. 36 crores on the specialised
mining equipment, is under active consi-
Jderation of the Government,

(c) By 1977.78.
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¥mport of Scrap

385, SHRI JAGANNATH WMISHRA :
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Ore Furnace Industry
has contended that its production of steel

is declining owing to high prices of
scrap;
(b) whether any suggestion in this

regard has also been made that it would
be profitable for the country to import
scrap and export products of the furnuce
industry; and

(¢) if so, the broad outlines of the
policy of Goveinment in this regard ?

THE DFPUTY MINISTER IN THE
MINISTRY OF STELL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
P'resumably, the reference is to electric
turnace units manufacturing steel ingots/
billictes. 1f so, the Steel Furnace Asso-
ctation of India has  been rcpresenting
that the full utilization of the installed
capacity  in the electric furnace industry
has not been possible, on account of in-
adequate availability and high prices of
ferrous scrap and the difficult power sup-
ply position in some States. They have
suggested the import of scrap, and export
of rolled products to facilitate better utili-
sation of the melting as well as re-rolling
capacity in the country, which will also
contribute to foreign exchange earnings.
This proposal is under examination,

Issue of Republic Day Parade Passes to
Press Representatives

386. KUMARI KAMLA KUMARI :
Will the Minister of DEFENCE be
pleased to state:

(a) the total number of passes issued to
press representatives of Delhi for witness-
ing the Republic Day Parade 1974 and
the particulars of their addresses;

(b) whether the small news papers are
shown negligence in issuance of passes;
and

(c) if so, the reasons therefor?

PHALGUNA 2, 1895 (SAKA)
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THE MINISTER OF DEFENCRE
(SHRI JAGIIVAN RAM): (a) to (c).
A special enclosure for press was pro-
vided on the occasion of this year's
Republic Day Parade and 1322 invitation
cards had been issued to press represen-
tatives (including their spouses) for seats
in this enclosure. Cards were issued to
all the correspondents accredited to Gov-
ernment of India. In addition, cards were
issued to foreign correspondents and
other correspondents and journalists, on
request, according to availability of seats.
The list of correspondents accredited to
Delhi Administration was finalised ac-
cording to the advice of that Administra-
tion. The question of negligence of small
rews papers does not, therefore, arise.
The work of compilation of a list of the
invitees, and their addresses, would not be
commensurate with the time and labour
involved.

Coal shortage in Gujarat

387. SHRI ARVIND M. PATEL: Will
the Minister of STEEL. AND MINES be
pleased to state:

(a) whether there is an acute shortage
of coul in Gujarat State; and

(b) if so, the main causes thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). Owing to considerable increase in the
demand for coal, particularly by the
power houses and the steel plants which
enjoy a higher priority for allotment of
wagons, the relatively low priority consu-
mers have had to face shortage of coal in
the recent months all over the country in-
cluding Gujarat,

Export of Korba Alumina to USSR

388. SHRI M. S. SANJEEVI RAO:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Alumina will be exported
to U.SS.R. from Korba Plant in Madhya
Pradesh; and
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(b) if so, the amount thereof and the
terms of agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) . (a) and
{b). The USSR has shown an interest in
the purchase of 50,000 tomnes of calcined
alumina during 1974 from the Korba
Pant of Bharat Aluminium Company Lid.
The terms and conditions for the export
have not been finalised as the matter is
under discussion betwecn the two parties.

Indo-British Agreement to check Illegal
entry into Britain

389. SHRI M. 8. SANEEVI RAO .
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Indo-British agreement has
been concluded to check illegal entry of
Indians into Britain; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDRA PAL SINGH) : (a)
During the visit of the British Parlia-
mentary Under Secretary for Home Af-
fairs, Mr. David Lane, the problem of
illegal entry into Britain, however, was
discussed wherein the British Government
sought informal cooperation of the Govern-
ment of India in preventing racketeering in
illegal immigration. No specific agreement
in this respect has been concluded.

,  (b) Does not arise.

Visit of Chinese Military Team to Pakistan

390. SHRI BUTA SINGH : Will the
Minister of DEFENCE be pleased to
state:

(a) whether a team of Military experts
from China vigsited Pakistan in January,
1974; and

(b) if so,
visit?

the main purpose of the
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THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) :(a) Yes, Sir.

(b) The Chinese team reportedly vigit-
ed Pakistan at the invitation of the Pak.
Army Chief of Staff, possibly as a reci-
procal visit, after the visit of = similar
Pakistani team to China last year.

Discontentment among Territorial Army
Personnel at Adra

391, SHRI SAMAR MUKHERJEE :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether there was any discontent-
ment amongst the Territorial Army per-
sonnel who were under training at Adra
(South Eastern Railway) during the past
six months ;

(b) if so, what were the grievances of
the personnel and the steps taken by the
Government to settle the same;

(c¢) whether any penal action has heen
tahen against the personnel for the agi-
tation; and

(@) if so, the natuie thereof?

THE MINISTFR OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No. Sir.

{b) to (d). Do not arise.

Terms and Conditions of Service of Terri-
torial Army Personnel

392. SHRI SAMAR MUKHERIJEE :
Will the Minister of DEFENCE be pleased
to state:

(a) the policy of the Cioveinment about
the use of Territorial Army in trade dis-
putes ;

(b) whether the personnel recruited in
the Territorial Army were informed that
they would be required to work during
strikes before they were 1ecruited ; and

(¢) if so, whether a copy of the terms
and conditions will be laid on the Table
of the House ?
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tHE MINISTER OF DEFENCE
(SHRI JAGFIVAN RAM): (a) In accor-
dance with the provisions of Territorial
Army Act, 1948, Territorial Army per-
sonnel are required to act, among other
things, in support of the civil power. Thus
they can be used to prevent the disruption
of ecssential services.

(b) The persons recrvited to T. A. are
bound by the provisions of the Act as
above.

(c) An catract of Section 7 of the Terri-
tonal Army, Act 1943 xhich lays down
the liability for military service, is laid on
the Table of the House, [Placed in Library.
Sce No. LT-6169/74].

Alleged misuse of Steel by Industrial Units

393. SHRI VASANT SATHE :
SHRI GAJADHAR MAIJHI :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether steel issued from regulated
sourves is being misused on a large scale
by the industiial units ;

(b) if so, whether surprise checks have
becn condacted in the various parts of the
country to verity the use of steel issued
from regulated sources and the 1esulls

thereof ; and
(c) the action taken/proposed to be
tahen against the offenders and othet

measuires conceived to chech cffectively the
misuse of steel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)Y: (a) o (¢).
Reports are sometimes received about the
misutilisation of allotted steel materials by
the actual users, Effective steps are being
taken to check such misutilisation. Iron
and Steel (Control) Order, 1956 has been
amended to provide specifically that the
use of steel for any purpose other than
that for which it is alloited or applied for
is a penal offence punishable under the
provisions of the Essential Commodities
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Act, 1955. The Regional Offices of the
Iron and Steel Controller have been set up
at Calcutta, Bombay, Madras, Kanpur,
Hyderabad and New Delhi to ensure pro-
per utilisation of allotted steel materials.
These Regional Offices conduct surprise
checks also and if any misutilisation
comes to notice, they initiate apropriate
action. Assistance of the Central Bureau
of Investigations/State Police Authorities,
is also taken by them, wherever necessary.
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prarr st avwr swree s vl (ot request you to kindly allow other Mem-
mm . mmmbmfmmﬁuiaratalmtopmnmques-
ot @ e & g @ 3T MR, SPEAKER : The rules do  not
e & wg g AP @ oeEr f S permit. it
Ll SHRI P. M. MEHTA : Sir, 1 call the

far Totrce attention of the Minister of Home Affairs
(&) aft @n. ia. -, to the following matter of urgent public
? gyl Yoy e’ o W_* Pt importance and T request that he may make
g Tt ?ﬁ 113‘ 3% I 0 WEAFWI 2 statement thereon ¢

T w1 ar @ g ol oW wow @ “Reported increasing police firings In

it o different parts of Gujarat result-
s - ing iu the dcath of students and
g ot wdtw o sqw Ealll i other people.”

it whasy Paty som & o .
SHRI P. G. MAVALANKAR (Ahmeda-

400. % s O] qat : 7=y o HSt g bad) : Sir, Y rise on a point of order.
et e SHRI K. LAKKAPPA (Tumkur) :

(%) ggit =it w7 oft Perael Sir . .
?m.if Pt 8 gt #9fard Wi\ GoEAKER : Mr. Lakkappa, kmdy
; r w1 ot R aw e AR wE keep sitting unless X call you some time.
7 e A oFm g qwr ot Peeh-
Pt o s et wOE @, en SHRI P. G. MAVALANKAR : Sir, my

point of order is this. When an important

(7T TG TavEw s arefared %1 12" yueshon hike the agitation and disturbances
7 in Ahmedabad and other parts of Gujaiat

18 raised, and when my friend Shri P. M.

SR OHWMET § JuStt (R srenitey Mehta has specifically requested the Minis-

. 2 . ter ot Home Affairs to answer, why is the
eah) (%) wiv @), whrey oty by boluat e i indb et ien ol

B - Perer B inister of State 1ising to answer this on

# R g (i ) Ter his behalf ? Where is the Home Minister ?

SRR :rg‘i“' g at TET B A 739 3" ! Js it because that the UP clections are more

qg TAT-THT GHT &1 #%  T& 31 IO | Important than the situation in Gujarat ?
(Interruptions)

———ro—

12.00 hrs. MR. SPEAKER : On the one hand you
CALLING ATTENTION TO MATTER are compluining that your Members  are
OF URGENT PUBLIC IMPORTANCE absent. Why are they -not present? Some-
thing which you are asking for yourself
and telling about yourself, you are denying
it to others.

REPORTED INCREASING Porice FIRINGS 1IN
GUJARNT

SHRI P. M. MEHTA (Bhavnagar) : Sir,

before I call the attention of the Minister SHRI P. G. MAVALANKAR : My
to the situation in  Gujarat, I  would point of order is this. Why the Minister
humbly submit that while you have been of Home Affairs is not present ? Does the
pleased to admit this important matter as Government consider Gujarat is less im-
a Calling Attention mation, no other Mem- portant than the electioneering in UP ? Why
ber from QGujarat has secured the ballot. 18 the Minister of Home Affairs not pre-
So, I seek your indulgence and  would sent here?
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MR. SPEAKER : Order, order. Kindly
sit down. ¥f you cun take buck your Ad-
journment Motion in the ground that many
Members have gone out in connection with
the clections, why are you blaming the
others now? On the very first day you
said, “We are taking it back; we are all
going for the elections™ But now you are
denying it to them. Please sit down Be
reasonable.

SHRI P. M MEHTA : As no other
niame from the Gujarat MPs has secured
o place through the ballot, 1 requested the
Chair to allow other Members also from
Gujarat to put questions. That was  my
submission

MR. SPEAKLR : Do not enter into ar-
guments.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON.
NEL (SHRI RAM NIWAS MIRDHA):
Sir, short supply of certain essential com-
modities and steep rise in prices sparked
off agitations by different groups of
people in various parls of Gujarat from
the beginning of the current vear. In the
course of these agitations, exlensive attacks
aon Government grain godowns, grain shops,
oil depots, Municipal and State transport
buses, looting of grocery shops and fair
price shops, damaging public and private
property by stone-throwing and arson oc-
curred in several parts of the State It is
a matter of decp 1egret that the police had
to resort to use of force in dealing with
<urh distusbances

Prior to the 9th February, 1974 when
& proclamation under Article 356 of the
Constitution was made by the President,
police opened fire at 30 places resulting in
the unfortunate death of 45 persons and
injuries to 137. One Police Sub-Inspector
and two police men were Lilled and 919
police officers and men had received in-
juries duing the agitations. After the
10th February, 1974, until the 20th instant
police had to open fire at six places result-
ing in the death of onc person and injuries
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td 20 persons. It has come to Government's
knowledge that the sitvation in Ahmedabad
yesterday was very unsatisfactory and the
police had to resort to firing at a number
of places resulting, according to available
information, 1n a tragic deuth of one per-
son and injurtes to about 25, The Govern-
ment would like to express its deep giief
over these incidents and extend its full
sympathies to the bereaved families of
those who lost their lives in the course of
thesc agitations

The State is facing difficult problems
arising out of shortages and high prices
and the undnuled attention of the admi-
nistiation will have to be bestowed on
seehing satwsfactory solutions to the pres-
sing economic problems of the State [
sincercly hope all sections of the  House
would join me 1 my earnest appcal to
the students and others i Gujarat to
cooperate whole heartedly to the imme-
diate restoration of normalcy su that  the
problems facing the Statc could be 1eso-
lutely tackled

SHRI P M MFHTA I have bstened
carefully to the statement made by the
hon Minister T am not sutisfied with it
1 hope the House also 18 not sativfied with
it . . .(Interruptions)

SHRI M. ¢ DAGA (Pald) How
you speoh for the whole House ?

¢dn

SHR] P M. MEHTA : 1 say 1t has not
satssfied the House because it docs not go
mto the basic reasons for the recent dis-
tuibances in Gujatat. Thc whole country
knows that Guijarat is agitated for more
than 1-1/2 months and the people there
are suffering a lot. This agitation has not
etupted overmght. I Charge the State
Government and the Central Government
with inefficiency, complacency, corruption
and tactless handling of the situation. The
State Government miserably failed on two
major counts: firtsly, holding the price of
essential commodities, foodgrains, edible
oils, sngar, etc. and secondly  providing
adequate guantum of foodgrains and other
esgentlal commodities at reasonable rates
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to the people through the public distribu-
tion system. As you know, the people of
Gujarat are peace-loving and they believe
in the constitutional and penceful ways and
means. They never adopt violent methods
for the redressal of their grievances and
solution of their problems.

MR. SPEAKER : He can jefer to facts
but let him not go on reading. Further, he
has only a few minutes.

SHRT P. M. MEHTA : 1 am using res-
tained language because I do not want to
udd fuel to the fie. Lven today the situa-
tion in Gujarat is tense. The ruling party
in the State has pushed thc patience  of
the pcople to the breaking point and paid
no heed to the demand of the people and
other political parties who have been peace-
fully high-lighting the issues and demand-
ing adequate supply of foodgrains,

MR. SPEAKER : T do not want to inter-
rupt him. In a Calling Attention Motion,
he can have a httle introduction befare
ashing a guestion, but there is no proce-
dure for reading a statement. Kindly avoid
it. While he can make some reference to
a paper, he cannot read it. Because, it will
establish an unhealthy preccdent.

SHRI P. M. MEHTA : I am doing it
to save time.

MR. SPEAKER : Please do not read it.

SHRI P. M. MEHTA : For the last one
and a half years we have heen demanding
adequate supply of foodgrains to the
State of Gujarat both inside and outside
the House. But, both the Central and
State Government have neglected  this
genuine demand of the people for adequate
supply of foodgrains. My party offered
satyagraha. Members of Parliament and
the members of the State legislature
courted arrest and a deputation headed by
Kumari Maniben Patel met the  Prime
Minister and the Food Minister. It brought
no results because they were power-drunk.
Because of the massive majority in  the
Centre as well as in the States they did
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not bother to consider the hardships and
untold sufferings of the people. It is not as
if this violence erupted overnight. The
party in power remained complacent and
did not pay any heed to the genuine de-

mands of the people. On the contrary,
they were responsible for adding to the
miscries of the people by their  wrong

economic policies and undemocratic app-
roaches. Prices of wheat, bajra and sweet
oil went on rising unchecked and people
saw unprecedented all time high level of
prices. Even during the drought year the
prices had not gone so high as now after
a good monsoon.

Various organisations had time and again
warned the Government to take immediate
action to ensurc sufficient food supplies
and other essential things of life at reason-
able prices. But, even since the Assembly
elections in 1972, thc State Government
had no time to think of the people. The
Ministers and M. L. As. of the ruling party
were preoccupied with their own selfish
fightings among themselves. This reflected
adversely on the functioning of the State
administrative machinery also.

As we know, in January, 1974 the
mess bill of one engineering college  of
a small town went up and the students
felt the pinch. Naturally, they got annoyed.
In the face of the growing unemployment
and stagnant economy, the parents could
not remain unaffected. All sections of the
community—teachers, farmers,  industrial
workers and women-——expressed sympathy
with the cause of the students, which was
actunlly the cause of the people. They
also demanded alequate foodgraing at
reasonable prices.

SHRI N. K. P. SALVE (Betul) : We
all agree that this is a very important
matter. Still, the speech should be reduced
to a question in a Calling Attention , . .
(Tnterruptions)

MR. SPEAKER : Mr. Mehta, as you
know, there is a set procedure for it. A
question is asked and before the question,
a little introduction is allowed. We allow 5
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minutes to each Member except the first
one, We, normally, give 2-3 minutes more
to the first Member, that is, 7-8 minutes.
You have already taken that much time.
Why don't you put your question  and
finish it?

SHR1 P. M. MEHTA : May I humbly
submit that your honour was pleased not
to admit an adjournment motion and,
therefore, I take liberty, with your per-
mission, to put facts before the House ?

The State Government and the Central
Government went on blaming each other.
While the State Government blamed the
Centre for not making adequate allocation
of foodgains, the Food Minister at  the
Centre blamed the State Government of
mismanaging the whole affair, The 1uling
party MLAs also protested against the
1ise in prices in a meeting and expressed
concern on the inability of Chimanbhai
Patel's Government to supply foodgiains.
They themsclves ashed for the imposition
of the President’s Rule in the State. Some
Ministers of Chimanbhai’'s Cabinet made
allegations of corruption against the Chicf
Minister himself.

It is a well-known fact that the (hiel
Minister removed levy on groundnut oil to
collect Rs. 25 lakhs for the party. It is
gaid that a substuntial share of this money
has come to the Central party for use in
recent elections to Assembly in U. P. and
other States . . .{Interruptions)

MR. SPEAKFR : Will you please sit
down ? Mr, Mchta, in spite of my requests.
you are not putting your question and
finish it.

SHRI P. M. MEHTA : Strong armed
tactics to curb the agitation has taken lives
of 60 to 70 innocent people . . .(Inter-
ruptions) 1 do not want to add fuel to

fire. 1 have restrained myself in narrating
the situation of Gujarat State in  this
House.

Now, I put my questions.
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Why did it take so long to impose the
President's rule in the State of Gujarat?
Why do Government not consider dissolving
the State Assembly and conducting new
elections immediately in response to the
popular and genuine demand of the
people ? Why did the Central Government
not supply sufficient foodgrains and esscn-
tial things of life to the people of Guia-
rat State at jeasonable prices and in time ?
What action is being taken mow to ensure
that the people of Gujarat get suffiicent
foodgrainy and other essential commodities
at fair prices ? Is it not a fuct that firing,
since the peuple started agitation in Guja-
rat, has gone very high and no State in
India sufiered such u huge loss of lives as
Gujarat, in no State has such firing taken
place since independence as in Guiarat ?

SHRI RAM NIWAS MIRDHA : The
call-attention motion was specifically about
the increase in police firing and connected
matters. But the hon. Member has 1aised
a numbei of othet points and issues and
made a long speech. T have said in  my
statement  that the food situation in
Crujarat was difficult at a certain  time.
Theie was shortage of essential commodi-
ties, The Central Government tricd to
help the State Government by supplying
foodgiains to the extent possible. but in
view of certain difficulties, the price situa-
tion also got out of hand to some extent.
The hon. Member has asked what  the
Government is doing to impiove the situa-
tion now. The situation has, of late, im-
proved a lot. Prices of foodgrains are
coming down. Food is being rushed from
other State Governments—fiom State to
State basis—and if the hon. members
belonging to the Opposition parties co-
operate with the administration that is now
in office therc, the situation could be im-
proved to a large extent.

Some parties, taking advantage of the
difficult situation which was facing  the
people, resorted to agitation which turned
violent on many occasions. That was the
reason why the police had to resort  to
firing in certain instances.
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Policemen also have suffered. Hundreds
of them have been injured and some of
them have died in these violent agita-
tions. . .

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order, Sir....
(Interruptions)

SHRI K. LAKKAPPA (Tumkur): They
arc not party to the call-attention motion.
They should not be allowed to speak.

SHRI JYOTIRMOY BOSU: Policemen
were hilled by policemen themselves,

SHRI RAMAVATAR SHASTRI (Patna):
How many howders and black-marketeers
were shot ?

@ @ At @ e dud ww it

SHR1 K. LAKKAPPA : There is a
different forum for that, not heie.

SHRL JYOTIRMOY BOSU : It
travesty of truth.

SHRI RAM NIWAS MIRDHA : In my
stutement 1 have siaid that one Police Sub.
Inspector and two Policemen were killed
and 919 Police Officers and men received
injuries during thc agitations. I have
given the figures in my statemcnt itself.
Police had to resort to firing because the
agitations turned violent.

SHRY P. M. MEHTA : 1 have asked
certain specific questions. Why did it take
the Government so long to impose Presi-
dent's rule ? No. 2: Why did not the
Government consider dissolving the Assem-
bly and holding fresh elections at the
earliest in response to the popular and
penuine demand of the people? He
not answered these questions.

is a
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SHRI P. G. MAVALANKAR: Itisa

straight question,

MR. SPEAKER : It is not one question.
You have asked so many questions. You
cannot settle them here in this House . .

SHRI RAM NIWAS MIRDHA : I have
szid that a situation arose when the Police
had to 1esort to firing.

Why did the Government take so long
to impose President’s rule—I would like to
submit that the Government did not take
a long time. Tt was watching the situation
and trying to mect the situation. It did
not take a long time. It was watching and
it took appropriate action at the appropri-
ate time.

Regarding the demand for dissolution
of the Assembly, I would request the hon.
Members to co-operate with the admini-
siration to restore law and order and create
a sitvation in which the economic condi-
tions of the people and the distribution of
foodgrains would improve.
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SHRI RAM NIWAS MIRDHA : Sir, it
is really unfortunate that even after the
imposition of President’s Rule, peaceful
conditions arc not prevailing in Gujarat.
The agitation is taking an increasingly
violent form and, instead of cooperating
with the administration in 1emoving the
real difliculties of the people, the Opposi-
tion Parties arc resorting to violent agita-
tions. (Interruption)

SHR1 P. M. MEHTA: But, you have
not heeded the advice. (Interruptions)

SHRI RAM NIWAS MIRDHA : I am
telling the situation that is existing there.
1 hope that the hon. Members will agree
that the greatest need of the time is to
restore normalcy there so that the difficul-
ties of the poor people could be removed,
so that the cssential commodities can be
rushed to the places and administrative
measures taken could bring relief to the
people.

1 would appeal to the hon. Members to
sooperate in this task of the Government
and not to resort to coercive measures
against the peaceful citizens of Guijurat.

SHRI BIREN DUTTA (Tripura West) :
I want to know from the hon. Minister
whether many people in Gujarat were
dragged out of their homes and shot as by
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the police, whether young men were forced
to take off their dress and weére  made
naked and dragged through the strects
and shot down in the streets.

I want to know whether in Nadbad
town, a 28-year old carpenter and a 21-
year old mechanic were killed. I want to
know whether there are cases of rape
where even the police were so merciless
that they tilled themselves and there was
shooting between the police, one section
of the police hilling another section of the
police. 1 want to know whether Manoj
Shah, a B.Sc. student was dragged from
his house and killed and whether many
children were also beaten and they were
wounded and one was Kkilled ? 1 want to
know whether Pdankaj Joshi, son of a cor-
respondent of a Delhi newspaper preparing
for Ph. D wag¢ dragged and killed at Dhari-
pur Shah. May 1 know whether in  Raj
Pipla, a thirteen-year old tiibal boy was
killed and another was assaulted theie and
died in the hospital at Baroda? May I
Lknow whether these dastardly acts  were
perpetrated by the State Government to
safeguard the interests of the landlords or
what is known as the Khedut Samaj which
had concerned all the foodgrains thereby
making the people in Gujarat starve ? May
T know whether all this has haprened be-
cause of the surrender by the ruling party
to the hoarders, blackmarketeers and
monopolists ?

May I know whether Mr. Narendra
Singh Zala was the Minister in charge of
Civil Supplies in Chiman Patel Ministry,
who was alleged to have gathered along
with the Chief Minister Rs. 31 lakhs bribe
from edible oil magnates or Tella rajas as
they are called . . .

SHR1 NATWARLAL PATEL (Meh-
suna) : He has been misguided by somebody.
It is a false statement.

SHRI BIREN DUTTA : May I know
whether Mr, Ratubhai Adani’s name is
involved in the episode which is by mow
popularly known as the Cotton Purchase
Scandal where when the Government of
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India’s new cottonn policy was spelt out,
Rs, 61 lakhs was taken as bribe, and Mr.
Adani was the leader of the Adani
PSP-Oza Group and this happened during
the days of the Oza Ministry ? More than
Rs. 70 lakhs corruption is said to  have
been managed by the GPCC president.
Mr. Zina Dorji during floods, from the
flood relief ailocation. May ] know whe-
ther the police, medical and revenue
departments are spotted out for huge
money collections for transfers? May 1
know whether levy collection has been
totally sabotaged and coriuption charges
from talati to MILA and Minister are
galore ? May 1 hnow whether quo a distii-
bution and allocation in feitilisers, diesel,
cement, steel etc. has been openly fixed
with an amount of corruption involved ?
May 1 know whether all this has led to the
sitaation which is still raging there ? Mayv
1 know whether Government are thinking
of disolving the Minisuy und the
Assembly and theicby help i the neopl to
comec to peace as catly as possible, befere
the lives of many more people are  lost
there ?

SHRI RAM NIWAS MIRDHA - The
hon. member has given certain instances
of atleged atiocities by the police 1  am
not at present in a postion to say anything
about them. But T can asstie the House
that all complamts that would be received
against the police and the administiation
would be fully inquired into and if uny
one is found at fault, all appropriate ac-
tion would be taken against the persons
involved.

AN. HON MUMBER : By what time ?

SHRI RAM NIWAS MIRDHA : As
regards allegations, ot iather wild allega-
tions. regarding bribe collected by certain
Ministers and others—sometime back the
figure was Re. 25 lakhs und now it has
gone upto Rs. 30 lakhs and even more;
1 do not know which figure to believe in—
all T can say is that these wild allegations
do no! merit any attention.
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STATEMENT RE ALLEGED ARREST
OF SHRI SARQJ MUKHERIER, M.P,

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, on 26-11-1973, Shii Saroj Mukherjee,
M.P,, wrote to the Speuher of the Lok
Sabha regardicg the ciicumstances of his
alleged arzest by Calcutta police on
15-11-1973 and their alleged failure to inti-
mate the Speaker about the fact of arrest.
Shri Mubherjee stated in his letter that
this involved a breach of his privilege as
Member of Parliament.

Shri Mukberjec's letter was forwarded
to the Home Minister by the Minister of
Parlinmentary Affairs the same day. The
Government of West Bengal were 1equested
by the Mimistry of Home Affairs the same
day ie. 26-11-1973 in a wircless message
to intimate the connected facts. The State
Government sert their reply on 3-12-1973
and a copy of the report was sent to the
Lok Sabha Secretariat on 7-12-1973.

According to the report  of the State
Government, nine political parties took out
a procession as a pairt of their civil dis-
obedience movement on 15th November,
1973, i Calcutta fiom Raja Subodh Mullick
Square and the procession was led by lea-
deis of these parties, including Shri Saroj
Mukherpee, M.P.

Or. reaching Esplanade Row East, the
processionists became violent, broke through
police cordon and started brick-batting.
The police arrested 610 persons. None of
the leadeis was arresied When arrested
persons wete being removed to Presidency
Jail, Calcutta, Shri Saroj Mukherjee, M.P.
and some other leaders, insisted on accom-
panying the arrested persons although they
were told by the officer-incharge of the
police party at Esplanade Row East that
they were rot under arrest. Shri Saroj
Mukherjee, M.P. alohgwith other leaders,
arrived at Presidency Jail gate the same
afternoon.
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Of the 610 persoms arrcsted by the
Police 500 were lodged in the Presidency
Jail. The remaining 110 persons were dis-
charged by the Magistrate. At Presidency
Jail gate, Shri Saroj Mukherjee, M.P.,
alongwith some other leftist leaders, took
their seats in a tent near jail gate. They
were again told by the officer-incharge of
the police parly that they were not under
arrest ard they were also requested to leave
the place. Shri Saroj Mukherjee, M.P. and
the other leaders, however. insisted on stay-
ing ncar the gate and told the police offi-
cers that they would not lcave the place
till the arrested persons were lodged inside
the jail. After the arrested persons were
lodged inside the jail, Shri Saroj Mukher-
jee. M.P., and other leaders were escorted
buckh home by the police from outside jail
gate at their own request.

SHR1 JYOTIRMOQY BOSU (Diamond
Harbour) : On a point of clarification. How
Jdid Shri Saroj Mukherjee go from Esplan-
adc Row East to the Presidency Jail ? He
travelled ir a police van. If it was so, how
could thut be done unless he was arrested?

MR. SPEAKER : Hc insisted on accom-
panying them.

SHRI JYOTIRMOY BOSU: He has
made a statement which is not correct.
Here is an hon. member making a state-
ment that he was anested. This is not the
first time it has happened. Tt has happened
beforc. 'The Minister has misled the
House. He was arrested and taken to the
Presidency Jail ir a police van from Es-
planade Row East.

SHRI DINEN BHATTACHARYYA
{Serampore) : This must be referred to the
Privileges Committee.

SHRI JYOTIRMOY BOSU: This must
be sent to the Privileges Committec. He has
mude a wrong statement, This is not fair.
You must give a ruling oo this.

MR. SPEAKER : The statement is there.

SHRI JYOTIRMOY BOSU: We want
to know, Shri Saroj Mukheriee was taken
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in a police van from Esplanade Row East
to the Presidency Jail which is about a good
5 miles away. How could that happen un-
less he was arrested ? Unless mar is arrest-
ed, how can he travel in & police lock-up
van? How can that be, Sir ? What is your
ruling on this ?

MR. SPEAKER: Order please. Kindly
sit down.

They say he was not arrested, If he had
been illegally detained he can go to the
court. The House is not here to judge it.

SHR} JYOTIRMOY BOSU: They are
misleading the House, Sir.

MR. SPEAKER: Only the Speaker gets
the information about the arrest if he had

been ariested. They say he was rot arrest-
ed.

Now, if you want to controvert it, you
better go to the court.

SHR1 JYOTIRMOY BOSU: You are
our court.

i MR. SPEAKER : I have no powers to
judge whether it was an arrest or he was

in illegal custody. It is the court which
has to decide it.

SHRI JYOTIRMOY BOSU: No, Sir.
Mr. Saroj Mukherjee. . .
MR. SPEAKER: You cannot give me

powers which are not there under the
rules.

SHRI JYOTIRMOY BOSU: It is not
disputed by the hon. Minister that Shri
Saroj Mukherjee has travelled in the police
Jock-up van from the Esplanade Row East
to the Presidency Jail. a distance of five
mifes. Unless a mar is arrested, how can
he force his way into the van? T request
you to apply your mind as a lawyer.

MR. SPEAKER: Even the Privilege
Commitiee cannot judge, if they do not
inform the Spcaker. They say that they
did not arrest him.



211  Arrest of Member
{8t.)

SHR! JYOTIRMOY BQOSU: You can.

MR. SPEAKER: You may go to the
court.

SHRI JOYTIRMOY BOSU : Why ? It
is a violation of the rules of procedure of

the House.

MR. SPEAKER : The Hous¢ has no
powers to say whether he was in illegal
custody or not. If he was in illegal cus-
tody, then onc can go to the court. The
Speaker cannot perform the functions of
the court

SHRI JYOTIRMOY BOSU : Neither
can I. The Minister is misleading the
House. Let the Minister reply whether or
not Mr. Saroj Mukherjee travelled in a
police van from Fsplanade Row East to
the Presidency Jail. If he gives a reply,
1 shall be satisfied.

MR. SPEAKER : Kindly sit down.
Suppose 1 am going on foot, and some
police officer says, “You better sit in the
vehicle.” Am I airested? The Minister
says the Member insisted on accompany-
ing them. If there are any disputes about
the facts, you better go to the count.

SHRI JYOTIRMOY BOSU : Will you
please ask the hon. Minister to tell us
whether he travelled in the police van or
not ? (Interruptions) Let the hon. Minister
tell uy whethar Shei Satoy A \hepjee
travelled in the police van.

MR. SPEAKER : He has read out the
statement.

SHRI JYOTIRMOY BOSU : Let the
Minister tell us whether Shri Saroj Mukher-
jee travelled in the police van.

MR. SPEARER : Have you any informa-
tion about it ?

SHRI RAM NIWAS MIRDHA : Even
if he was in the police van. he was re-
peatedly requested and told that he was
pot under arrest. I have said it in the
statement.
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SHRI JOYTIRMOY BOSU : Can he
force his way into the police van ? Mr
Frank Anthony is there; an eminent barris-
tot and a criminal lawyer; rather. a lawyer
for the criminals,

MR SPEAKER : Yon better make him
appear in the court.

SHRI JYOTIRMOY BOSU : We will,
You cannot get away like this,

MR SPEAKER : I am not geiting away.

SHRI JYOTIRMOY BOSU : Mr Saroj
Mukherjee was forced to travel in the van,
and therefore he was under arrest.

MR SPEAKER : Kindly sit down. The
fact is. if he was arrested, the fact of his
arrest is conveyed to the Speaker. Now,
they say there was no arrest and therefore
no information to the Speaker. That is so
far as the factual position goes. Now, you
say he was arrested. You better prove it
outside. T am not sitting as a court to listen
to the case whether he was arrested or not.

SHRI DINEN BHATTACHARYYA :
You have to believe the Membur when
he makes the statement.

MR SPEAKER : There are both the
sides. I cannot say that the Member is
right and the Minister is wrong. He was
asked to bring information and he has
brought the information...(Interruptions).

SHRI JYOTIRMOY BOSU : The intor-
mation is incorrect. We request you to re-
consider the issue. Mr. Saroj Mukherjee
was taken in a police van for five miles and
therefore he was under arrest and the po-
lice failed to intimate the House according
to the rules of procedure. I might inform
you that we would raise it again. We do
not want to teke the time of the House but
you are compelling us to do so.

MR. SPEAKER : We take up the next
item of business.
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12.56 hrs.
PAPERS 1.AID ON THE TABLE

Review AND ANNUAL REPORT oF TUNG
BHADRA STL¥L Probucr L1p., For 1972.73
AND TarirF CoMMISSION REPORT, 1968 oN
FAIR SELLING PRICE OF AUTOMOBILE
ANCI IARIES.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : I lay on the
Table —

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (!) of
section 619A of the Companies
Act, 1956:-—

(i) Review by the Government on
the working of the Tungbhadra
Steel Products Linmuted, for
the year 1972-73,

(ii) Annual Report of the Tung-
bhadra Steel Products Limited
for the year 1972-73 along
with the Audited Accounts and
the comments of the Compt-
roller and Awnditor General
thereon. [Placed in Library. See
No. LT-6156/74.]

(2) (i) A copy of the Report
(1968) of the Tarif Commis-
sion on the Fnir Selling Prices
of  Automobile Anciliaries
(Hindi Version), under sub-
section (2) of Section 16 of
the Tariff Commission Act,
1951.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above

report. {Placed in Library. See
No. LT-6157/74)
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15.17 hrs,
ASSENT TO BILLS

SECRETARY-GENERAL : Sir, T Iay
on the Table following five Bills passed
by the Houses of Parliament during the
last session and assented to since a report .
was last made to the House on the 22nd
December, 1973:—

1, The Appropriation (Railways) No. 4
Bill. 1973.

2. The Appropriation (No. 4) Bill, 1973.

3. The Appropriation (No. §) Bill,
1973.
4. The Orissa Appropriation (No. 4)

Bill, 1973.

5. The Income-tax (Amendment)
1973.

Sir, 1 also lay on the Table copies, duly
authenticated by the Secrctary-General of
Rajya Sabha, of the following thirteen
Bills passed by the Houses of Parliament
during the last session and assented to
since a report was last made to the House
on the 22nd December, 1973:—

1. The Authorised Translations (Cen-
tral Laws) Bill, 1973.

2. The Textiles Committee
ment) Bill, 1973,

3. The Press Council (Amendment)
Bill, 1973.

4. The Indian Railways
Amendment) Bill, 1973.

5. The Alcock Ashdown Company

Bill,

(Amend-

(Second

Limited (Acquisition of Under-
takings) Bill, 1973.
6. The Burn Company and Indian

Standard, Wagon Company (Tak-
ing over of Management) Bill,
1973,

7. The Homoeopathy Central Council
Bill, 1973.

8. The Advocates (Amendment) Bill,
1973,
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. The Mulki Rules (Repeal)
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The Konkan Passenger Ships (Ac- CONSTITUTION (THIRTY-SECOND
quisition) Bill, 1973. AMENDMENT) BILL

The Industries (Development and EXTENSION OF TIME FOR  PRESENTATION
Regulation) Amendment  Bill, OF REPORT OF JOINT COMMITTEE
1973.

) SHRI P. G. MAVAILANKAR (Ahmeda-

Bill, bad) : I beg to move :

1973,
12. The Delhi Urban Art Commission “That this House do extend upto the
. last day of the first week of the
Bill, 1973. . .
next session, the time for the
13. The Code of Criminal Procedure presentation of the Report of the
Bill, 1973. Joint Committee on the Bill

12.58 hrs.

further to amend the Constitu-
tion of India”.

MR. SPEAKER : The question is:

“That this House do extend upto the

DIRECT TAXES (AMENDMENT) BIiLL last day of the first week cf the

EXTENSION OF TIME FOR  PRESENTA1ION next session, the time for the

OF REPORT OF SELECT COMMITTEE prescntation of the Report of

the Joint Committee on the Bill

SHRI N. K. P. SALVE (Betal) : Sir, i further to amend the Constitution
beg to move: of India”.

The motion was adopted.

“That this House do extend upto the

MR. SPEAKER : The question is:

30th April, 1974, the time for
the presentation of the Report
of the Select Committee on the
Bill further to amend the fncome- TAXATION  LAWS CARTENRER 1)

Tax Act, 1961, the Wealth Tax BILL

Act, 1957, the Gift-tax Act, 1958 Extinsion oF TIME FOR PRESENTATION OF
and the Comparies (Profits) Sur- REPORT OF SELECT COMMITTEE

tax Act, 1964 and to provide for

certain related matters”. SHRI N. K. P. SALVE (Betul) : Sir,

I beg to move:

“That the House do further extend

“That this House do extend upto the upto the last day of the Winter

30th April, 1974, the time for the
presentation of the Report of the
Select Committee on the Biil fur-
ther to amend the Income-tax Act,
1961, the Wealth-tax Act, 1957, the
Gift-tax Act, 1958 and the Com-
panies (Profits)  Sur-tax  Act,
1964 and to provide for certain
related matters”,

The motion was adopted.

Session, 1974, the time for the
presentation of the Report of the
Select Committee on the  Bill
further to amend the Income-tax
Act, 1961, the Wealth-tax Act,
1957, the Gift-tax Act, 1958
and the Companies (Profits)
Sur-tax Act, 1964”.

MR. SPEAKER : The question is :
“That this House do further extend

upto the last day of the Winter
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Session, 1974, the time for the

presentation of the Report of.

the Select Commiittee on the Bill
further to amend the Income-
tax Act, 1961, the Wealth-tax
Act, 1957, the Gifttax Act, 1958
and the Companies (Profits) Sur-
tax Act, 1964".

The motlon was adopted.

—————

12.59 brs.
BUSINESS ADVISORY COMMITTEL
THIRTY-SIXTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AL AIRS (SHRI K RAGHU RAM-
AJAH) - Sir, 1 beg to move:

“That this House do agree with the
Thirty-sixth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 19th
February, 1974,

SHRI JYOTIRMOY BOSU (Diamond
Hawbom)  Before 1 sav ‘Yo'  wholehear-
tedly to the motion of the hon. Minister,
T should like you to take up the discussion
on doctors sometime next week.

SHRI DINFN BHATTACHARYYA
(Serampore) : I want to merely point out
that item No. 11, Public Financial Insti-
tutions (Amending) Bill is there but no
time has been fixed.

SHRI K. RAGHU RAMAIAH : 1 think
it in provided in the motion I have made
just now.

MR. SPEAKER : The question Is ¢

“That this House do agree with the
Thirty-sixth Report of the Busi-
ness Advisory Committee presented
to the House on the 19th Feb-
ruary, 1974.”

The motlon was adopted.
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13.00 hrs.

MATTER UNDER RULE 377

ALLEGED BEATING o MEMBERS OF PARLUA-
MENT BY POLICE IN WEST BENGAL

SHRI KRISHNA CHANDRA HALDER
(Aasgram) : Sir, I would like to raise the
following serious matter under Rule 377
of the Rules of Procedure.

On the 10th February, 1974, when Shri
Somnath Chatterjee, M. P., Shri Indrajit
Gupta, M. P. and myself went to Jagddal,
District 24 Parganas, West Bengal, to meet
the striking jute workers, we were severely
beaten by the police. We were beaten in
the presence of the Sub-divisional police
officer, Barrackpore and Circle Inspector,
Naihati and the Administrative offixr,
Barrackpore, even though they were aware
that we were Members of Parliament, I
was injured by lathi charge and assault by
rifle butt and I had to undergo treatment
by doctors. So, through you, Sir, I would
request the concerned Minister to make a
statement and to take suitable steps to
punish the police officers.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) . Su, out ot 54 districts in 36
districts they have imposed section 144,
How can we have frce and fair elections?

MR. SPF ARER : Shis Mavalanhar,

SHRI JYOTIRMOY BOSU : Sir, do you
not want free and fair elections ?

MR. SPEAKER : Al right, I will call
Shri Mavalankar after lunch, We will now
adjourn for lunch.

13.02 hrs.

The Lok Sabha Adjourned for Lunch till
Fourteen of the clock
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The Lok Sabha reassembled after lunch
at eight minutes past Fourteen of the
Clock.

Mz, DEPUTY-SPEAKER in the Chalr]

PRESIDENTIAL AND VICE-PRESIDEN-
TIAL ELECTIONS (AMENDMENT)
BILL—Contd.

MR. DEPUTY-SPEAKER : We resume
discussion on the Presidenttal and Vice-
Presidential Flections (Amendment) Bill

Shit P G, Mavalankar to continue his
speech,

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : Mr. Deputy-Speaker, Sir, as I was
saying yesterday, this Bill is not only un-
necessary and meaningless but 1s, unfortu-
nately, a positive piece of an improper and
harmful legislative enactment because, as
I was trying to develop my pomnts yester-
day, this measure strikes at the root of
democratic principles and practices, puts
an obstacle in the path of an independent
citizen's fundamental right to contest any,
even the highest, elective public office.

The Minister, in his opening remarks
yesterday, said that he wanted the unseemly
spectable of {nnumerable frivolous nomn-
nations being filed by persons in light-
hearted manner and the equally unedify-
ing spectacle of election petitions being
filed in much the same lighthearted fashion
to be avoided. But what are the focts ?
How many candidiates have contested such
elections in the past, even in the recent
vast ? Some fuvohty has to be uccepied,
if frivolity means more candidates con-
testing the post, as a prnice for democra-
tic processes and democratic practices which
we want to establish in this country,

If a little man with a little pencil can
mark a little cross in a little ballot papes,
in order that countless such men and wo-
men mav bring about a gieat and peace-
ful transformation and even revolution,
surely any one such little man or woman
must be free, as of right, to contest the
highest office with the mummum of res-
trictions and impediments. And what s

FEBRUARY 21, 1974  Electlans (Amdt) Bl

220

the guarantee that, if instead of one, you
have ten or twenty persons to  propose
er second, it will necessarily mean that
that nomination has become more
weighty and serious and that those who
propose and second will necessarily vote
for the candidate they have proposed or
seconded ? I refer to the book op Cons-
titution of India by Principal Trimbah
Krishna Tope, the present Vice-Chancellor
of Bombay University, in which he says :

“The sucess of Shu Gui was due to
a revolt among the members of
the Indian National Congress,
Shri Reddy was the official can-
didate of the Congress party. But
Prime Mimster Shrimati Indira
Gandhi and some of her col-
leagues in the Cabinet canvassed
for freedom to vote.”

It descarves to be nstcd that Shrimat
Gandhi herself had seconded the can-
didature of Shri Reddy ™

A little later, the same professor says :

“In the presidential elections five of
the 16 candidates faled fo secure even
one vote ”

That means (1) the candidates were not
many of innumerable. They wecre only
16 and even out of that number of 16, §
did not get even one vote This happened
because proposers and secondeis did not
vote for their candidates. Even the Prime
Minister oppoted her own initially se-
condid cinditate Now tahe the case
even with regard to Speaker’s o1 tne Prime
Minwster s post  When the Snenher or the
Prime Minister goes back to the poll and
wants to gct 1ciected Would you say by
the same logic that now in this particular
election because the office of the Prime
Minister or the office of the Speaker 15 so
dignified, therefore, the same restriction
like that proposed for the President will be
there 7 You will not say it 1f the Prime
Minister's office is high and dignified, if
the Spealer’s office is high and dignified,
so also all the democratically elected offices
are high and dignified. The President’s
office must remain open to any candidate.
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Y would have liked the Minister to intro-
duce another point instead, rather than
making this distinction and restriction. I
would like him to come and say, ‘Well, it
is enough if one MP or MI.A puts his
sipnature but it should be verified. Tu-
day. the difficulty is that an MP's or an
MLA' signature is not necessarily verified
becauw there is no specimen  signature
available. For that, if an amendment could
be made, T would have welcomed it.

Then ubout the deposit of Rs. 2500,
much hus been said and 1 do not want to
repcat. Only I want to say that, this -
crease will not make any material difference.
To increase it at Rs. 2500 is really some

difference, becutise vou have raised  the
amourt of deposit. But will it have any
effect on frivolous nominations ? The

difficuliv is that on the other hand, a
citizen with integrity but with no or limited
means will not be able to come sorward.
will not be able contest, will be enable
to spothght his or her views on national
issuce. Whyv cannot a cilizen be fice tc
advacate his or her point of view through
hiv or her candidature to the highest office
and thcn {ocus  the attention in a very
sharp manner of the entire nation ¥

In conclusion T would suggest to  the
Mimister in all seriousness and in all sin-
ceritv: let the Government give a second
thonght to this matter and let him come
forward and withdraw this Bill so that
we arc not compelled to oppose it at
thiv «uce Morcover by first suggesting  that
election petitions be altogether rcmoved
on the question of corrupt practices and
then to accept what the Joint Committes
has said, instead of ‘connivance’ which was
orig'n, I there theie may be ‘consent’. it
Fecomes very difficult 1o agree in  this.
‘Consent’ is very difficult to prove in
court of law. Therefore, if this meosure
is passed, I suspect and I fear that we shall
have given an impression in the country
that we are condoning corruption. Let 1t
not be forgotten that “Caesar's wife must
be abeve suspicion” and, therefore, tms
position must be clearly stated in  the con-
stitutional provisions. 'Then, again if this
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Bill had suggested that instend of 35, the
age of the Presidential candidate should be
minimum 30 and maximum 60, T would
have welcomed it. It does not refer 1w
these matters. It only refers to these fri-
volous matters.

1 would conclude therefore by saying
that this House should reject this Bill if
the Minister is not ready to reconsider this
measure on the points which my friends
and I on this side as also some fricnds on
the other side who spoke before me have
raised.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R,
GOKHALE) : Although a debate has been
sought—I munt confess that vome of  the
specches are guite elogquent-—the points
made were not unexpected and the debate
was on expected lines. In fact, some of
the points were discussed and thrashed out
fully in the course of the discussion in
the Joint Committee. Hon. Members Lnow
the form in which the Bill was first in-
troduced in the House. They are also
awure of the changed form which is now
before the House after the Joint Com-
mittee’s report. This shows, I think, be-
yond doubt that the Government has been
completely receptive to the feelings of the
vatious shades of opinton av expressed in
the Joint Committec and as expressed in
this House. 1In fact, onc hon. Member to
whom I have great respect, went to this
extent as to say that the Bill has becn so
diluted that no purpose will be served.
Now that is the other extreme of the
comment on the Bill whereas the extreme
commen! on the other side on this Bill is
that the Bill ought to be withdrawn.

Many things which were sajg are nor
really within the purview of the discussion
connected with the present Bill. One hon.
Member said. "Why do you not bring a
proposal for elections to Parliament on
the basis of proportional representation’®

Are we amending the Constitution by this
Rill ? No. We are simply concerned with
making a Jaw with reference to the clec-
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tigns to the .posis of the President and
the Vice-President and we are only changing
the law which is therc with reference to
the election of the President and the Vice-
President and therefore the question of
amendment of the Constilution does not
arise at this stage at all. If at all, this
iy to come with reference to the Represen-
tation of the People Act; that iy where real-
ly it ought to come; and even then, there
is no question of amendmant of the Con-
stitition at L. But the question, as to
what method has to be adopted for Lok
Sabba or Rajya Sabha might, if mnot
directly, but indirectly, be attempted to be
answered when we consider the Represen-
tation of the People Act, the Bill with re-
gard to which, has already been intro-
duced ; notice for consideration has already
been given, and time permitting, it will
come up for consideration before this
House in this session.

So many things have been said about
the President unfortonately, they came from
quarters from where I have least expected
them to come. They said: The President
acts only as a figure-hcud; what is the
use of such President. In other words, in
80 many words, it was soggested that un-
less the President acts on his own, the dig-
nity of the President will not be pieserved
a theory which, in my opinion is com-
pletely contrary to the accepted principles
of parliamentary democracy which we have
accepted as underlying the framework of
our Constitution.

The founding fathers thought at that
time, and we too think now that the Presi-
dent is not a fignrehead in the
sonse in which that word is used.
He acts on the advice of the Council of
Ministers. If there s any criticlam, I
can understand that criticism being directed
ageinist the Government on whose advice
the President acts, Governmeont is chosen
and elected by the people dependmg upon
whether or not the criticism is valid or
invalid or is judged as right or wrong by
the people of the country. Bunt to bring
in the mame of the President and to say
thot since he acts only on the md and
advice of the Council of Ministers he is
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a figure-head, is to strike at the very root
of the framework of our Constitution which
is based on Parliamentary democracy. This
{s my respectful submismon.

There were other criticism made. Some-
body asked, why should there be a Vice-
President ? Why should there not be
an independent Chairman elected by the
Rajya Sabha itself ? These are mot ger-
mrane to the present Bill. What am 1
to say on this, actually ? These are not
germance at all to the consideration of the
present Bill. If really we were thinking
of a complete restructuring of the Con-
stitution, such matters may be germanc
at that time. I don't think 1 am called
upon to give any elaborate reply on this
point, when we are considering this Bill
whose scope and ambit is very ery
NArrow.

Having said this, let me come to four
or five main points which were raised by
hon. Members. Some hon Members
asked: Why this nomination should be
supported by proposers and scconders ?
Why in the case of the President you re-
quire at least 10 Members to propose and
10 Members to second ? It comes to this
that the criticissn can as will be against
the present method of one seconder and
one proposer also. The question in this:
Do we follow the cstablished parhamen-
tary norms which are followed in all de-
mocratic elections ? Then we come to
the question whether it is to be I or 10,
and what should be the method for a
candidate to be sponsored by a cerlain
number of persons who arc members of
the House or Members of Legislative
Assemblies of the States. Experience in
the past has shown us certain things. I
have got figures with me since 1952 upto
the last election., Some of them have
made up their mind to stand for every
election. 1 have got the names. It is
unnecessary for me to mention those
names. There have been candidates who
have stood but did not receive a single
vote. In every election thers have been
candidates who have recelved one or two
votes. Al these contests have been sub-
stantially between two candidates =ns it
ought to be.
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It is an established fact which is also
borne out by experience that those who
have got some measure of support in the
clectoral college alone have some chance
of succeeding or getting at least a res-
pectable number of votes in the election.
V'hen a person stands for an election,
he may win or he may lose. That is a
different matter. But, surely, it is ex-
rected of a person who aspires to this high
office that he should secure at least a
certain minimum number of votes. First
of all, Iet it be understood that nobody's
right is taken away for stunding as a
candidate. Much was said about this
thut we are taking away the ordinary
man’s right to stand as a  candidate for
the Presidentinl or Vice-Presidential elec-
tion. It is the essence of all rights, in-
cluding fundumental rights of our Consti-
tution that thcy are subject to reasonable
restrictions; they are not absolute. There-
fore, if you includc in the faw a regula-
t'on which has bcen reasonably regarded
as a regulation, that would be regarded
as reasonable. Buf, you cannot say  that
that right is taken away.

I, for example, do not have the image
to be elected President of the country;
nor have the image to be elected Vice-
President of the country. Surely, |
would not be stopped. At least, the
minimum that I should expect is that, if
not more, at least a reasonable number
of people in the House of the People or
in the Rajya Sabha or in the Legislative
Assemblies should be in a position to
sponsor the election of my candidature.
Even that, I am not able to do, with
what reasonableness, do 1 hope that I am
going to get elected as President or Vice-
President of India ? This is not to deprive
the ordinary people’'s right. 1 entirely
agree that the common man must have the
vight to project himself. That common
man's right is not taken away, That rigiat
is still there. There have been examples
in the past that Independents who did
not belong to any political party had
secured quite a good number of votes be-
cause of this fact that in spite of their
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being Independents, they had _,aite 2 mea-
sure of support in the House here and in
thc State Legislatures.

Therefore, I do not, with respect, agree
with the criticism that anything which is
so much non-conducive to democratic prin-
ciples or so much which really tales away
the ordinary man’s right to contest the
election, has been done by this Bill. The
logic in the Act has been that the proposer
and the seconder has to be there. The
same logic operates now, excepting for
this that you eliminate a certain thing. I
would, on my own behalf and on behalf
of those who have agreed with me in the
Joint Committee, submit that this is a
ve1y salutary principle which has been
brought out for the election to this hign-
est office in the country—President and
Vice-President.

Then, it was said that election petition
has to be filed; why could it not be filed
here by anybody ? Again what was for-
gotten was that we have not made aay
basic change. Even the existing law pro-
vides for the election petition being filed
by at least ten persons., ‘Therefore, it was
recognised from the very outset that the
highest office should not be subjected to
a litigation which will give rise to an un-
edifying spectacle where any individual
goes to the court and says that this has
been done or that has been done; the
Fresident has been corrupt; there has been
bribery and there has been undue influence.
At last quite a good number of people
who are entitled to vote have felt that
there was a basic reason for taking
but the provision for challenge of election
to  this effice  from the Jaw. This
has been extended to the new Act, I do
not know how what was prevailing till
ncw can now been regarded as undemo-
cratic when 2 minor change isn made in
the figure. Is it what we are doing is so
undemocratic basically and coatrary to the
tenets of demooracy that this should be
withdrawn,

It was said why we have changed the
word ‘connivance’ and substituted it by the
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word  ‘comsent’. 1 gave very anxious
thought to it not only after T heard this
¢t ticism but even when this was discussed
in the Joint Committee. 1 do not think
1 need quote cither the dictionary dealing
vith the legnl phrascology or the ordinaiy
dictionary. The general impression seems
to be that it is very difficult to prove

cunsen{ implving thereby that it is not
s¢ difficult to prove connivance. | would

respectfully submit that both are as easier
or as difficult. Connivance means appro-
val of a certain thing by tacit implicidion
which had been done. Consent may be
tacit or implied but also cxpress.

Sometime what has to be proved by
implication is fur more difficult than what
hus to be proved by direct evidence. In
fuct, there have been cuses where it has
}¢en said that the line between connivance
and the comsent is so thin that you cannot
say that consent is very diflicult 10 prove
amd connivance is  very  easy to prove.
The only reason. if 1 may say so, for
coming to the word comsent.  was this.
It the hon. Member had looked at the
Representation of the People™s Act or looked
at the debate when the Presidential and
Vice-Presidentinl Act, 1962 was  passed,
they will find this.

I was trying to find out whether 1eseaich
would yicld anything and tell me as to
whv m the case of the election of the
Piesident the word used was ‘connivance’
«rd why in the Representation of  the
Inople Act for the putpose of proving
cortupt practice the word used was ‘con-
sent  There was no  indication at all
who ‘connivance’ was Used in one  case
and why ‘consent’ was nsed in the other.
It at all there is a diffcience, it s vely
thin  In fact, if you keep the clection in
line with accepted normal pharaseology
which is already employed in existing legis-
lation pertaining to elections, namely, the
Representation of the Peaple Act. 1T would
srbmit that it is more reasonable that we
wse that word which has come in  for
imerpretation {from the time we got inde-
pendence upto today at the hands of various
tontts,  Everyone  concetned knows that
the interpretation of the word ‘consent’
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has compatatively become easy. And in
spite of the Supreme Court judgment, to
which reference was made, that was, with
greal respect. a very difficnlt  position,
that the President may not have connived,
tnne President may not have consenied to
unything which could be called a corrupt
practice. and yet  somebody out of the
4000 or 3500 voters who are there has
commuitted o corrupt practice and the Presi-
dent’s eclection is bad. | could not think
of such a thing. That was precisely
what happened in the jodgment which was
tefetss toto. In the judgment. they said
there v no indication at all that the Piesi-
dent cither connived at anv corrapt prac-
tice or bribery o1 undue influence wus there
capable of being proved.

Therefore. the submission which T am
making is this.  In lact. 1 have looked up
the provisions in  manmy other  countrics

wheie a similay system of government ex-
s 1 have not been able to come acioss
legislation  specifically providing for
challenge of clection of o President.  In
America there hive been cases—of course,
they have heen few and rure—where mat-
ters have been taken to orndinary courts
afict & Presidentiat election. But in the
lost several vears. there has been no peti-
tion challenging the election ot the President
in the USA for the simple 1eason that
when vou are talhing of a high oflice, vou
uare talhing of an clectoreie which 15 a

srecial clectorate. When  the  clectorate
uselt comsists ol the elected  1epresenta-
tives of the people, you expect that these

things normeally do not happen. But our
Constitution  did  provide—] am not say-
ine wrongly ot nghtly—for this and we
me abiding by that position  We are not
changing that positon now. That posi-
tion was that the Supreme Court would
be the final arbtwter us to whether a Presi-
dential clection is rvight or wrong and
therefore we  could muake a law to lay
down us to how and  under what circam-
stances the Supreme Cowrt would judge
whether o Presidential election is right or
wiong. Therefore, a regulatory measure
of this tvpe becamne necesary in 1932,
and 1 would regard it as necessary even
today.
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Therefore, we are not departing from
that. It is not as if we are doing some-
thing new or surprising which all over the
world they never do, all over the world,
they have not donc anything of that type,
that is what I would emphatically state;
cxcept in one or two very small countries,
there has been no challenge to the highest
office like this. Unfortanately, theie wie in-
stunces also of allegations being made—I
would not mention the countrics or the
names—against the President and the
Picsident and the President still sticking
on to oflice, Inquiries have been conduct-
e, There is ample provision in the con-
stitulion itself that in certain circumstances
there can be impeachment cven after an
clection.

Therefore. there are adequate safeguards
in the Constitution and the faw where care
can bhe taken of proved misbehaviour or
proved misconduct in the cast of the Presi-
dent or a dignituy holding that high office.

Reference was  made  to the  deposit
amount.  There again, an impression is
sought to be ccated which is not correct.
I am going to request my hon. friend,
Shrr Daga, who has tabled two amend-
ments to withdraw them. One of them
peitains to deposit. It is not a questron
of the poor man being prevented {iom
comtesting. But the fact remains that in
an clection like this, a serions person, be-
fore he deposits a sum of money, would
comsider whether he  has  a  reasonable
chance of making at least a good show.
And it is not & huge amount. People
who have been supported by a good number
of people in Parliament will not find it
diflicult at all to deposit Rs. 2,500, It is
a curb, but a very ordinary, nominal curb,

wvhich will not prevent anybody from
contesting the election,
It was said that there were frivolous

petitions and there were frivolous candi-
datures. 1t  was conceded. in fact, by
most of the hon. Members who even
ciiticised the Bill that in the past there
had been cases like that. If that is the
fact. that there had been cases like that,
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what is wrong if the law takes carc of it
ind ensures that there ure no  frivolous
people ? 1t is « positnve step in the duec-
tion of attracting in the field of contest
prople who are genuine, who have a iea-
scnable chance of getting support, who can
project an image before the electorate and
lefore the country and who can thercfore
be regarded as appropriate for being
chosen for the high office of President or
Vice-President. The sum and substance of
tik whole criticiim was with  regard to
this,

There is just one other point which re-
mains. the one rased by Shri D.C. Goswami.
1t was comparatively a point of procedure
and that was with regard to the certified
copy to be produced. That is not a new
addition in this Bill. It is not a part of
this amendment. but it has been there al-
teady in the old Act. By producing a
certified copy, anywhere in the country.
any person can go and stand. The basic
pierequisite of candidature for election to
the office of President is that he must be
gualified to be a Member of the House.
lic cannot be qualified 10 be a Member
unless he is an elector and unless he i
u voter. Fyervone hknows this. There-
fore. before un clection to the office of
Fiosident takes place and a scrotiny  of
the candidature takes place, cvidence must
be there  that  he is an elector  some-
where in the country. For that purpose
the requirement of a certified copy of the
clectoral rolt is there. It is not something
added in this Bill but it has always been
there. Therefore, it is not an innovation,
I was a voter in Delhi and [ contested my
clection to Parliament in Bombav. 1 could
not contest there unless I was a  voter
semewhere in the country. T had to pro-
duce u certified copy in Bombay to show
that 1 was a voter in Delhi. T practice. it
has not caused any hardship. It i not as
if these copies are not supplied to those
who want to coatest elections. In fact,
they are promptly supplicd. particularly
they will be more promptly supplied when
the question of the election to the high
office of President or Vice-President comes

up.
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1 would, therefore, sum up and respect-
fully submit that the Bill has been thrash-
ed out in the Joint Committec, and Govern-
ment have made concessions, and most

13
|
|
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of the changes. let me tell the House, aretet 2 a dar ﬁﬂT T ¢

were made on my initiative; I moved g udt g e vEe A 2 | U e
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behalf of Government and they were oy e

biought forward because we realised the '; g
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With these 1emarks, I would commend
1espectfully that the Bill may be tahen e
into consideration. )

o
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iR. DEPUTY-SPFAKER : The ques- %90

tion is : g
ST

“That the Bill to amend the Presi- 4
dential and Vice-Presidential Elections Act, % wlamer
|

1952, as reported by the Joint Committee, 1 aten T wew war
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“That clauses 2 and 3 stand t of qa‘i‘ Ehr il E“ST "t E&
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The motion was adopted. # e omgaww ff 2w Yo
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Clauses 2 and 3 were added 1o the Bill, ¥ 9% Wtaw® v@an 781 ? ¥y #q

Clause 4 (Substitution of new scctions
Jor section §) SHRI H. R. GOKHALE : I would re-
quest Mr. Daga to withdraw the amend-

SHRI M. C. DAGA (PAILI) : I beg to ™ent.
move : . . i )
1 appreciate his point of view. I hope

Page 3, omit lines 25 to 38. (3) he 14 not pressing it.

MR. DEPUTY-SPEAKER : What do

SUNY AT, 2526 WP B WY 9 you want to say, Mr. Daga ?

mitar dfaedne o o d@tww

m,ﬁm%mmmwnSHmM.C.DAGA:Idonot press
€)oo s g 3w g o ot quftas

T WY G g T2 avd dar aet Amendment No. 3 was, by leave
rad £ ) aw R ew Peegree o withdrawn.



233 Presidential
MR. DEPUTY-SPFAKER: The question
is:
“That clause 4 stand part of the Bill."”
The motion was adopied.

Clause 4 was added 1o the Biil.

Clauses 5 and 6 werc added to the
Clause 7.~(Amendment of section

MR. DFPUTY-SPEAKER : Are
moving your amendment, Mr. Daga ?

SHRI M. C. DAGA : 1 move :

Page 5, line 42, for “consent” substitute
‘connivance” (4).

There is a lot of diffeience between the
two. How can one prove the consent?
1 think it requires to be amended.

MR DEPUTY SPHYAKER : He has re-
plied to it.

SHRI MC. DAGA\:
wou ?

MR. DFPUTY-SPEAKEFR : There is no
question of my beirg satsfied.

Bill.
18).

you

Has he satisfied

off wEewg evm zw g o at wEn
m & g 7g v g fewrid v E w
# daht w1 av @ tomw T owo ww
e & Tawlt ot Wdlie= 1 dgnr o
T st | o gRT gt At A g S
I TAEE &7 F4i gIIr 9 g 2
There is a lot of differcnce between the
two words.

How can one prove by direct evidence?

SHRI H. R. GOKHALE : 1 appreciate
the point of view. Therefore, I replied in
extenso, and I request him not to press
it.

SHRI M. C. DAGA : I am not pressing
it
Amendment No. 4 was, by leave, withdrawn.
MR. DEPUTY-SPEAKER : The question
'\h -
“That clause 7 stand part of the Bill.”
The motion was adopted.
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Clause 7 was added 1o the Bill.
Clauses 8 and 9 were added to the Bill.

Clause 1 (short title)
SHRT H. R. GOKHALE : 1 mave :
Page 1, line 4,—
for “1973" substitute *“1974" (2)
) MR. DEPUTY-SPEAKER : The question
SN
Page 1, line 4,—
for “1973" substitute “1974” (2)

The motion was adopted.
MR. DEPUTY-SPEAKER : The question
is :

v

“That clause 1, as amended, stand part
of the Bill.”
The motion was adopted.
Clause 1, as amended, was added to the
Bill.
Enacting Formula

SHR1 H. R. GOKHALE : I move :
Page 1, line 1,—

for “Twenty-fourth Year™
substitire —
“Twenty-fifth Yeai” (1)

MR. DEPUTY-SPFAKER
5

: . he question

Page 1, line 1,—

for “Twenty-fourth Year”
Substitute—-
“Twenty-fifth Year™ (1)

The motion was adopted.

MR. DFPUTY-SPEAKER : The question
is

“That the Enacting Formula, as amend-
ed, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Thilé was added 1o the Bill.
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SHRI H. R. GOKHALE : Sir, I move;
“That the Bill, as amended, be pass-
ed.”

st TEEAR e (qEe): g o,
WTTWWW"(TW&T'—FW(H«(F”IF
:rmmwagrrwg‘law Zerer &1
TET QM T & T T AT T T
T F9T gU 98 TN @« 2 1% Aag 9 D
g Tadw=s &1 TAcd=sar &1 e 2o )
ZETad g8 Tae ST T T @ A
Z, T8 @A A dw@r g ai gu
I F 56 FHIS ANTICHT & SARH FETT
T UFET UG AR A &l eIk 3w &1
Taedsar &1 @ 9 &g &) aE o #E
ot o TAvyd® e g 2w g o @
Tados g1 29 d Tsgle ey ST
% TR Fl OUR Wig AT @IS aied 9
imw%rmmﬁnzi|za??az%
I Al B oas o d° zw Taddes
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Taager wer & % o ff g Taduw
woamE o o | 29 o FE Ml aeI
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TETCT T T AT TN T a8 YT
F Uz FT oA T ES W angle env
FUATSATT T T

T el A A W THE AT 9T
Tareter wEm T

MR. DEPUTY-SPEAKER : The question
is:
“That the Bill. as amended, be pass-
ed”

The Lok Sabha divided :
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AYES
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Division No. 1]
Austin, Dr. Henry
Azad, Shri Bhagwat Jha
Barman, Shri R. N.

Barua, Shri Bedabrata

Barupal, Shri Panna ILal

Besra, Shri S. C.

Chikkalingaiah, Shri K.

Daga, Shri M. C.

Das, Shri Dharnidhar

Daschowdhury, Shri B. K.

Dhamankar, Shri

Dube, Shri J. P.

Dumada, Shri L. K.

Engti Shri Biren

Ganesh, Shri K. R

Gautam, Shri C. D

Gohain, Shri C. C.

Gokhale. Shri H. R,

Gopal, Shri K.

Goswami, Shri Dinesh Chandra

Gotkhinde, Shri Annasahch

Hari Kishore Singh, Shri

Hashim, Shri M. M.

Jha, Shri
Kadam. Shri J. G.
Kale, Shri

Kamakshaiah, Shri D.

Chiranjib

Lakshmikanthamma, Shrimati T,

Lambodar Baliyar, Shri
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mishra, Shri Bibhuti

Naik, Shri B. V.

Oraon, Shri Kartik

Palodkar, Shri Manikrao
Pandit, Shri S. T.

Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao

Bili 236
[14.58 hrs.
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Patil, Shri 8. B.
Patil, Shri T. A,
Peje, Shri S. L.
Qureshi, Shri Mohd. Shafi
Ruaghu Ramaiah, Shri K.
Rao, Shri J. Rameshwar
Rao, Shri M. S. Sanjeevi
Reddi, Shii P. Antony
Reddy, Shri M. Ram Gopal
Reddy. Shri P. Ganga
Saini, Shii Mulhi Raj
Sanghy, Shri N. K.
Sarkar, Shri Sakti Kumar
Shafce. Shri A,
Shenoy, Shri P, R,
Shetty, Shri K. K.
Siddayya. Shri S. M.
Suiyana ay ana, Shri K.
Tulsiram. Shri V.
Uikey, Shnn M. G.
Unnihrishnan, Shri K. P.
\'ckaria. Shri

NOES
Bhagivath Bhanwar, Shri
Bhuttacharyya, Shri 8. P,
Deb, Shti Dasaratha
Dutta, Shri Biren
Gird, Shri S, B.
~»Gowda, Shri Pampan
Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Hazra, Shri Monoranjan
+Mandal, Shri Yamuna Prasad
Mavalankar, Shri P. G.
Mohuammad I1smail, Shri
Mukherjee, Shri Saroj
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ar Karhgarh (81)
Roy, Dr. Saradish
Saha, Shri Ajit Kumar
Sen, Dr. Ranen
Shastri, Shri Ramavatar

MR. DEPUTY SPEAKER: The result'*
of the division is:

Ayes 63; Noes: 17.

The motion was adopted

14.52 hrs.

STATEMENT RE: RAILWAY
DENT AT KATHGARH

MR. DFPUTY-SPEAKER: Before we
tahe up the next item. we shall hear the
Deputy Minister for Railways on the
tragedy yesterday, resulting from the train
collision.

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 KURESH!I): With a
deep sense of sorrow and regret 1 have
to inform the House of a serious accident
that tooh place in the early hours of this
morning near Moradabad on the Northern
Ruilway.

At about 00.45 hours, 66 Down Dehra-
dun-Varanasi Junata Fxpress collided with
a stationary Goods train at Kathgarh fleft
Bank station on the Moradabad-Bareilly
single line section,

ACCl-

As a result of the accident the engines
of both the trains derailed. A Third class
bogic murshalled next to the engine of
the Express train also derailed and tele-
scoped.

Immediately on receipt of the informa-
ation about the accident the Railway
Medical Van accompanied by  Railway
doctors and other medical staff was rush-
cd to the site of the accident. Senior
oflicers from Moradabad Division as well

*Wrongly voted for NOES.” ~
NOES : Shrimati Roza Deshpande.

**The following Members also recorded
their votes :

AYES : Sarvshri Kushok Bakula, Sheo
Pujan Shastri, K. Lakkappa, Raja Kulkar-
ni, Yamuna Prasad Mandal and Pampan
Gowda;
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us Northern Ruilway Headquarters and
the Railway Board have rushed to the site.

According to the latest information
available, 40 persons have been killed and
56 others injured, of whom 8 are report-
ed to be grievously hurt. Nineteen in-
jured persons, after being rendered first
aid on the spot have been hospitalised in
the Railway and Civil hospitals at Mora-
dabad. The remaining 37 who had trivial
injuries were discharged after first aid.

J pot the information about this acci-
dent at Moradabad while travelling by
Lucknow Mail and 1 proceeded to the site
immediately to make an on-the-spot assess-
ment and supervise rescue and relief
operations, 1 am coming directly from
the tragic site.

Compensation of Rs. 50,000 will be paid
in the case of those who have died or
have suffered permanent total disablement
as a result of this accident. Other injured
will also received compensation on  the
prescribed scale,

The Additional Commissioner of Ruail-
way Safety, Northern Circle, wiil hold a
statutory inquiry into this accident.

SHR1 RAMAVATAR SHASTRI (Pat-
na) ! The Railway Minister should  re-
sign immediately on this point. . . (inter-
riptions}.

st sy peEw (Twq) : de ST
w1 §9 W FWET gar wted |

e wwel (At ;- Te?
afiwy aew, 72 @ T 4 gor g

T, AW W AEwTT R W7 AW tew
T 1

MR. DEPUTY SPEAKER : Mr. Samb-
haliji, you are now in the Panel of Chair-
men, When you come here you will see
the Rules that when a Minister makes a
statement, no questions can be asked. You
can take some other opportunity on a fu-
tamre occasion to discuss /the  statement
made by the Minister. The Rules are
there. (lmerrfrmiam) No. please
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erc. Bill
14.54 hrs.

WATER (PREVENTION AND CONT-
ROL OF POLLUTION) BILL

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): Mr. Deputy-Speaker, Sir, the
problem of pollution of rivers, streams
and wells has assumcd considerable im-
porlance and urgency in recent years as
a result of the giowth of industries in the
post-Independence petiod and the increas-
ing tendency towards urbanisation. The
increased usc of chemical fertilisers and
pesticides has also added to the pollution
of water courses. It has become neces-
sary to cnsure that the domestic and in-
dustrial effluents are not allowed to bhe
discharged into the water courses without
adequate treatment, as  such  discharges
would render river water unsuitable for
drinking and harmful for aquatic life.
It is to be remembered that laige sections
of the rurul community still depend on
rivers for their deinking water and we
owe it to them that the quality of this
water is not allowed to deteriorate bheyond
permissible limits.  Besides, even for in-
dustrial use as well as for irrigation pui-
poses the quality of the river water has
to be preserved.

A Committee wus set up in 1962 to
draw a draft enactment for the prevention
of water pollution. The report of the
Committee was circulated to the State
Governments and Union Territories and
was also consideied by the Central Coun-
cil of Local Self Governments in Septem-
ber, 1963. This Council resolved that a
single law regording measures to deal with
water pollution control both at the Centre
and at the Stute levels may be enacted by
Parliament. A draft Bill was accordingly
prepared and wus considered by a joint
session of the Centiul Council of Local
Self Governments and the Fifth Confe-
rence of the State Ministers of Town and
Country Planning held in 1965. As per
the decision of the above joint session,
the draft Bill was considered in detail by
a Committee of Ministers of Local Self
Government from the States of Bihar,
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elc,
IShri Bhola Paswan Shastri)

Tamil Nudy, Maharashtra, Rajusthan, Har-
yana and West Bengal. After considering
the recommendations of the above Com-
mittees and after examining the relevant
provisions under existing laws, the Govern-
ment came to the conclusion that there
is urgent nced for introducing a compre-
hensive legislation which would establish
suthorities both at the Centre and in the
States to provide for the prevention, abate-
ment and control of pollution of rivers
and wells from the existing and new dis-
charges of demestic and industrial wastes.

As the subject matter of the Bill falls
in the State List of the Constitution and
the Parliament can legislate on this sub-
ject only after two or more States have
passed necessary Resolution in pursuance
ot Clause 1 of Arucle 252 of the Consti-
tution, the Cential Government circulated
the outhnes of the Bill to the States for
their comments and passing the required
Resoluton.  The  State  Legislatures of
Gujarat  Haryana, Jammu and  Kashmir,
hernla and Karnataha had  pass-
ed such Resolutions under Article 252(i)
of the Constitution, when the Bill was
mttoduced in Rajya Sabha in Deccember,
1969. Since then the State Legislatures
ol Assam. Rajasthan. West Bengal, Tri-
pura, Madhya Pradesh Himachal Pra-
desh, and Bihar have also passed such
Resoluttons.  The Act, when passed with
the proposed amendments, will apply at
once to all these States and Union Terri-
tories,

Efforts to persuade the remaining states
to follow suit are continuing so that therc
may be a uniform legislation to prevent
and control the pollution of water cours-
es etc. throughout the country.

The Government introduced the Preven-
tion of Water Pollution Bill, 1969, in the
Rajya Sabha in December, 1969. The
Rajya Sabha referred the Bill to a Joint
Committee of both the Houses of Parlia-
ment and the Joint Committee examined
the Bill thoroughly and submitted its re-
port in December. 1977.
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I tuke this opportunity to thank the

Chairman and members of the Joint Com-
mittee for the very detailed and painstak-
ing manner in which they have examined
the whole Bill and favoured us with a
Comprehensive Report. The Committee
examined 2 large volume of orul and
written evidence representing various sec-
tions of the society likely to be affected
by the implementation of the Prevention of
Water Pollution Bill, besides making on-
the-spot visits to  important  industrial
centres where pollution was reported to be
heavy. Hence, 1 am sure the House will
win me in extending our sincere thanks
to the Joint Committee for their valuable
Repout,

I would like to mention some salient
features of the Bill: The Bill seeks to
establish a Central Prevention of Water
Pollution Board with necessary tcchnical
and administrati.e set up. The main
function of the Ccntral Board is to promote
cleanliness of sticams and wells in diffe-
rent areas of the States. The Central
Board is also to lay down stream stan-
dards. Besides advising the Central Gov-
ernment on matters pertaining to watet
pollution, the Central Board will also co-
ordinate the activities of the State Boards
and also provide technical assistance and
guidance to them. The Central Board will
also act as a State Board for Union Terri-
tories. The Central Board will consist of
16 members besides a full-time Chairman.
Provision exists to rcpresent all interests
concerned with the problem like industries,
agriculture, fisheries and public sector
undertakings on the Board.

Similarly, State Boards will be caonsti-
tuted with 16 members besides a full-time
Chairman, Compared to the Central
Bourd, the duties of the State Board will
be more of an executive nature. They
will plun comprehensive programme for
the prevention, control and abatement of
pollution of streams and wells in the State
and secure execution thereof. It will ad-
vice the State Government on matters of
pollution. The State Board would have
the duty to inspect sewage or trade efflu-
ents, works and plants for freatment of
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ete. Bill
sewage and trade effluents etc., and
also evolve methods of utilisation of sewage
cte. Tt will also advise the State Govern-
ment on the location of industries which
are likely to pollute streams and wells.

Some contigucus States or Union Terri-
tories may prefer to establish a Board for
the Region with a view to effectively pre-
venting and controlling water pollution in
common water basins. Hence, there is
provision in this Act for the establishment
of Joint Boards.

I may also mention that under the pro-
visions of the Biil not only new industries
will be controlled but even existing indus-
tries which are letting out their wastes into
water courses will be covered. There are
provisions by which even  Government
Departments like Sewage Plants and Pub-
lic Sector Undertakings have to ensurc
that their discharges are adequately treat-
ed before they are let out into the streams.

of
Govern-
Government  and

There is provision for setting up
laboratories both by the State
ments  and  Central
also by State Boards and Central
Board. These laboratories will ana-
lyse the samples collected by the enforce-
ment agency of the Boards with a view
to determining whether pollution is being
caused or not. On the basis of the ana-
lysis report of the laboratories, the cases
will be launched in the courts for prosecu-
tion of persons who are causing pollution.
Besides, the laboratories will assist in re-
search and development programmes.

15 hrs.

While stringent measures have been
provided to prevent pollution, care has
also been taken not to stifle industrial
growth. Time will be given to the
existing industries to apply for  consent
after the setting up of the Boards.

The Central and State Governments

have been enabled to make budgetary con-
tributions to the Boards for meeting their

“Moved with the

recommendation of
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etc. Bill
expenses. I would also like to take this
opportunity to mention that the Govern-
ment is proposing to bring in separate le-
gisiation in near future to enable the levy
of a cess.

With these words, T move:*

“That the Bill to provide for the
prevention and control of water pollu-
tion and the maintaining or restoring of
wholesomeness of water, for the estab-
lishment with a view to carrying out the
purposes aforesaid, of Boards for the
prevention and control of water pollu-
tion, for conferring on and assigning to
such Boards powers and functions relat-
ing thereto and for matters connected
therewith, as passed by the Rajya Sabha,
be taken into consideration™.

MR. DEPUTY-SPEAKER
moved

Motion

“That the Bill to provide for the pre-
vention and control of water pollution
and the maintaining or restoring of
wholesomeness of water, for the estab-
lishment with a view to carrving out the
purposes aforesaid, of Boards for the
prevention and control of water pollu-
tion, for conferring on and assigning to
such Boards powers and functions re-
lating thereto and for matters connected

therewith, as passed by Rajya  Sabha,

be taken into consideration™.

DR. SARADISH ROY (Bolpur): We
support this Bill. While supporting the
Bill, 1 would like to say: why is the

Minister of Works and Housing piloting
this Bill?  When this Bill was first intro-
duced and discussed in this House, at that
time, the Cabinet Minister who was in
charge of Works and Housing and Health
and Family Planning introduced it. In
the Joint Committee of both the Houses.
experts from the Ministry of Health assist-
¢ed in the deliberations of the committee
to formulate this Bill. Even foreign tech-
nical experts were called to  give their
advice before the Joint Select Committee

the President.
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and. the subject being a technical one, it
I have been piloted by the Minister
Health.  Even at this stage, 1 would
that when this Bill is enacted into
s implementation should be entrust-
the Ministry of Health becuuse it
scientific and technical subject and
the wdvice of the experts from the Minis-
try of Health will be very much helpful. I
am 1oid that orders were passed that this
subject will be dealt with by this Ministry
but I hope the orders will be modified and
that this Bill when enacted will be in
charge of Ministry of Health. This also
shows that this Government is not so much
serivus about the implementation of this
law because it is a technical subject and
the Ministry which is provided with the
tectical personnel should have been in
of this Bill

shou

of
insist

faw

ed

5 @

charge

Water pollution—not only water poilu-
tion but the pollution of the atmosphere
is also very much menacing. 1  would,
thercfore. suggest that the Government
shc take up prevention of atmospheric
poiiution also.  Water  pollution is very
much menacing with the haphazard growth
of industries and the extensive use of
fertilisers and pesticides. It is not only
menacing for human-beings but it is aiso
merucing to the animal life, the acquatic
life even to the soil. We have seen
in Culeutta, in the river Hooghly, about 60
miles wbove Calcutta, about 40 years ago,
plenty  of ‘Hilsha® fish  was  available.
Nowadays, there are no fish because many
indusiries have sprung up on both sides
river and with the indiscriminate
rge of the industrial effluents into
the river. the fish species have vanished.

and

Aguin we have seen in Rajasthan there is
a rayon factory at Nagda. About 15 miles
away from the factory the industrial
effluents are drained into a canal and the
people residing on both sides of the canal
prevent even the cattle approach the
siream. because many of the cattles have
died after drinking the water from that
place.  That is the problem. In West
Bengal there are various undertakings. For
sple, at Dimapur there is the fertiliser
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plant, and there are chemical factories.
The effluence tfrom these plants is thrown
into the fields and as a result the crops
are damaged. The Ministry of Petroleum
and Chemicals had to offer an amount of
Rs. 5 lakhs as compensation in one year
alone for the damages caused in this
manner. That is the state of affairs and
this shows the magnitude of the sort of
pollution which is being caused, which is
prevailing in all parts of the country.

It appears from the Minister's statement
that the Government is very reluctant to
enforce this Act. It took them 12 years
to bring this Act here. Even after  the
submission of the Report of the Joint Com-
mittee more than one year had passed for
this Bill to be brought up in this form. It
shows that the Government is reluctant in
this regard. We have an apprehension that
this will not be properly implemented.
There are various Acts which have already
been passed. Take the Food Adulteration
Act.  Take the Drug Adulteration Act.
Take various acts aimed at removing black-
marketing, adulteration, corruption etc.
All these Acts are there; but still they are
not implemented. Even in this capital
citv we have seen cases of adulteration of
food. Adulterated stuffs being sold
in many parts of the country and vyet
Government is not implementing the pro-
visions of those Acts. Our apprehension
therefore is that the present piece of legis-
lation may also meet with the same fate.
Of course this piece of legislation is a
good one but it is due to Government’s
reluctance that many such pieces of legista-
tion have not been implemented. We
apprehend that the same fatc might be-
fall to this Bill.

are

which
Plants.

We have seen many industries
have got the Affluent Treatment
But they are only show-pieces. They do
not operate these plants. Those will be
expensive. One does it to avoid certain
acts which may be enforceable  against
them. They construct certain such treat-
ment plants but they do not use them at
all. We have seen this when we were
going on round in connection with the
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Joint Committee meetings. 1 request the
Government that they should not be idle,
but that they should take vigorous and
immediate steps 30 that these industries
may be forced to treat their affluents pro-
pesly.

It is heartening to note that 7 more
States have agieed by Resolutions of their
own for this Act. But the main thing is
this. Tt is the implementation of the pro-
visions of this Act. The Act-is a good
one and if there are certain weaknesscs
which arc found, they should be removed.
There was one amendment moved in the
other House. The Bill as passed by the
Joint Committee provides for an expert,
as the Chairman of the Board, Central
Board and State Board.

It was not an expert body but the
person represented is an administrative ex-
pert. That is all. In this way, they have
diluted it when the Bill is brought before
the House. My apprehension s only this
tl:lat this may not be properly implement-
ed.

With this warning, 1 support this Bill.

SHRI B. V. NAIK (Kanara): Sir, like
other progressive legislations, I welcome
this Bill. This is something which should
exercise the minds of all of us. Will we
be in a position to put it into effect first
of all to the existing industries in this
country, particularly, those involved in the
manufacture of chemicals, paper, fertiliser,
rayon and cement? What are we going to
do about the existing industries, where,
particularly, the costs of industrial products
go on rising. If anti-pollution measures
are taken, it would only mean involving
hoavy costs. Will the Government, for
example, think of bhaving anti-pollution
measures like the recycling aati-pollution
measures to be carried out at the cost of
the Government and executed by either the
State Governments or by the Central
Government and thereafter will they re-
cover the costs from the concerned
management of the industries? ‘This is
very necessary as far as future planning is
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concerned. We have been assured, parti-
cularly, by the persons in the Planning
Commission that for any project, no licen-
sing will be given unless of course, the
project report contains a provision for
taking adequate anti-pollotion measures.
This is one of the points which { would
like the hon, Minister to clarify.

P

Secondly, 1 would like to point out that
over the course of years, there has been
pollution and there are certain industries
right now in the process of execution either
along the coast or along the river banks.
According to the present method of execu-
tion itself, it will destroy the aquatic lives
either in the sea or in the streams.
Whether it is possible at all, nccording to
this Act which provides for thc States as
well as the Central Bourd to see to it that
before production starts, it should be scen
that the aquatic life is not destivyed. Take
for example the caustic soda plant in
Noith Canara District everything is going
at least to a distance of 25 to 30 miles in-
cside the sea. Will it not destroy the
aquatic  life ? My estimate is busudreds ot
lives will be destroyed. Of coutse I am
making an underestimation of this number.
Thousands of lives will be destroyed here.
We want an industry. At the same time
we want our fishermen to survive.

In these circumstances, is it mot possible
during the stage of execution of a parti-
cular industry that before it goes into pro-
duction, we should see to it that these
anti-pollution measures are carried out so
that there is no danger particularly to the
fish. ‘This is the source of livelihood of
the poor people there. Similarly, 1 would
like to point out that there would be
examples galore, but they would be only to
generalise all these problems. We are
reminded of progressive legislations which
invariably suffer in developing countries
because of want of proper implementation,
While I very much appreciate the concern
that has been shown £8 evidenced by the
fact that in each State, certain State
‘boards have been constituted, T would like
the hon. Minister to explain one point
which he was gobd enough to stress, and
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I would request him to kindly elaborate
it and tell us what the meaning of the
cess is, from whom it i3 to be
recovered and how it is going to
be utilised, whether it is only for the
purpose of meeting out the costs of the
various State boards and the Central board,
or whether it will be utilised also for the
purpose of execution of these anti-pollution
measures.

In this conncction, I would like to draw
your attention to one clause which relates
1o prohibition or regulation of bathing in
any stream or well or ashing or any
cleaning therein of things of any class or
description or the putting of litter or other
objectionable matter. In our country,
tiaditionally people have bathed themselves
cither at the ghats of Banaras or the holy
rivers or in water from wells.  These
people caunot afford their own bathing
tooms and they cannot afford to have their
own private hammam rooms, and it should
please be ensured that they are not
harassed on account of a legislation like
this. Actually, it is not pollution at all;
the organic matter of human beings does
not pollute. It is only the chemical or in-
organic matter which pollutes. Organic
matter is not a pollutant, and even environ-
mentologists will be able to know it that
decaying matter is not a pollutant as far-
as nature is concerned. In these circum-
stances, I hope we shall not throw the baby
with the bathwater, but we shall see that
these poor people are not put into any
inconvenience because of the implementa-
tion of this particular clause iealing with
prohibition of even bathing which has
been a traditional system in this country.
Our people have always bathed in the
open; a large number of villagers always
bathe in the open. So, the implication of
this particolar clause on the common
people of this couniry may also be consi-
dered.

With these remarks, I support the Bill

DR. RANEN SEN (Barasat): While I
was reading this Bill, I was wondering what
had happened to our Government. As
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usual, our Government bring forward a
good legislation very late. Secondly, when
they bring forward legislation, they bring
it forward in a halfhearted munner. To-
day, the menace of not only water pollu-
tion but also air pollution or atmospheric
pollution is exercising the minds of people
all over the world, and India is np excep-
tion. This Bill deals with only the question
of water pollution. May 1 know what is
going to happen to air poliution? Is it
not intertwined? The hon. Minister will
say that he would bring forward a Bill
for this purpose later on, wherein the
question of atmospheric pollution will be
dealt with adequately.  Till then, what
would happen? Is it not intertwined? It
is known to everybody, every person of
¢cience that the smoke that makes its way
up from any chimney from any factory
producing rayon or nylon or steel or any-
thing else gets absorbed in water and the
water i8 polluted. That is a known fact.
That was why in 1968, in the UNO, the
Swedish delegation brought up this ques-
tion of pollution of air and water, and in
1969, the UNO accepted unanimously the
proposal that each Government should
move very carefully and thoroughly so as
to eliminate this menace from their own
country.

In 1968 or 1969, Dr. M. N. Rao, the
then Director of the Indian Institute of
Hygiene and Public Health, Calcutta, made
a survey under the instruction of the
Government of India about air and water
pollution and his report dealt mainly with
air pollution, because he was collecting sam-
ples of air from the city of Calcutta whose
air is as polluted as anywhere else. In a
report given out by the UNO, it was shown
that the air of Bombay or Calcutta was
almost as bad as that of the city of New
York.

If we take this into consideration, may
I know what happened to that report of
Dr. M. N. Rao? I am told roliably that
a Bill was circulated by the Government of
India to each State in which both air and
water pollution was dealt with. The
Minister only said that the Bill dealing
with water pollution was circulated to
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States. - ‘But'1 was told that the Bill also

deglt  with - air. pollution. What - has

happened to that Bill? =~ What is the reac-
- tion of the States?

" Dr. Saradish Roy said something about
the Calcutta water, river water, how the
wonderful hilsa fish, the mention of which
produces saliva in every Bengali’s mouth,
‘hus become completely extinct.

SHR1 RAMAVATAR  SHASTRI
(Patna): In others’ mouths also

DR. RANEN SEN: Yes. Non-Bengalis
have also become fish eaters; that is the
worst - position we are having in our State.

There is a report of the Bombkay Corpo-
ration that in the rivers Ulhas and Kaly in
Kopuli and Kalyun—our Bombuy friends
will know—fish are dying. The sea-bed of
Bembay has become polluted. So as I
was saying, the whole thing is intertwined
and unless we tackle air and water pollu-
tion together, nothing is going to come out
of this Bill, because there is no watertight
compartment in regard to this matter be-
cause the citizen of Bombay whoe takes the
polluted water also inhales the air which
it polluted.

In the UNO report, there is mention of
"a very interesting point. Referring to
developing countries, it is  stated in the
report  that the metallurgical industry
developing in India is creating a menace
of water and air pollution. TIs it known to
the Minister that almost in every public
sector unit producing various types of
drugs, chemicals, metallurgical products
and so on, simple methods of treating
cfflucnts do not exist? 1 had the opportu-
rity of visiting & paper mill, NEPA, which
has an apologin of treating effluents. = As
vou know, paper, rayon, nylon and chemi-
cal factories produce the worst type of
toxions gases and effluents. It is known
that in Bihar two or three years ago, the
effluents from the Barauni refinery created
‘havoc in the Monghyr and Jamalour dis-
tricts and several people died. There was
u fire. -
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SHRI RAJA KULKARNI (Bombay—
North-East): (Ganga was burning.

' DR. RANEN SEN: Yes. Water is used
tc put down fire. Now the water* itself
started burning very furiously.

These arc public sector organisations.
We know that in regard to this question of
air and watér pollution, there are two
main things which  Government should
understand. Otherwise. this Bill will be-
come ineffective. The first is the poverty
existing in the rural side. What do the
people do? RBecause of poverty and igno-
rance, they do not have latrines. This is
& source of water pollution in almost every
village. There is a report from Rajasthan
that in the village Benapura seven children
died because they took polluted water from
a stream because of poverty and ignorance.
Our people are like that. They do not
huave latrines properly made. So that is
one danger from poverty.

Another danger is from the greed of
capitalists to mint profit.  Tn this Bill,
there is a reference to punishment to be
meted out to people who own factories or
Industries in certain circumstances.

It is known that everywhere the
employers do not try o attend to this
important work of treating the polluted
water.  Therefore, an exemplury deterrent
punishment is culled for. A deterrent
punishment is called for in the case of
those industries and  industrialists  who
refuse to treat the effluents properly, the
cffluents that emarate from their factories,
mills and plants, .

As I am more or less connected with
these things, I was reading thz report of
the UNO on this subject, wherein they say
thut all types of toxic chemicals, oils,
carbon dioxide, carbon monoxide are
cmanating from the cars and trucks that
ply on our streets. Gases and exhaust
fumes emanate from the vehicles. Sulphur
dioxide, insectisides, DDT—all these things
are creating a havoc and pollute our water
more 80 in India where there is scarcity
of pure drinking water in villages and
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Nearly ten years back, Dr. Sushila
Nayar, when she was the Health Minister,
was making a report in which she said that
of all the cities and towns of India, the
city of Howrah which is opposite Calcutta,
ia the epicentre of cholera epidemic. What
is the reason? Though it is a big city,
with more than five lakhs people living
there, there is no arrangement for pure
drinking water., Along with this Bill,
would the Government think over the ques-
tion of supplying pure water to the towns
and villages? I have cited Howrah as an
instance.

Another aspect which we have to consi-
der is this. Night soil is causing havoc in
the towns and in many cities also. The
rightsoil is dumped in shallow trenches in
many towns in India. When there is rain,
there is seepage of water and rubbish and
all this creates another complication. All
the potable water sources are destroyed
¢nd contaminated and polluted.

Theretore, firstly, I have said that there
is no watcrtight compartment or airtight
compartment between air and water
pollution. You have dealt with one and
left the other, which also pullutes the
water. and when you bring that Bill,
sufficicrit dumage will have been done by
those industries that are growing in our
country.

Secondiy, M:s. Gandhi, the Prime Minis-
ter of Indin, has referred to one aspect in
her speech in Stookholm in that particular
conference to which I referred earlier—the
UN conference on anti-pollution. She
made a big speech and I am quoting only
one senience which runs as follows:

“Are not poverty and need the greatest
polluters?” I say she was right. Poverty
is one of the greatest polluters. Therefore,
b?th these things have to be dealt with.
Unfortunately, in this Bill, the other thing
!ms not been dealt with., The question of
industrics lgs been, dealt with. Firstly, it
is partial. Even it i ial i
this recard. then it is more partial in
61 1LSS/73—9.
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Then, I come to one¢ or two clauses of
this Bill. I have not beem able to under
stand the Minister on one aspect.

SHRI B. V, NAIK : This is about pollu-
tion and not sanitation.

DR. RANEN SEN: How do you de-
marcate between poliution and sanitation ?
What a wonderful argument you are ad-
vancing, as if poliution does not affect
sanitation 7

We know that in this Bill it has been
stated that polluted water must not be used
for certain purposes and all that.

In Delhi, water is supplied to the garden
round our bungalows and the bungalows
of the Minister. What is that water?

That is water from the sewage. Why do
you supply water like that? That is conta-
minated water. The Minister should look
into this. 1 am charging the Government that
polluted water is being supplied to irrigate
the flower and vegetable gardens around
the bungalows of Ministers and Members
of Parliament.

Then I take up clause 24 of the Bill;
it is on page 16, Sub-clause (1) of
clause 24 seems to be all right. but sub-
clause (2) seems a little contradictory.
Sub-clause (2) says:

“A person shall not be guilty of an
offence under sub-gection (1)
by reason only of having been
or caused to be done in all the
following Acts, mainly cons-
tructing improvement or main-

The land bclongs to an indwstrialist or
& bosinessman. There is a stream and it
carries the effluent. You do not say that
the effluent has to be treated, if the indus-
trialist wants to put up building and if the
effluent is seeped inside the earth why
should that not be considered an offence?

The hon. Minister may kindly explain

the point.

Under clause 33, the Board may make
an applicaion to a Court not inferior to
that of a Presidency Magistrata or @
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Magisteate of the First Class for restrain-
ing a person who is likely to cause such
pollotion. As soan es the Board goes o
the Magistrats that person may go to the
High Court. The whole thing remains in
the same starus quo. Tn the mean time the
effiuent goes on. What is the idea? Why
showld not the Board or the State Govern-
ment be empowered to do something
imimediately to stop the mischief ? Clause
41(1) contains some penal provisions. It
says:

“a person who violates the provisions
will be punished with imprison-
ment for a term which may
extend to three months or with a
fine which may extend to Rs,
5,000.”

Why should the word ‘or’ be put? He 1
the worst criminal in the society and if he
commits this nuisance and creates this
menace to society be should be punished
with both. 1 suggest that this should be
three months imprisonment and a fine of
Rs, 5,000, We know the Magistrates and
their class affiliation, their outlook and
their upbringing. Xt has been our ex-
perience in labour matters that whenever
the case goes to the Magistrate and there
is this provision they fine Rs. 500 or Rs.
5,000 which the employer pays merrily
and goes on. If you put ‘and’ the
cemployer will feel that either he or his
manager will have to go to jail and suffer
imprisonment.

The hon. Minister should see that all
the loopholes are plugged so that there are
no contradictory or irreconcilable position
between any two classes, Secoadly the
sooner the Bill dealing with air pollution
is also brought the beiter for us. Other-
wise this is a half-hearted and haphazard
way of dealing with water pollution, I
have offered some criticisms of the Bill.
This is a step forward. But let not the
Government take one step forward and
two steps backward.

SHRI M. RAM GOPAL REDDY
{Nizamabad) i Mr, Deputy-Speaker, 8ir,
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the Minister has brought forward this Bitl
at the appropriate time, and I congratulate
the Minister for having brought forward
this Bill. He has brought this Bill for the
prevention of pollution of water and he
has promised to bring another piece of
legislation to stop the pollution of air.
But why has the Minister not mentioned
anything about the pollution of politics?
Now politics is being polluted by the oppo-
sition parties. Is he going to stop that
pollution?

We are thinking that water and air are
being polluted only by industries and not
by anything else. It is not us if every
factory is situated on the banks of the
rivers. We have over 500 eternal rivers
which flow all the 365 days, and they are
being poliuted by the human beings., In
the olden days Ganga water was considered
to be amrit. It was the belief that anyone
who takes Ganga water will remain immor-
tal. Now the Ganga water is so much
poliuted that sometimes it is not fit for
human consumption even though there are
no big factories on the banks of the Ganga
or Yamuna.

The mam remson for the pollution of
water is the increase in population. During
the time of Ashoka the population of
India, including Pakistan and Burma, was
only one crore. During the time of Akbar
it rose to three crores. At the time of the
Briush it reached 30 crores. Within a
period of 25 years it has increased to 60
crores. Unless and until this increase in
population is controlled, you cannot con-
trol pollution.

It is not only motor vehicles and factoriea
that emit carbon di-oxide. Human beings
also inhale oxygen and emit carbon di-
oxide. The plants, on the other hand,
inhale carbon di-oxide and emit oxygen.
So, it is necessary to bave mors and more
plants.  Yet, we have consistently des-
troyed all the forests. Once more than
two-thirds of our land was covered with
forests. Now it is less than ope-third. Tt
is only the green leaves which can absord
carbon di-oxide and releass oxygen, which
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is needed by human beings. Has the
Minister any plans for afforestation, like
the Vana Mahotsava of Munshi, which we
have forgotten? Unless we plant more
trees, we cannot stop air pollution on the
other hand, it will increase.

In Japan during the peak hours the
traffic policemen on duty carry with them
oxygen so that they can breath some fresh
air. Unless we take timely action, we may
also have to face a similar situation before
very long.

We should take stringent measures
against those who pollute water and the
atmosphere. But what is happening in the
case of adulteration? Most of the people
who indulge in it are going scotfree. At
the same time, poor people are being given
the heaviest punishment. Recently, a milk
maid in the Nizamabad area was found
selling milk which was mixed with water.
The magistrate imposed a fine of one
thousand rupees and imprisonment for one
year, and another year in case of default
in payment of fine. This is the type of
punishment our courts are giving for small
offences. Of course, if a dairyman mixes
water with milk, we should punish him.
But an illiterate woman, the milk maid,
was given such a severe punishment. A
fine of Rs. 25 would have been more than
enough as a sort of warning to her. Here
also, our Magistrates in courts ere compe-
ting with the so-called radicals who are
uttering day in and day out all sorts of
nonsensical things. Therefore, I am afraid,
when this Bill becomes an Act, these people
will take undue advantage of it, The
food inspectors, the excise inspectors ail
these fellows, have become dens of corrup-
tion. I am sure, this Department will also
have a lot of corruption in it.  Neither
water will be purified nor pollution will be
slopped. But bribery and corruption will
increese 10 times. This s another
Department that will be giving an oppor
tunity to its employees and officers to make
nioney.

The implementation side i3 very
important, The Bill is very good. If the
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Rill is very good, everything casnot be
good. The implementation side of it is
very important. I am sure, it will not be
implemented properly. 1t will be misused
leading to the misery of the people.

SHRI RAJA KULKARNI (Bombay—
North-East): Mr. Deputy-Speaker, Sir, 1
welcome and support this measure. It is
no doubt a progressive Biil.

For a long time, in the early days of
industrialisation, it was thought that so far
as the health bazards which affect the
workers working ‘in the factories are con-
cerned, they could be met with factory
legislations and the civic hazards arising
out of industrialisation could be adequately
bhandled by municipal legislations, by
having proper locations of factories outside
the towns and cities or by laying down
certain conditions about sanitation and
other things. Now, the pace of industriali-
sotion has come to such an extent that
reither the civic legislations, the civil laws
about sanitation and other things, nor the
factory legislations could prevent such
hazards which are meant for the whole of
the population. Around the chemical
factories, this pollution phenomenon is of
a recent origin.

I would like to inform my hon. friend,
Shri Ram Gopal Reddy, who said that
water was pulluted by human beings, that
water is not polluted by human beings, It
is true that human beings take bath and
even wash their dirty linen in the river
waters. But it does not mean that water
is polluted. The water has the charace
teristics of cleaning everything. The word
“pollution” has & specific meaning. Thoe
water loses its characteristics and its pur-
poses and services to humanity, because of
chemical agents going into the water,
Therefore, this pollution phenosmenon Is
confined to the growth of chemical indvs-
tries.

Of late, in the last 15 years, as my other
colleaguss have said, the United Nations
has drawn the attention of the whole
world and of all the Governments in the
world, to prevent this _ phenomenon of
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pollution and to take strict measures so
that in the process of industrialisation, the
civic hazards do not spread to the whole
population. 'The United Nations has
passed resolutions, As hos been stated, it
is true that our Prime Minister aiso atten-
ded the Stockholm Conference of the
United Nations and drew the astention of
the whole world to this phenomenon of
pollution. But 1 am sorry to say that it
took 12 years for this legislation to come
before the House. Even then, it is better
late than never. 1 agree with Dr., Ranen
Sen that th¢ two phemenona of pollution,
the water pollution and the air pollution,
should not have been separated. It s
the chemical industries which are res-
ponsible for water pollution and the
same industries are creating air pollution
problem also. ‘Those very industries are
creating simultanecously the problems of
water pollution and air pollution. So these
problems cannot be dealt with in water
tight compartments. We deal in this
legislation only with water pollution. We
are told that there would be a separate
legisiation or separate machinery or sepa-
rate board for air pollution and others.
That would not be effective. Therefore, I
would like that Government should make
certain amendments so that even preven-
tion of air pollution is also brought in at
the same time. That will make the
measure mare effective and the people
slaying in the surroundings of these
chemical complexes, petro-chemical com-
plexes, will not suffer from heslth hazards.

I am coming from Bombay where there
are thiec big industrinl belits which are all
polluted. Therefore, I am very much
concerned with it. The people are suffer-
ing from the effects of water and air
pollution together. There is the Chembur
chemical belt where the country's greatest
petro-chemical complexes are established
with their big factories, including the ferti-
liser factory. J¥n the Chembur area
private people are not building houses.
Anybody who wants to stay there for a
long time will not build a house, Houses
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are built only by the Housing Board.
Houses are coming up only for industrigl
workers who have to stay there and who
have no option but to stay there. Only
such types of houses are coming up in
Chembur arca. No private persons are
building houses in the Chembur belt be-
cause they canmot breath fresh air, they
cannot get good water.  Every evening
there is the bad and ebnoxious smell.
Therefore, they are reluctant to stay in
the Chembur area.

Nothing has been said about water
around the sea coast. In Chembur, about
ten miles round about the sea coast, the
whole water is polluted. For ages to-
gether, the industry was the fishing
mndustry.  Now the fishing industry has
vanished, and all the fishermen have been
crying that their ancestral industiy is gone.
They have not been compensated for it.
The watér cannot be used even bv other
industries also The sea comst water can-
not be used for any purpose.

When water pollution is defined as water
from a well or stream, I do not know
whether river water is also included; I do
not hnow if, under the difinifion of stieam
water, river watct also ¢ nee

Apart from thc Chembur belt there s
another industizal belt known as Bcelapur
pati  where also we have big petro-
chemical complexes—~NOCIL, PIL,
Hardilia, ctc. As a result of the trade
effluents going into the Thana Creek area,
all industrics theie, salt-pans, are affected;
the whole area is spoiled. The salt-pans
are gone; the fishing industry is gone.
Now the people in those areas, the villagers
who have been living there for generations
together have nathing to live upon. Apart
fiom its eflects on the industries, it has
affected their health also, The villagers
have never before suffered from those
diseases from which they are suffering now.
The villagers are not working inside the
factories.  Still they are suffering from
disoases which come out of air and water
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pollution in that area. The third industrial
belt urea in my constituency which is
aflected, is near Kalyan to which a refe-
rence was made by Dr. Rancn Sen, where
all the dye-stuif industries, and the rayon
industry like National Rayon Century
Rayon and the Indian Dyestuffs are all
located. What is the result? The Ullhas
river whose water was used for drinking
for generutions, whose water was used for
irrigation for generations, whose water was
used by other industrics, has become so
much polluted that its water can no longer
be used either for drinking or for irrigation
or even by other industries. That is the
1esult, So, all the three industrial belts
which are the petro-chcmical complex belts
in my constituency are to-day suffering
from this pollution. Therefore, my request
is that it should be made more effective and
purposeful so that the people will get the
benefit.

Picvention and control by appointing
Boards at the Central and States level is
all right for the future. But what about
those industries which already exist for the
Iast 15— 20 years?

What should be done immediately in
regard fo them? What kind of research
should be there? For the last 15 years we
have raised this question here and even
cutside. We were told that they are doing
some kind of collecting statistics and infor-
mution. This stage of collecting informa-
tion and facts should go and we should
come to the next stage in industria]l re-
search. Research in industries has so far
been confined to improvements in produc-
tion and technology. Even with regard to
the chemical industry, the research activity
is carried only for production or techno-
logy., No research was simultaneously
carried out during the last 20 years about
the cffect of industrial products or the
industrial processes on the people outside
the premises of the factory and on the
population as a whole. This is a new
dimension of research which has not been
effectively dealt with. How to tackle this
new dimension of industrial research is a
matter for the Government to study.
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It is trye that now the Central Board
would be established. Sir, we all know
and we have seen the working of factory
legislation for the last 80 years. The
Board may come up and inspectors may
be appointed under it, But I only want
to say that the whole machinery should
not meet the same fate as that of the
factory inspectorate.

DR. RANEN SEN: Trade Union repre-
sentatives should also be there.

SHRI RAJA KULKARNI: To-day if
there is any improvement inside the fac~
tories, it is not due to the factory legis-
lation, it is all due to the requirements of
efficicncy of production that the employer
seeks. The factory legislation has not so
far effectively dealt with the question of
light or air or drinking water nroblem or
any hazard to the health of the worker
worhing inside the factory. The factory
legislation has not succeeded. We would,
therefore, like tightening up of the
machinery under this legislation. We
would like some kind of a machinery
where peaplc’s representatives including
those of workers should be associated in
the working of this machinery.

With these words and observations, I
support the Bill,

[DR. HENRY AUSTIN in the Chair]
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SHRI K. GOPAL (Karur): Mr. Chair-
man, Sir, before I welcome this Bill X
would like to welcome you to the Chair.

I would  ‘briefly state within a few
minutes with regard to penalty clavse—
Clause 41, Dr. Ranen Sen also pointed
that out. It reads as follows:—

“41(1) whoever fails to comply with
any direction given nunder sub-
section (2) or sub-section (3) of
section 20 within such time as
may be specified in the direction
or fails to comply with any orders
issued under clause (c) of sub-
section (1) of section 32 shall,
on conviction, be punishable with
imprisonment for a term which
may extend to three months or
with fine which may extend to
five thousand rupees or with both
and in case the failure continues,
with an additional fine which may
extend to one thousand rupees for
every day during which such
failure continues after the convic-
tion for the first such failure.”

My submission is that the penalty should
be imprisonment for a period of three
months and fine. Of course this takes
care of the individuals contravening the
provisions and it also takes care of the
companies, But, with regard to offences
commited by Government Dapartments, it
has been stated as follows in clause 48:

“Where an offence under this Act h
been committed by any Depart-
ment of Government, the He:
of the Department shall
decmed to be guilty of the offi
and shall be lisble to be
ceeded against and punished
accordingly;

“Provided that nothing contained in
this section shall render such

3?:& g

!
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Head of the Department lisble to
any punishment if Be proves that
the offence was committed with-
out his knowledge or that he
exercised all due diligence to pre-
vent the commission of such
offence.”

If the Head of the Department is not
held responsible and he proves that, then
the responsibility should be fixed on some-
body who was responsible for the offence.

Another thing is with regard to Munici-
pal  Corporation. In  Municipalities,
Panchayat Unions and others, whom are
you going to hold responsible? We can-
not ask the Chairman or Mayor to be res-
ponsible.  ‘These things should also be
taken into consideration. That 18 my brief
sumission.
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What will the Municipalities do? Are
these Tocal bodies, the mo-called Corpora-
tions, Panchayat Samities, Zila Parishads,
not going inta these things? What are
their functions? I hawe not understood
this. I was a Chairman for over 15 years
in a particular Municipality. 1 do not
know whether your authorities have ever
spplied their mind to this thing or not.

it w2 of o ¢ Pw aEeEE
T¥e W1 T2 E, @TeW 1962 ¥ 4] AW
o AT

Tw ot vgw wehaw §had—

Let us sece the definition of ‘poliution’
as given in the Bill. We find that:

“pollution” means such contaminatiop
of water or such alteration of the physi-
cal, chemical o1 biological properties of
water or such discharge of any sewage
or trade effluent or of any other liquid,
gaseous o1 sohd substance mto water
(whether directly or indilectly) as max
be, or is likely to, create a nuisance. . .

Can we not take proceedings under sec-
tion 138 of the Criminal Procedure Act
to prevent such nuisance ? Section 133 of
the Crimmal Procedure Code reads thus:

“whenever a district magistrate, a sub-
divisional magistrate or a magistrate of
the first class considers, on receiving
a police-report or other information and
on taking such cvidence as ho thinks fit,
that any unlawful obstruction or nui-
sance should be removed from any way,
river or channel 1s or may be lawfully
used by the public, or from any public
place. . .

Such magistrate may make a conditional
order. . .". Under section 133, the magis-
trate can take action then and there with-
out having to go to any court. But under
this Bill, the magisrac would only say
‘please go to the Water Board, we are not
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going to take any action’, The other day
1 had a talk with the hon. Minister that
water pollution should be stopped. He said
that & new Act was coming. It is good
that this new measure has come,

But what do we find in this new mea-
sure? ‘We bave three types of boards to
be constituted, a State Board, a Central
Board and a Joint Board. Why is the Cen-
tral Board being a constituted ? What will
the Central Board do? Reference has
been made to my village in Rajasthan.

what will the Central Board do there’ Again
what iy the joint board for? Who will
bear the expenditmie of the jount board
and what will be its machinay?

As 1cgards the constitution of the cuntial
boaid, 1 would refer you to clause 3. which
says

“The Central Board shall comist of
the following Membeis, namely ,—

”

(1) a full-time charman. . ..
Agam, they want to have a {ull-ume
chairman That is very good, and he will
be given a «alary of Rs. 2000, a bungalow
ctc By all means, give hum all this, and
we approve of this. Then, we have five
officials to be nomunated by the Cential
Government to represent that Govern-
ment Nothing is said sabout what
qualthivations they should possess. | have
tubled an amendment that those officers
should onlv be nominated who have special
knowledge or practical experience in res-
pect of matiers relating to the use and
conservation of water resources, We are tired
of this bureaucracy being represented cvery
where By all means, let there be specialists.
Again, we have such number ¢f peisons
not exceeding five to be nominated from
amongst the members of the State Board.
So, in all, these will be t¢n persens, and
they will be having their travelling and
daily allowances. Then, three purcons are
to be nomunated to represent industry. So,
some industrialists will also come in. What
co-operation will they give? Then, we have
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two pepsons to represent companies and
corporations. As I have said already, what
about municipalities and corporations ?
Why should we not have mayors and
chairmen and presidents of these local
bodies? After all, they have got experience
of dealing with these subjects. But then
the hon. Minister would say, mo, elected
people are not required now, bccause it is
a progressive legislation and therefore every
thing should be done only by experts who
will have enough time to deal with these
problems. After all, in & democratic coun-
try, do we want that it is only the offi-
cials who will do all the things” What
will an official sitting at the Cemre do to
prevent pollution of an almost dry river in
my State? Nobody applies his mind to
the Bill. It takes a lot of time if one goes
through the Bill. Therefore, nobody will
do it. Even the Minister concerned does
not do it. He does not get time. Every
body says ‘the Bill is all right'.

Now the State Board comes. Wnat does
it consist of? Five officials. The number is
five. The hand has five fingers, not one or
two but five. Their office work will not
suffer, They will go therc. They will have
their TA and DA, Five officials to be
nominated by the State Government to
represent that Government,

Then five persons to be nominated by the
State Government from amongst the mem-
bers of the local authoiities functioning
within the State. Then three non-officials
to the nominated by the State Government
to represent the interests of industry etc.
Then two persons to represent the com-
panies or corporations.

9g EY T we aar )

So we have the Central Board and now
the State Board. The third will be a joint
board.

AN HON. MEMBER : There is no black
board.

SHRI M. C. DAGA: What will they
do? They will prepare schemes. Very
good. We have already prepared schemes
in 25 years. We know about water and
air pollution.
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Why do you want to ask them to sit in
an air-conditioned room, go on f{or years
together and spend money like thut?
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Pleasc reconsider this.

T B o1 g 2 & gleen e

Coming to implementation, how will it be
implemented?

Then come to  dicqualifications.

“No person shall be a member of a
Board who is. or at any time, has been
adjudged insolvent or has suspended
payment of his debts or has compounded
with his creditors”,

Very good. Then:

“Is of unsound mind and stands so
declared by a competent court”,

All right. Then:

“is, or has becn convicted of un off-
ence which, in the opinion of the Cent-
ral Government, or as the case may be,
of the State Government, involves moral

turpitude”.

So vour opinion is required here! The man
has committed an ofience of moral turpi-
tude. Moral turpitude has been dufined in
all the Acts. But here your opinion will be
considered. Based on your opinion, on the
opinion of thg Central Government or the
State Government, you can exonciale one
of this charge. What is moral turpitude ?
As 1 said, it bas already been defined in so
many Acts. But here the dofipition is ‘in
the opinion of the Government’. How cam
it be opinion ? What will be the opinion?
Are they experts on fhis to say whether
this is moral turpitude or not? After all,
what is that opinion? It says:



271 Water Pollution
&tc. Bill

“is, or has been convicted of an offence
which, in the opinion of the
Central Government, or, as the
case may be, of the State Govern-
ment, involves moral turpitude”,

So I submit one thing:

aww effewe gon o At dtew
What happens when the period passes away?
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You are debarring him from becoming a
member,
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“Shall cease to operate after the ex-

piry of three years”.
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What is the Board ? What can the Board
do? Nothing. The Board can only act
according to what Shri Bhola Paswan
Shasiri says They have to cany out the
directions of the State Governments and
the Central Government. Nothing more.
What is the purpose of this Board? It is
only at your instance that they can do
anything. The Board shall be bound by
the “direction that the Central Government
may give. What can the Board do?

T BUU AT ¥ GU T 1 'e
uie vy s 2 oy ot W F e

“Every State Board shall be bound by
the direction of the Central Government
or the State Government”,
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Two laboratories have been set up. One
in the States and another at tho Centre,
and that report will be final, That will be
the conclusive proof.

wiy aenw, ateat o wat = @t oeft
g Sust gw amd € 1 o gt dwh
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1 cannot rebut it in evidence after all, it
may be prima facle proof; not conclusive
proof. 1T cannot rebut it. After ail, I can
give any expert a sum of rupees and get
a report. You know that there can be two
reports  You say it is conclusive proof.
Make it rebuttable.

A W Peuid At 4R wEEw )

One can rebut it. 1If anybody applies his
mind and gets the time to read the report,
he will come to some conclusions.
You say that the report of the laboratory
is conclusive proof. Let it be made rebu-
ttable.

You will go to a magistrate. The magls-
strate will pass an order, He may pass a
stay order then and there.

ataw’e wg=e Wt g’ w0

When you go for a permanent injun.
ction, he must issue a temporary injun-
ction or he will apply his mund.

qg @t A AR W Ton 9w £
Wawe ® oo ot % fww

What will he do? Simply he will apply
his mind.

»
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According to clause (2) there is to be an Stituto 85 many committeesb:s it n:?l;
appellate authority and it shall consist of It will consist wholly of members or partly
three members. Who are those three per- ©f members and Pﬂﬂhld!f %‘hﬁl; persons. Who
sons? Tom, Dick and Harry? Is this 8re m pezlon:d g ?mmwve i
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your board ? Nabody will like to come on i8 not there. It has taken“ $ years £ o
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gg Y& the municipalities, the local institutions ?
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Then there is revision power. You have arqr @ xiv Pawre a1 aw
given very good scope: first appeal, then T 8 T

o a8 aft
revision. The man who prepared this should _ . R : :
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Then there is a clause which says that & ¢ sqits gan dwg = =

in consultation with or on the recommen- st et T
daion of the State Government, the provi- :;.:.‘;: :: ‘ﬂ P

sions of the Bill may not apply to the

entire State or even parts of a State. The SHRI RANA BAHADUR SINGH
Pl:oviliom will apply to Jodhpur and (Sidhi) : Sir, I welcome this Bill because,
Blkanerandmttohipurzlfitisafortheﬁmﬁmeaftcralmostunyem
8ood legislation, it should be made appli- of continucusly bringing to the notice of
cable to the whole State. the Government concerned the fact that
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one of our major rivers, namely, Sone,
has been polluted to an extent of more
than 60 miles downstream by a certain
factory, this Bill has come to this august
House. In that respect I welcome it, But,
naturally, because of this difficulty that my
constituency was facing, I have studied
this Bill in the context of that situation
and 1 would like to offer some suggestions
for the consideration of the hon. Minis-
ter, because we are already facing  that
difficylty in that region.

As Shri Daga has so well put it, 1
would also firstly comment on the consti-
tution of the State Boards. I would draw
attention to section 4, sub-section (2),
where it is stated that five persons will be
nominated by the State Government fiom
among the members of the local authority
functioning within the State. I would
think that it should be a mandatory provi-
sion in this section that the Panchayats or
the local authoritics, which are function-
ing in that region wheie this pollution is
taking place, should statutorily have a
place in the State Board. If necessary, the
State Boards should have regional boaids
which could involve the panchayat lcvel
members into that functioning 1 hope this
addition will be made to this law

Then, agam, I am tioubled by
provision of section 16(2)(g) which
down that the Central Board may :

«_ .modify or annual, in consultation
with the State Government con-
cerned, the standards for a sticam
or well:

Provided that different standards may
be laid down for the same stream
or well or for different streams or
wells, having regard to the quality
of water, flow characteristics of
the stream or well and the nature
of the use of the water in such
stream or well or streams or
wells ;»

J think this provision hers is a
backdoor eniry pr all sorts of short-circuit-
ing of the intedtion of this law. 1t would

the
lays
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mean that the same stream which may have
purified water at the top would, through
the use of this section, provide for a
different standard downstream. In  short
water pollution is something which cannot
be tampered with. Pollution is something
which has to be stopped. I believe,
whole excrcise is towards that direction.
If that is so, I fail to understand  the
necessity of this provision.

Again, in the samo context, clause 19(1)
seeks to limit the use or the application of
this Bill. 1t says :

“if, . .the State Government, after

consultation with, or on the re-
commendation of, the State
Boaid, is of opinion that the

provisions of this Act need not
apply to the entire State, it may,
bv notification in the Official
Gazette, 1estrict the epplication
of this Act to such arca or wcas
as may be declured theremn as
water polintion, prevention and
control aiea o1 areas and theie-
upon the provisions of ths Act
shall apply to only to such area
or areas.”

I respectfully submit that after all this
waiting, when wec have finally come with
this Bill, if you restrict its application in
the very first instance. it will be a bad step
to start with. I see no difficulty m having
this Bill applying uniformly to all the
State territories and only such regions
might to exempted where water does not
exist.

As 1 have aiready submitted I  have
looked at this Bill puiely from a view-point
of the difficulties that we are facing. Here,
clause 47(2) says :

“Notwithstanding anything contained
in subwection (1), whete an
offence under this Act has been
committed by a company and it
is proved that the offence has
been committed with the consent
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are limited only to one year's rigorous im-

or conpivance of, or is attribyt- Prisonment, are not enough . . .

able manager, secretary or other
officer of the company, such
director, manager, secretary or
other officer shall also be deemed
to be guilty of that offence and
shall be liable to be proceeded

1 would like to mention here that in
spite of the protests of all the villagers and
all the elected representatives of that
region, the Company has gone on throw-
ing in ity effluence into the streams of the
river . . .

SHRI RANABAHADUR SINGH : We
can leave it at that.

DR RANFN SEN ' Why not name that
C ompany ?

SHRI RANABAHADUR SINGH : It is
one of the big paper mills situated in
Madhya Pradesh.

In spite of the protests, in spite of the
fact that water 60 miles down-stream i

not fit for even cattle consumption. it is

continuing. 1 think, this would be a very
wrong methad by which the people res-
ponsible shall be brought into the fold
of the penual provisions of this Bill. For
a thing that has already been committed
and is being committed for the last 10
years, there should be some cognizance
taken and this provision has to bec made
effcctive immediately. There is a provision
that where the people have been throwing
in the effluence previowly, before the ap-
plication of this Act, they shall be given
an option of applying for a clearance from
the State Board within thre¢ moaths. 1
hope, the three months period would also
imply that whatever pollution they have
been causing shall have stopped by then.

Finally, I think, the punitive provisions
in this Bill, when they relate to big firms,

DR. RANEN SEN : It is three months

and/or fine.

SHRI RANABAHADUR SINGH :

These are too lenient punitive provisions.
There must be such punitive provisions in

the Bill which would by themselves act as

a corrective measure.
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ere. B
MR. CHAIRMAN : There are amend-
ments Clause 3 (Constitution of Central
Board) by Shri Daga, Shri Bhola Paswan
Shastri and Shri Y. P. Mandal,

‘SHRI M. C. DAGA: I will move my
amendments. I want to say a word.

You say five officials to be nomirated
by the Central Government. Now I wish
to say what kind of officials they shouli

PHALGUNA 2,

MR. CHAIRMAN : Mr. Daga, now we
are at the stage of moving amendments.

SHRI M. C. DAGA : I beg to move:
P‘B’ 4-"""
for lines 9 and 10, substitute-—

*“(b) three officials to be nominated by
the Central Government to repre-
sent that Government, having
special knowledge or practical
experience in repect of matters
relating to the use and conserva-
tion of water resources or the pre-

vention and control of water
pollution;™(1)
Pm 43""‘

for lines 18 to 28, substitute—

“(e) two persons to represent the
Municipal Corporations’ /Munici-
palities’ Mysore or Presidents;”(2)

MR. CHAIRMAN : Now, the hon.
Minister may kindly move amcndment
Number 16 which relates to Clause 3 only
and nothing else.

SHRI BHOLA PASWAN SHASTRI :
I beg to move:

Page 3, lines 32 and 33,—

for “Gujarat, Haryana. Jammu and
Kushmir, Karnataka and Kerala”.

Substitute:—

“Assam, Bihar, Gujarat, Haryana, Hi-
machal Pradesh, Jammu and
Kashmir, XKarnataka, Kerala,
Madhya Pradesh, Rajasthan, Tri-
pura and West Bengal”.(16)

61 188/73--10.

¢
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MR. CHAIRMAN : Now, Mr. Daga
you can speak on your amendments which
you have already moved.

SHRI M. C. DAGA : Sir, my amend-
ment Nos. 2 and 3 are with regard to offi-
cials to be nominated. I want two persons
to represent the Municipal Corporations'/
Municipalities Mayors or Presidents. The
other amendment is with regard to officials
to be nominated by the Government.

1895 (SAKA)

1 want three officials to be nominated by
the State Government (o represent that
Government, having special knowledge or
practical expericnce in respect of matters
relating to the use and conservation of
water resources’ or the prevention and
control of water pollution. 1 do not think
it is objectionable. In fact it is very use-
ful and reasonable and T hope you will
accept it.

T again repeat that my second amend-
ment is that thcre should be two persons
to represent the Municipal Corporations’/
Municipalities' Mayors or Piesidents.
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SHRI YAMUNA PRASAD MANDAL:
1 beg to move:
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Page 4, line 13,
Jor “Board”,
Substitute—

“Boards, of whom not exceeding two
shall be from those™.(17)
ot s e et : 3 AW &t
:’waﬁwm&z"‘,ﬂmmmﬁe
|

MR. CHAIRMAN : Is
pressing his amendments?

SHRI M C. DAGA : 1 beg leave of
the House to withdraw my amendments
Nos, 1 and 2

MR CHAIRMAN : Has Shn Daga
leave of the House to withdraw his
amendments?

SEVERAL HON MEMBERS: Yes.

Amendments No 1 and 2 were, by
leave, withdrawn

MR CHAIRMAN The question is :
Page 3, lines 32 and 33,—
for

“Gujarat, Haryana, Jammu and Kash-
mir, Karnataka and Kerala”.

Substitute—

“Assam, Bihar, Gujarat, Haryana, Him-
achal Pradesh, Jammu and Kash-
mir, Karnataka, Kerala, Madhya
Pradesh, Rajasthan, Tripura and
West Bengal”. (16)

The motion was adopted.
MR. CHAIRMAN ‘- The question is :
Page 4, line 13—
for “Boards”,
Substitute——

“Boards, of whom not exceeding two shall
be from those.” (17)

The motion was adopted.
MR. CHAIRMAN : The question is :

Shri Daga

FEBRUARY 21, 1974
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“IThat clause 3, a8 amended, stand
part of the Bills.

The motion wes adopted,

Clause 3, as amended, was added to the
Bill.

Clause 4—(Constitutios! of State Boards)
SHRI M. C. DAGA . I beg to move :

Page 5, for lines 7 and 8.—
Substitute—

*(b) three officials to be nommated by
the State Government to represent
that Government, having special
knowledge or practical experience
in respect of matters relating to
the use and conservation of
water resources or the preventior
and control of water pollu
tion ;”. (3)

st e qenr qreRt o gE ' T
7 I & Ty antwde w W T aw
g ol
17 jes.

MR. CHAIRMAN
his amendment?

SHRI M C DAGA Yes I seek leave
of the House to withdraw my amend-
ment

1s he withdrawing

Amendment No 3 was, by leave,
withdrawn

MR CHAIRMAN The question is :
“that clause 4 stand part of the Bill "

The motion was adopted

Clause 4 was added to the Bill
Clause 5—~Terms Condisions of service of
members)

SHRI M C DAGA : I move all my
amendments to all the clauses.

MR. CHAIRMAN -
cannot do that

SHRI M. C DAGA : 1 move:
Page 5,—
Omis lines 38 and 39. (4)

You know you
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Pm 5' lim 48,“""
Add at the end—"provided he incurs the
disqualifications mentioned in sec-
tion 6”. (5)

MR. CHAIRMAN : Is he pressing these
amendments?

SHRI M. C. DAGA : No. I seek leave
of the House to withdraw them.

by

Amendments 4 and § were, leave,

withdrawn

MR. CHAIRMAN : The question is:

“That clause S stand part of the Bill".

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6—(Disqualifications)

SHRI M. DAGA : I move :
Page 6, lines 31 to 33,—

omit, “in the opinion of the Central

Government or, as the case may

bhe, of the State Govern-
ment,”.(18)

Page 6y~
after line 33, insert—

“Provided that the disqua'ification
mentioned in this clause shall
cease to operate after the expiry
of three years from the date of
the release of the disqualified per-
son from imprisonments”. (19)

A member of the board shall not be eli-
gible for renomination for more than two
terms. Why cannot he become eligible for
a third term? Why should there be a
bar? 1 have not understood the reason.
For heaven's sake, please apply your mind
to this. When he is an expert, why should
he have this bar? Please do .not have
this, No reason is given here. So remove
this, A member of Parliament can be a
member for four terms or more. Why
should there be a bar in this case?

61 LSS/73—11.
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MR. CHAIRMAN ; Is he pressing these
amendments?

SHRI M. C. DAGA : Yes.

DR. RANEN SEN : Let the Minister
accept this innocuous amendment.

SHRI BHOLA PASWAN SHASTRI : 1
have suid 1 cannot accept it.

SHRI M. C. DAGA : I want the reasons,

MR. CHAIRMAN : T shall now put
these amendments to vote.

Amendments Nos. 18 and 19 were put
and negatived :

MR. CHAIRMAN: The question is:
“That clause 6 stand part of the Bill".

The motion was adopted,
Clause 6 was added to the Bill

Clauses 7 and 8 were added to the Bill
Clause9—(Constitution of Cemmittees.)
SHRI M. C. DAGA : 1 move :

Page 7, lines 23 and 24,—

omit “or wholly of other persons or
partly of members and partly of
other persons” (20),

Kindly listen. Let it be on record. The
clanse says that “A Board may constitute
as many committees consisting wholly of
members or wholly of other persons or
partly of members and partly of other per-
sons, and for such purpose or purposes as
it may think fit”. Who will be the other
persons? Other than the members? So,
you would not include them in the Com-
mittee?  What are the qualifications of
those other persons? Why do you like to
have these commitiees and sub-committees?
For what purpose, and what is the use?
After all you have the Board an advisory
board, a State Board, a Joint Board and
a Central Board. Why do you like 10
have all this again? How many members
are there? How do you co-operate with
them, and what are the qualifications that
they should possess, and what is the neces-
sity. and what are their functions? Noth-
ing.
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it whoar seerer ekt - ra‘a‘zdwsf “That clause 10 stands part of the
afhwre et Do o w2 Toverr awreor Balt.
:;'a ghs ﬂ?g oL ?ﬁ;#wét:z The motion was adopted.

ot aw niare's & Clause 10 was added to the Bill,

:-:grf . ?Wa:m’ =] Gl\'f w:f? whih :3 Clauses 11 to 15 we;ie" then added to the
a7 §° et ol ol suw o g ’
a4t | MR. CHAIRMAN : Theie is amend-

. ment No. 6 in the name of Shri Daga.
MR. CHAIRMAN : Are you pressing

your amendment? SHRI M. C. DAGA : I am not pressing
SHRI M. C, DAGA : I am not pressing
it. MR. CHAIRMAN : Are you moving it
Amendment No. 20 was, by leave, or not?
withdrawn. SHRI M. C. DAGA : I am not moving

MR, CHAIRMAN - The question is :
“That clause 9 stands part of the Bill".

MR. CHAIRMAN : The question is:

“That clause 16 stands part of the

The motion was adopted Bill”.
Clause 9 was added to the Bill. The motion was adopted
Clause 10—~Temporary association of per- Clause 16 was added 1o the Bill

sons with Board for particular purposes)

C’l ’, J » >
SHRI M. C DAGA : I move : auses 17 1o 24 were added to the Bill

Ciause 25—(Restriction on new outlets and

“Page 7,— i
omit lines 35 to 38" (21) new discharges )
The sub-clause reads as follows: SHRI M. C. DAGA : 1 have an amend-

“A person associated with the Board ment to clause 25, T beg to move:

under sub-gection (1) for any pur-

Page 18, hine 11,—
pose shall have & right to take part B¢ !

in the discussions of the Poard. .o for “conclusive proof”, substitute—
but shall not have a right to
vote. . " “prima facle proof”’. (22)

- aga ’
Then, what is the utility of the member It <ays here : * . . .by any person interest-
st wiwy qorrwr gl ¢ o gaws car o inor affected by, the outlet . . . condi-

q tion in such register shall be conclusive
AL LA ¢ proof . .. " Please do not make it con-

MR. CHAIRMAN : Are you pressing clusive proof. If a man goes and makes
your amendment? certain cntries that docs mot become con-

. clusive proof it can be prima facle proof.
_ SHRI M. C. DAGA : [ am not pressing One should be allowed to give a rebuttal.
it. Suppose the entries are false . . . .

Amendment No. 21 was, by leave,

withdrawn st wor qeer R : sree gih o 9w
MR. CHAIRMAN : The question is : 7 % 8 |
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SHRI M. C. DAGA : How will youn
launch proceedings? Even patwari’s ent-
ries in revenue records could be rebutted.
Some inspector will go and make entries.
How can they be conclusive. One should
get a chance for rebuttal. So, I request
you to accept this amendment.

st wiwr e Trelt - Ao Wi PaEw
% Wy g W W A g gEtad aeeie
AT WY AT TG AT AT AHAT NS
T 9 W et WY e At 7

MR. CHAIRMAN : I shall now put
amendment 22 to the vote of the House.
Amendment No. 22 was put and negatived

MR. CHAIRMAN : 1 shall now put
clause 25 to the vote of the Housc.

The question is :
“That clause 25 stands part of the
Bill".
The motion was udopted.

Clause 25 was added to the Bill
C lauses 26 and 27 were added to the Bill

Clause 28—(Appeals.)

SHRI M. C. DAGA : I beg to move :
Page 19—
for line 10, substitute—

“(2) An appellate authority shall be
the District Judge”. (23)

Clause 28 says:

“Any petson aggrieved by an order
made by the State Board under
section 25, section 26 or section
27 may, within thirty days from
the date on which the order is
communicated to him, prefer an
appeal. . .”

But what is the appellate court? You
simply say that “an appellate authority shall
consist of three persons”. Who are these
three persons? You can at least say “as
prescribed by the rules”. You can substi-
tute it by the woids “the District Judge™.

SHRI BHOLA PASWAN SHASTRI :
Rhules will be framed accordingly.

PHALGUNA 2, 1895 (S4KA)
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SHRI M. C. DAGA : How and when
these rules will be framed ? Who will be
those three persons?

ft sitwr werr sl : ey e
g & Py gv Toet v Pefewe aw @
AT G S P wrEw w1 Pae  tw
dtr gteT amgPaat &7 ardide anvifedd
T oA T Guer w0 & | goted
"yt gt A o g

MR. CHAIRMAN : In the light of the
explanation given by the hon. Minister,

would he still press his amendment WNo.
23?

SHRI M. C. DAGA : No, Sir. 1 would
Ithe to withdraw it,

MR. CHAIRMAN : Has the hon. Mem-
ter the leave of the House to withdraw his
anendment?

SOME HON. MEMBERS: Yes.

Amendment No. 23 was, by leave,
withdrawn,

MR. CHAIRMAN : The question is:

“That clause 28 stand part of the Bill’
The motion was adopted.
Clause 28 was added to the Bill
Clauses 29 to 60 were added 1o the Bill.

MR. CHAIRMAN : To clause 61 there
is an amendment by Shri M. C. Daga.

SHR1 M. C. DAGA : T am not moving
my amendment No. 7.

MR. CHAIRMAN : The question is:

“That clause 61 stand part of
Bilt”

The motion was adopted.
Clause 61 was added 10 the Bill
Clause 62—(Power of Central Gov-

ernment to supersede the Central
Board and Joint Boards.)

the

SHRI1 M. C. DAGA : 1 beg to move.
Fage 28, line 3,—

for “is of opinion” substitute—
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“is satisfied” (8)
The clause reads “if at

should not be merely an opinion.

I have moved this amendment
come to Ty next amendment.

Page 28, line 13,—
after “opportunity” insert—

“of two months” (9)

SHRI BHOLA PASWAN SHASTRI :

No, I am not accepting them,

MR. CHAIRMAN : 1 take it that the
hon. Member is not pressing his amend-
Has he the leave of the House to

ments.
withdiaw his amendment ?

SOME HON. MEMBERS: Yes.

Amendment Nos. 8 and 9 were, by leave,

withdrawn
MR. CHAIRMAN : The question 1s:
“That clause 62 stand part of the Bill”.
T he motion was adopted.
Clause 62 was added to the Bill.
MR. CHAIRMAN : There is

FEBRUARY 21, 1974

any time the
Central Government is of opinion™. It
After
applying the mind to the facts und docu-
ments, it should be satisfied. That is why
Then 1

Amend-
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for “Gujarat, Haryane, Jammu and
Kashmir, Karpataka and Kerala”.

substitute—

“Assam, Bihar, Gujarat,
Himachal Pradesh, Jammu and
Kashmir, XKarnataka, Kerala,
Madhya Pradesh, Rajasthan, Tri-
pura and 'West Bengal” (14)

Page 2, lines 17 and 18.—

Haryarna,

for “Gujarat, Haryana, Jammu and
Kashmir Karnataha and Kerala”.

substituto—

“Assam, Bihar, Gujarat, Haiyana, Hi-
machal Pradesh, Jammu and
Kashmir, Karnataka, Kerala,
Madhya Pradesh, Rajasthan, Tii-
pura and West Bengal” (15)

(Shre Bhola Paswan Shastri)
MR. CHAIRMAN : The guestion 1s.

“That Clause 1, as amended, stugd part of
the Bill".

The motion was adopted

Clause 1, as amended, was added to the
Bill

Enacting Formula

ment No 10 in the name of Mr. M. C. . naoine Made -

Daga. He 1s not here.

moved.
The question 1s :
“That cluuse 63 stand part of the Biil”.
The motion was adopted.
Clause 63 was added to the Bill.
Clause 64 way added to the Bull

1—(Short 1title,
commencement.)

Clause

Amendment Made :

Page 2, line 11,--

for “1973" \ubstitute #1974 (13)
Page 2, linc 13,—

So, that is not

application and

Page 2, line 6,-~

for “Twenty-fourth” substitute—
“Twenty-fifth” (12)

(St Bhola Paswan Shast)i)
MR. CHAIRMAN : The question is:

“That  the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as emended,
added to the Bill.

Preamble
Amendnent Made :
Page 2, lines 3 and 4
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etre. Bill elc, Bill
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SHRI P. G. MAVALANKAR (Ahmeds-
bad):: Mr. Chairman, Sir, I rise
to commend very warmly this piece of
legislation brought forward by the Gov-
¢rnment.

As already mentioned by my friend Mr.
Ramavatar Shastri, we in this country have
a problem of acute shortage of water, but,
coupled with that is the terrible problem
of pollutcd water which people are forced
to drink in large numbers all over the
placc. Not only is there polluted water,
but there is also unfortunately a sort of a
social ban on many of our own brethern
who are prevented from drawing fresh
water or clean water from certain sources.
Therefore, they also are drawn into this.

1 welcome this particular Bill. I think
it is in the right direction. It is good. Tt
15 in tune with the general principles of a
Welfare State. Sir, I want to say only one
or two words very briefly. One is, I do
hope that the constitution of these boards
and the general framework that is outlined
in this Bill will not make things move in
such a way that there will be more bureau-
cratisation and less efficiency ! My fear is,
even with the passage of this Bill, whether
we will have less of clean water and more
of paperwork and more of bureaucracy and
more of regulations only. Let us not have
lesser consumers of clean water and more
officials going about their jobs with this
problem of polluted water. This is one
difficulty and one possible danger to
which in sl humility I wish to draw the
hon. Minister's attention,

May I, Mr. Chairman, Sir, congratulate
you for the manner in which you have
allowed Shri Daga to withdraw his amend-
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ments one after another? We congeatu-
late you, of course, on your assuming the
Chair. T want to say one thing only. This
bureaucratisation should not only be view-
ed from the angle to which 1 referred to,
but also it has to be watched from anothes
angle. Certain clement of expertise is

‘necessary. Experts in the line, technical

people, scientifically-minded people should
also be rope din a larger degree..,

SHRI N. XK. P. SALVE (Betul):
Every IAS is a water expert !

SHRI P. G. MAVALANKAR: Mr.
Salve has said what I wanted it to be mere-
ly suggested, and not said in so many
words. If bureaucrats are going to act on
the basis of either ignorance or of lesser
knowledge or of no expert knowledge, then,
I am afraid. Sir, the whole object of the
Bill will be frustrated and defeated. There-
fore, 1 hope the Minister will see to it that
experts, technocrats, people with reul
knowledge on this matter are brought inm,

1 am glad that my fried Mr. Ramavatar
Shastri has said about people who are con-
cerned with it at the so-called lower levels
and he wanted that they should also be
roped into it so that they might feel a sense
of involvement with the whole thing. 1
agree with these words, S8ir, I wish to
thank you once again for giving me this
opportunity (o speak. 1 commend this Bill
and 1 congratulate the Minister for having
brought this progressive piece of legisla-
tion to this House. Thank you.

it wiwr qrewrw qmedlt ¢ gurete wEiT,
At wgeat & @ wp W §, areR 7
T ! 48w @ g ) g 2 geww
we et 1w Prdgw wem P Pawr
ot a Pwr s

MR. CHAIRMAN : The question is:

“That the Bill, as amended, be passed”.
The motion was adopted.



- .RE: PUBLIC FINANCIAL INSTITU-
. TIONS L_A_WS ‘:(AMENIJMENT ) BILL.
- MR. CHAIRMAN : Now, we shall pro-
céed t item No. 11. o
. MINISTER OF 'PARLIAMENTARY
AFFAIRS (SHR{ K. RAGHU RAMAI-
AH) : A number. of Members -have
represented 10 me about this item that they
would prefer it to go to the Select Com-
mittee: ' 1 have conveyed it to the Flnance
Minister. He was good enough to say that

he would consider it. But, he said that
" he would like to have some time.

Therefore, T meniioned this to such of
the leaders of the Opposition as were here.
They all agreed that we might not take up
this. item today but that it might be taken
up Tater on. You may, therefore, proceed
to take up the next item.

17.41 Brs.

-PUBLIC WAKFS (EXTENSION OF
LIMITATION) DELHI (AMENDMENT)
BILL

‘MR. CHAIRMAN : So, we shall take

up the next item~—item No. 12. Shri
Mohsh' . ¢
' THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): Sir, T beg to move:

- “That the Bill further to amend the
Public Wakfs (Extension of Limi-
tation) Act. 1959, as in force in
the Union- Territory. of Delhi, as
passed by Rajya Sabha, be tuken
_into consideration”.

.. Sir, this is a Q_er;} simple Bill. As the !

hon. Members are aware, the partition of
. the country had created some problems
for the wakfs’ property in this country.
Some of the wakf properties went into
unauthorised ‘possession and they wrre
cluithing adverse possession’ over those pro-
perties. Hente, the Public Wakfs (Exten-

sion of Limitation) Act 1959 was enacted 30

to extend the period.of limitation into 15th
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A-usus':.hi%z in .re‘s.pect;-df';i.;i@,;far‘-fre-

covering all the immovable properties for-

ming part of ‘Public *'Wakfs which are
under ‘adverse possession. -~ The period. of
Hmitation was eéxtended twice. - it was ex-
tended upto 31-12-1972. When the Pub-
lic Wakfs' (Extension of Limitation) Act

1959 was extended it was -expected that by -
that time the survey of the wakfs' property
in Delhi would be over. But, unfortu-
nately, the survey of the Wakf property
has not yet been completed in  Delhi,
Hence, we had to come again for further
extension of ;the limitation, So, this Bill
is intended to exend: the limitation period
in the Union Territory of Delhi upto
31-12-1975 for filing of suits for recover-
ing possession” of property of Public Wakf{s.

. So, I commend this Bill for the accep-
tance of this House.

‘MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Public Wakfs (Extension of Limi-
tation) Act, 1959, as in force in
the Union Territory of Delhi, as
passed by Rajya Sabha, be taken
into consideration”.

Shri Ramavatar Shastri.
sft rmeR el (qeAn) ;- gunly o,

TG # AW I FAR T T agw a@ wrar
7 grfer getaw gt & oy

TET TAE 7 m~wﬂrq’m e



305  Water Pollution
Bill

ﬁia
#H

14
Ha

4
:
7
4
1
H.

13

|
1
3
A4
A
3

5
112
i3

]

£

112

e
]
-y

E

|
r g

i

%ﬁ
:
i
3

41

ﬁ%ﬂ
o
E Iy
a7
]
5
F%

%
oF
i

513
EOE

3

e

7ol
kLl
3’1
s

1]

i
:

17
!
1
ik

T3
e

Y o

E

4

|

4%
cl
4

43
E

{1:

!
FES

3

]

EX|
~a

5

44

%
I
i
F

o
§
!
g

4,
‘1‘
4

%
44 |
EER
4
3
E
3
3
R

1
:
|

1143
5

1
4

!

ﬂ'
15
3,

i

1
i

:
£

:

3
a.?%

%
i

;
g
i
1

i

o

K|
|
4

9 3
i:1

i

:
i

PHALGUNA 2, 1895 (S4AKA)

Water Pollution 306
Bill

SHRI F. H. MOHSIN : I can very
well  understand the feelings of  Shri
Ramavatar Shastri in regard to the ques-
tion of the proper use of the wakf pro-
perties. 1 am in agreement with him that
there should be proper use of the wakf
funds and properties belonging to the
wakfs. He is quite true that the wakfs
ptoperties have considerable value if esti-
mated throughout the country. We some-
times come uacross cases of misuse of
propertics here and there. Whenever we
come to hnow of such instances, inquiry
is made by the Statc Goveinments and
the State wakfs boards and sometimes by the
Central Wakfs Council and the Ministry
in chaige of wakfs here. But the cont-
rol of the Central Ministry over the State
Wakfs Boards is very limited

We have brought forward this Bill
only in respect of Delhi because it is a
union territory. Otherwise, the  State
Wakf Boards are competent to control
the wakf properties situated in the res-
pective States, and the State Governmenats
have got control over the State Wakf
Boaids. But whenever such cases uf mis-
mse come to our notice, we draw  the
attention of the State Government to take
proper action.

T am in full agreement with the views
expressed by Shri Ramavatar Shastri that
the community would be greatly benefited
if the wakfy properties are propeily ad-
ministered and the funds of the wukfs ale
also propetly utilised.

The reason for bringing forward this
amending Bill before this House for ex-
tension of the period of limitation is
precisely this, as 1 mentioned in my in-
troductory speech, that the survey of the
wakfs properties in Delhi is not yet over
Though the survey commissioner was ap-

*  pointed long back, he was not appoint-
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ed solely for this work, but this was a
parttime job for him. He is an officer
of the Delhi Administration and during
his spare time he is expested to do the
survey work. He was not given suffi-
cient staff also. We have requested the
Deihi Administration to provide suffici-
ent staff for him to carry out the su:-
vey work which they have agieed to do
now. Of course, the time taken is very
much, but unless the survey is completed,
we cannot know how many wakfs pro-
perties are in unauthorised occupation,
We have got information that more than
300 suits have already been filed by the
Dethi wakfs board for recovery of pos-
session of wakf properties which ate in
unauthorised occupation by third parties.

There may be many moie. It 1s esti-
mated that more than 300 or 350 suits may
have to be filed agun  That can only be
done after the survey is completed. It 1
only to facihitate the carrying on of the sur-
vey of wukfs properties that we have come
forward with this Bill for extension of
time. Unless the survey 15 complete, all-
suits cannot be filed. As the member is
aware the period of limitation is only
twelve years. But in the pecuhar circums-
tances, the penod was extended fiom time
to time Now we intend to extend it wll
the end of 1975. 1t is only to put into
practice the view expressed by the hon.
member that we have come forward with
this Bill The passage of the Bill wiil
help locate the wakf propcities so that
suits could be filed for recovery of posses-
sion. Now ] hope the position is clear and
members would accept the Buil

MR CHAIRMAN . Thec question is:

“That the Bill further to amend the
Public Wakfs (Extension of Limi-
tation) Act, 1959, as in force in
the Union Territory of Delhi, as
passed by Rajya Sabha, be taken
into consideration”

The motion was adopted.

FEBRUARY 21, 1974
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We progeed to
There is no

MR. CHAIRMAN :
clause-by-clause discussion.
amendment to clause 2.

The question is:

“That clause 2 stand part of the Bill".
The motion was adopted.

Clause 2 was added to the Bill.

Clause 1—(Short title, extemt and com-
mencement.)

Amendment Made :

“Page 1, line 4,—
for “1973" substitute “1974", (2)

(Shri F. H, Molsin)
MR. CHAIRMAN . The question is:

“That clause 1, as amended, stand part
of the Bill”,

The motion was adopted.
Clase 1, as amended, was added 10 the
Bill.

Enacting Formula
Amendment Made :

“Page 1, hne 1,—
for “Twenty-fourth” substitute “Twen-
ty-fifth™. (1)

(Shri F. H. Mohsin)
MR CHAIRMAN The question i:

“That the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The title was added to the Bill.

SHRI F. H MOHSIN : 1 beg to move
“That the Bill, as amended, be pass-
ed”.
MR. CHAIRMAN : The question is:
“That the Bill, as amended, be pass-
ed”.
The motion was adopted.

——



309  Cinematography

17.54 s,

CINEMATOGRAPH (SECOND AMEND-
MENT) BILL

MR. CHAIRMAN : Shri Gujral.

SHRI MANORANJAN HAZRA (Aram-
bagh: There are very few Members. Let
us now adjourn.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHR] K. RAGHU RAM-
AlAH): Let him just move the Motion and
then we may adjourn.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K

ke b e ek e A S e —— —_

"Moved with the recommendation of the President.

PHALGUNA 2, 1895 (SAKAqQ
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Bill
GUIRAL): | beg to move:*

*That the Bitl fuither to amend the
Cinematograph  Act, 1952, as
passed by Raujya Sabha, be taken
into consideration™.

MR. CHAIRMAN : He may continne
tomorrow.

17.55 hrs.

The Lok Sabha then adjourned till eleven
of the clock on Friday, February 22,1974/
Phalguna 3, 1895 (Saka).

MGIPRRND—61 LSS/73—S8ec. | (Day)—16-4-74—1000.



